Tuesday, February 27, 1979

Sixth Seri No. 7
ixth Series, No Phalguna 8, 1900 (Saka)

LOK SABHA
DEBATES

Seventh Session
(Sixth Lok Sabha)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 2.00



CONTENTS
No. 7, Tuasday, February 27, 1979/ Phalguna 8, 1900 (Saka)
Obituary References. . . . . . . . . 13
Oral Answers to Quemons ’ | | }
. *Starred Quéstions Nos, 102't0 107 and 109~ . . . . 3—32
Written Answers to Questions : : : -
__ Starred Questions Nos. 108 and 110 to 121 , . " . 32—44

Unstarred Questions Nos. 1001 to 1028, 1030 to 1066, 1068 to 1081,
1083 to 1136, 1138 t0 X143, I145 10 1170, 1172 10 1176 and 1178

to 1200 - _ 44237
Re, Non-availability of Petrolin Delbi . . . . . . 238
Papers laid on the Table . . ; ; 2 . A % . 23944
Message from Rajya Sabha . . . . . . . 244—45

Calling Attenticn to Matter of Urgent Public Importance—
Report.ed h-arassment of girls and women in DTC buses . 245—s6
Shri Vinodbhai B.Sheth . . . . . . 246, 248—s0
Shri 8. D, Patil . . . . . 246—48, 250—52, 256
Shri K. Lakkappa . . : : . ; . L. 252—5%4
Shri Balwant Singh Ramoowalia ... . 255—s6

" Public Accounts Committee:

Hundred and third yeport . : . . . . 257
Company Secretaries Bill—fniroduced . . v " . 257
Matters under rule 377—

(i) Reported curtailmett of facilities and benefits to the (m-
ployees of the Central Public Works Department working
on Mahinder High Way Project in Nepal :

Dr. Vasant Kumar Pandit . . . . . 257—s8

*The sign + marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member,



(ii)
COLUMNS
(ii) Reported strike by the Transporters of diesel in Mgharashtra :
Shri Keshavrao Dhondge N ; . . 258
(i) Reported notices of sike given by the Upions of Textle
Shri Dhirendranath Basu . . . . . 258—59

iv) chortedanestcf a Sikh Youth by U.K. police for wearing
( ‘Kara’ (Steel bangle) : o
Shri Balwant Singh -Ramoowalia . . . . 256—60

(v) Reported strike by the workmen of the Gardem Reach Ship-
builders and Engineers Limited :

Shri Scmnath Chatterjee . . . ] . 260—61

Prof. Sher Singh . . . . . . . 261—62

Motion of Thanks on the President’s Address . . . . 262
Shri Sarat Kar .. ... ... 263—69
Chowdhry Balbir Singh . . ; . . , . 267—71
Shri Vasant Sathe . . ; . . . . 27175
Shri Purnanarayan Sinha . . . . . . . 275—79
Shri A. Bala Pajanor . a " . : " . 279—92
Shri Surendra Jha Suman . . : . : . . 292—96
Shri Y. P. Shastri . . . . . . . 296—302
Shri Abdul Abad VakiiL . . . . . .  303—304
Shri Gananath Pradhan . . i . " i . 304—10
Shri Bedabrata Barua . . . i ; . . 310—16
Shri Vinayek Prasad Yadav . . . ; . . 316—20
Shri Somnath Chatterjee . . . . . . . 32028
Shri Kanwar Lal Gupta . . . . . . 328—133
Shri P. K. Deo . . . . i ; - . 33339
Shri Hukmdeo Narain Yadav . . : . . . 33944
Ghri Keshayrao Dhondge - . . . . .. 34449

Prof, P. G. Mavalapkar . . . . i i s 350



LOK SABHA DEBATES

LOK SABHA

——

Tuesduy® February 27, 1979/Phalguna
8, 1900 (Saka)

——
The Lok Sabha met at Eleven of the
Clock. -

MR. SPEAKER in the char.
OBITUARY REFERENCES

MR. SPEAKER: I bhave to inform
the House of the demise of two of
our former colleagues namely Shri
Mukand Lal Agrawal and Shri Moresh-
war Dinkar Joshi,

Shri Mukand Lal Agrawal was a
Member of the First Lok Sahha during
the y®ars 1952 to 1957 representing
Pil'bhit constituency of Uttar Pradesh.
Earlier he had been a Member of the
Uttar Pradesh Legislative Assembly
during the years 1946 to 1952.

A freedom fighter, Shrl Agrawal
suffered imprisonment for participat-
ing in the “Quit India Movement from
1942 to 1943.

An active social worker, he was
associated wilh several social organisa-
tions and served as Chairman of the
Pilibhit District Rural Development
Association during the years 1038 to
1040. He passed away at Pilibhit on
11th February, 1979 at the age of 77.

Shri Moreshwar Dinkar Joshi was a
Member of the First Lok Sabha during
the years 1952 to 1957 representing
Ratnagiri South constituency of the
erstwhile Bombay State. Earlier he
was a Member of the Bombay Legisla-
1ivs Assembly.

2
e started his career as a teacher
and was actively engaged in the tench.
ing profession from 1923 to 193i. Later
he entered the légal profession and
praclised as a lawyer from 1331 to
1046.

He also served as editor of Marathi
Weekly ‘Balwant’,

Keenly interested in sports and
education, he served as President, Rat-
nagiri Cricket Association and as
Chairman of the Managing Council and
Governing Body of the Ratnagiri Edu-
cational Society.

He was a nationalist and a close as-
sociate of both Gandhiji and Lokmanya
Tilak.

Shri Joshi passed away at Gore-
gaon in Bombay on 23 February, 1979
at the the age of 79.

We deeply mourn the loss of these
friends and I am sure the House will
joir. me in conveying our condolences
to the bereaved families.

The House may stand in silerce for
a short while to express its sorrow.

The Member than stood in silence for
a short while,

MR. SPEAKER: Q.
S. R. Reddy.

ft wvorrenfiw vivefary’ (wtreft) : osaw
mer, R § sfrr ww i ot grw
# 5 faz wm v § 0

No. 102. Shri

MR. SPEAKER: That does not come
under my jurisdiction. You must ask
the Energy Minister for that.
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ORAL ANSWERS TO QUESTIONS

Captive mines in Australia or Canada
ang importing coking coal from Soviet
Union

*102. SHRI S. R. REDDY: Wil the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether Government vropose to
have captive mines in Australia or
Canada and also to arrange long term
imports from the Soviet Union for
meeting the demands of coking coal in
the country; and

(b) it so, what are the detsils in this
regard?

THE MINISTER OF STEF!. AND
MINES (SHRI BLJU PATNAIK): (a)
and (b). To ensure a steady and unin.-
terrupted supply of high quality low
ash coking coal for the steel plants,
Government has been considered a
number of alternatives including
acquisition of coking coal mines abroad
and/or finalisation of long term supply
oontracts with a number of countries
including Australia, Canda and Soviet
Union. The propodal is in an exuvlora-
tory stage and a final view is et to
be taken In the meantime, it has been
decided to import 1 million tonnes of
coking coal from Australia and Canada
to meet the immediate requirements of
steel plants.

SHRI S. R. REDDY: The Minister has
been pleased to state that thsa Govern-
ment is negotiating for acquiring coal
from abroad—Australia and Canada.
Mey I know what will be the lterms
and conditions of coal import from
trcse countries?

€HRI BLJU PATNAIK: Alreadv the
coutract has l;een signed on the open
glchal tender basis and some coal has
srrived in India, and it is under test.
These contracts were awarded on a glo-
bal tender basis.

SHRI S. R. REDDY: May I know
which are the countries which respond-
ed to the tender?
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SHRI BIJU PATNAIK: G-unany,
Ausiralia, Canada and some parties
ficm U, K.

SHRI DINEN BHATTACHARYYA:
May I know what is actually the re-
quirement of coking coal in our coun-
iry and what steps the Goveraoment is
taking for importing and having cap-
live mines in other countries o extract
voging coal from our own vines?

SHRI BIJU PATNAIK: Th: present
consumption is about 16 million tonnes.
The Government is trying fheis hest.
Tue concerned authority has been
ordered to search for more coking coal
avd the raising of coking coal is being
augmented by the Ministry of Energy
which is incharge of the coal and
raising of coal in India. The cupacity
of the washeries is being increased.
The law and order position in the
Dhanbad area especially in the coal
belt area, if I use the word ‘miserable”,
ig also being taken into consiceration.
All these factors have been taken into
account and it is under the active con-
sideration and working of the Govern-
ment. The production of the coking
coal ig being increased  substartially.
Even o, as I have stated earlier in: this
House several times, the Indian Coking
Coal is a low grade coking coal with
very high ash content. 8o, it is neces-
sury for us to import low ask coking
coul to have some blend with our cok-
ing coal at the optimum economic
level

SHRI JAGANNATH RAO: Our
Indian coal hag high ash content but
less of sulphur content, whereas the
imported croal has more of sulphur
content. Have you developed techno-
logy to minimise sulphur content s0
that it can he used in the blast fur-
nace?

MR. SPEAKER: It has been given in
the written answer.

SHRI BIJU PATNAIK: The answer
to the first question is, it is not correct.
Nevertheless whatsoever sulphur is in
the coking coal—whether indigenous or
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imported, the new technology of desul-
phurisation, after the hot melai comes
out of the blast furnance in the ladles
is going to be implemented as a first ex-
periment at Rourkela.

SHRI SURATH BAHADUR SHAH:
The hon. Minister said ‘in the explora-
tory stage’. May I know when does
that stage stari? When does he think
that he will be in a position to decide
about it? -

SHRI BLJU PATNAIK: Govern=
ment will be able to take ‘an appro-
priate decision only when this import-
ed coal ig tested in our blast furnaces
in differentratiors—at 15 per cent. 20
per cent 25 per cent, 30 per cent and
g0 on. Only when the results are
known and the cost efficiency of pro-
duction and the extra high cost
of the coal is established to the con.
venience of the Government or the con-
venience of the nation, only the1 a firm
decision will be taken.

Manufacture of Technical for formu-
- lating into Pesticides

,*103. SHRI G. NARASIMHA REDDY:

Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to lay a statement showing:

(a) the total number and names of
multi-national companiess manufac-
turing Technical for formulation

L
e
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into Pesticides and the total quantity
manufactured (factory-wise);

(b) what is the total quantity of
Technical being formulated by each
multi-national company;

(c) is it a fact that certain multi-
national companies are taking formu-
lating companies on lease inspite of
this industry being reserved for Small
Scale;

(d) is it also a fact that a good
number of Smal] Scale formulating
industrieg are idle for want of raw
materials (Technicals) while multi.
national companies are using this raw
material (Technicals) for formulating
by themselves; and

(e) if so, what action Government
is taking?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to (e).
A statement is laid on the Table of the
Sabha.

Statement

(a) There are eight companies in
the Organised sector having more than
40 per cent direct foreign equity, which
are engaged in the manufacture of
technical grade pesticides. Their names
and their actual production of such
material during 1978 are as under:

Name of the Company

Ttem of technical Production in 1978

1. Ciba Geigy of India Limited, Bombay

2. Indofil Chemicals of India Limited, Bombay

8. Union Carbide of India, New Delhi
4. Bayer (India) Ltd., Bombay . .

aterial (Tonnes)
3 2 3

Phasphamidon ~hi
nopve . 212
Dithio Carbaate na
Nitrafen/Propanil . 12
Zinch . i 44
Manreh 1144
Carbaryl g6z
Methyl Parathion . 1870
Fenitrothion . 207
Metarystox . 213
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1 2 4 5

5. Cyanamid (India) Ltd., Bombay . . Malathion . . 1167 (For year
ending -
November
1978).

6. Alkali and Ghemlcal Corporation of BHC . . 9382 (For yea.r

Calcutta . . . . Dithio Carbamate

30-9 78 )

7. Sandoz (India) Ltd., Bombay Quinalphos . 430

8. BASF (India) Ltd., Bombay . . . Bavistin . . 17

In addition, Ciba Geigy of India have
recently commenced production of
Monocroiophos. ACCI have recently
started production oi' Paraquat.

(b) Total quantities of pesticides for-
mulated by these Companies during
1978, in terms of technical material,
were as under:—

1. Ciba Grigv of India Ltd., Bombay

2. Indofil Chemicals of India Ltd.. Bombay .

8. Union Carbide India Ltd., New Delhi

4. Bayer (India) Ltd., Bombay

8. Cyanamid (India) Lrd., Bombay

G. Alkali & Chemicals Corporatmn ul' Indn,
Calcut . .

ta.
5. Sandoa (India) Ltd., Bombay .

8. BASF (India) Ltd., Bombay

Phos; lrmdon . 566 MT
DD . 193 MT
Dith io Garhom.an . az MT
Nitrofcnl 4 . 1z MT
Propani } )

Zineb " . MT
Mancb G 1512 MT
Carbaryl , 974 MT

;im:lu;!ing
|}
mpe
erial).

Methyl Parathion .  8go-49 MT
Fenitrothion . . 173°32 MT
Metasystox . < 197° MT
Malathion . . 865 MT
BHC . . 145 MT
Dithio Carbamate . 52 MT
Quinalphos 428 MT
Bavistin 5 . 17 MT

(c) Pesticide formulation are not
reserved for the small scale sector.

All the above companies excepting
M/s. Sandoz have reported that they
have not taken any formulating com-
panies on lease. M/s. A.C.C.I have in-
formed Government that they are
getting B.H.C, formulated through other
formulators on contract basis.

M/s. Sandoz have informed Govern=
ment that they have leased formulation
capacity from M/s. Chith Chemicals,
Madras and M/s. Baroda Minerals and
Grinding Industries, Ahmedabad.

{d) As the present installed capa-
city for pesticidal formulations is far
in excess of the production of technical
grade material in the coyntry, some
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capacity for formulations in both the
organised and the small scale sectors

. remains unutilised. With a view to en-
couraging production of tiechnical
material, the manufacturers are allowed
to formulate a certain percentage
(Usually 50 per cent) of their produc-
fon themselves,

(e) Government have approved
several proposals for the setting up of
additional capacities for the manufac-
ture of technical material in the coun-
try, these are in various stages.of im-
plementation. In the meantime, pestici-
des which are not available, or are
available only in limited quantities, are
allowed to be imported under O.G.L.
or on restricted basis, as the case may
be, to meet the requirements.

SHRI G. NARASIMHA REDDY: Does
the hon. Minister agree with me that
the Janata Party Government's policy
is to encourage small scale industries
in our country? If so, as per his state-
ment laid, he agree that 50 per cent
of technicals manufactured in the
multi-nationals are allowed to be
formulated by the multi-nationals at
the cost of small scale units in our
country. Therefore, will be agree with
me that the multi-nationals in our
country are allowed to make more
profit at the cost of our small scale
units?

SHRI H. N. BAHUGUNA: The multi-
nationals in thig country, a number of
them, are engaged in the production
of these technical grade pesticides.
Eight of them are manufacturing a
large range of pesticides, Two of them
are producing only a very limited
range. Of the eight, two are not
obliged to give anything tfo non-
associated formulators or small scale
industries. The rest are obliged to
give 50 per cent of their production.
It is the condition of their licence
which I cannot change at this hour.
because they are very old licences,
Iuch before the Janata Government
tgme into being. But so far as we
criyconcerned, we are irying to expand
the. production of technical grade
pesticides in a joint sector with
agro-industrial corporations in the

PHALGUNA 8, 1800 (SAKA)
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various areas. This is not something
which can be produced in the small
scale sector. Therefore, the first in
this item has gone down to South, in
Andhra. We are producing along with
an agro-industry. A  joint sector is
being set up to produce pesticides. So
far as the formulators in the small
scale sector are concerned I agree that
we should encourage them to formu-
late these pesticides. But some of them
are of very high toxic nature and
some of them require a great deal of
efficiency which cannot come under
the small scale units. Therefore, with
consistent safety arrangements, it
will be our endeavour to lead the
small scale sector to prosper.

SHRI G. NARASIMHA REDDY: The
hon. Minister has now said that upto
50 per cent they are allowed. As per
the statement given by the hon.
Minister, if anybody knows simple
arithmathic he would find that the
technicals manufactured in our coun-
try is of 10,220 tonnes, He has also
mentioned that 6735 tonnes are allow-
ed to the multi-nationals to formulate
which comes to 65 per cent. This is
number one.

M/s. Sandoz has informed that they
have taken certain lease for formulat-
ing from small scale units. How much
lease they have taken is not mentioned
here. Therefore, if we add up that
lease to this, it will come to 75 per
cent.

The third thing is that he has also
said that M/s. ACCI has informed
Government that they are getting BHC
formulated through other formulators
on contract basis. That meang the
profit of that is also going to the multi-
nationals. In this manner, about 80
to 85 per cent of the technlcals manu-
factured by multi-nationals, the major
part of the profit is going to the multi.
nationals at the cost of the small scale
units. Is the Minister aware of this?
If so, what action he is taking in this
regard?

SHRI H. N. RAHUGUNA: There are
three major parts of the question.
The first part deals with Sandoz takirg
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some premises on lease to manufacture
some of these materiwls, It is correct
to say that the formulation capacity
of these two units have been taken on
lease by Sandoz but they are merely
formulating it within the licensed
capacity given to them much before
the Janata Government came to power.

So far as the other part of the ques-
tion is concerned, he has to do arith-
matic by taking out the production of
Ciba Geigy and Indofil Chemicals be-
cause they are not obliged to give
any part in terms of their licence for
non-associated  formulators. There-
fore, if he takes out that he would
find the change.

The third is that there is one more
problem and that is that there are
certain technical grades of pesticides
which are not in demand by any one.
Those particular type of technical
grade pesticides are being formulated
by the companies themselves. There-
fore, it is true that this 50 per cent is
an obligatory thing on them but there
{8 no market and no buyer for that
part of the thing. The number of
pesticides is hundred. Therefore, the
major demand is for BHC and DDT
in these small scale units which are
lying idle. Obviously, this thing is to
be kept in mind while making this
calculation. If the hon. Member brings
any specific case where a person has
capacity for which raw material is not
being given le. this technical grade
pesticide, by a multinational who is
obliged to do so under the licence, I
shall certainly see that this iz done
and non-compliance thereof shall be
treated as a penal offence.

sifverrorsty wirf ¢ wieht e & & T T =Ry
7 fr ffreames gemeat o aw ot e
gl # wfe of swr IR WEQ W AT
oz 7w ad Feqrew wEw wqv 97 7

st Rl weaw wgen AT e @
FY SV TIrAT § AR avare wiwd A qre
¢, vuw fag qRt g o smrews g &
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wyy o At war \war R I TOT .y
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Losses to Fertilizer Factories

e
*104 SHRI C. N. VISVANATHAN:
SHRI A. BALA PAJANOR:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state;

(a) whether it is a fact that fertili-
zer production losses are mounting at
an alarming rate following disruption
in the supplies. of coal and naphtha;

(b) if so, the losses in termg of
value and quantity; and

(¢) the steps taken to optimise out-
put?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) to {(c).
A statement is laid on the Table of the
House,

Statement

(a) Production in some of the ferti-
lizer units has been affected to vary-
ing extent due to non-availabllity of
coal and naphtha arising mainly out
of transportation problems, However,
the situation ig not alarming.
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_{b) Thnlul in terms of quantity
d valué incurred by the affected
units is given below:—

Name of the Unit Loss in Loss in
: terms of  terms of
Q}.llntity value

ol

urea
(in tonnes) (Rs. crores)

Shriram  Chemical
Industries, Kota . 3,100 043
National- Fertilizers
Ltd., Nangal (Ex-
pansion unit) . 11,585 162
Fertilizer Corporation
of India Ld.,
Gorakhpur . 7,706 108
Hindustan Fertilizer
Corporation Ltd.,
Durgapur . . {1,000 0'14
ToraL . 23,391 327

(e) A Ministerial level meeting was
held recently and the problems faced
by the fertilizer units on account of
shortage of maphtha and coal were
considered in depth with a view to
taking necessary remedial measures 1o
optimise the production., It was decid-
ed that all necessary steps would be
taken to keep up supplies of coal and
other inputs to Fertilizer units,

SHRI C. N. VISVANATHAN: Sir,
regarding the statement laid on the
Table, the Minister has replied to part
(b) of the guestion that the various
losses in terms of guantity and value
amounted to Rs. 3.27 crores. But
actually, in the Economic Times dated
4th February 1879, the losses of these
various fertilizer corporations were
given ag amounting to Rs. 8 crores.
Unfortunately, the statement has never
sald the losses are upto which date,
but the Economic Times mentioned
that the loss ig sbout Rs, 8 crores. I
would like to tell the Minister that
though he sald that the situation was
not alarming, a high level Ministerial
meeting has taken place and the Minis-
ter said that all necessary steps would
be taken after the meeting. But he has
not sald anything in the statement

Qral Answers 14

about what are the steps that have
been taken regarding improvement in
fertilizers. So, I want to know this
from the Minister.

SHRI H. N. BAHUGUNA . So far as
the question of break-up of Rs. 3.27
crores is concerned, it is like this.
Shriram Chemical Industries, Kota..
Rs. 0.43 crores,

MR. SPEAKER: He says, up to what
date?

SHRI H. N. BAHUGUNA: I am say-
ing about the statement. He said
break-up and then dafe-wise, up to
which date. He has not asked the
actual thing as to what is the period.
In his question he has asked: “Whether
it is a fact that fertilizer production
losses are mounting at an alarming
rate following disruption in the sup-
plies of coal and naphtha;" The disrup-
tion of coal ete. came in November,
December and January, primarily in
January. So the figures are for that
period which we are quoting when
the disruption came in and due to that
coal production stopped. You wanted
me to give you the break-up. Shriram
Chemical Industries, Kota....

MR. SPEAKER:; That you have
already given in the written statement.

SHRI H. N. BAHUGUNA: That is
given. So far as the second aspect—
what steps we have takemw—is com-
cerned, we have taken steps. The
Railway Minisiry propose that they
will move 60,000 tonnes of coal per
month for all the three wunits of
national fertilizers, that is these three
units mentioned here—Bhatinda, Pani-
pat and Nagal—and they also promised
that for other areas, for Kota and other
areas, adequate supplies of wagons
for moving coal, LSHS, fuel oil and all
that will be managed and seen. There
is a slate which has been arranged and
agreed between them. I hope that
slate will work.

SHRI C. N. VISVANATHAN: Re-
garding the Fertilizer Corporation of
India, for the coming financial year
there is a gap of 7,809,000 tomnes of
nitrogenic fertilizers and 2,88,000 tonnes
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of phospheric fertilizers. Is it a fact
and has the Minister taken any special
steps to reduce the gap and also to cut
short heavy losses in foreign exchange
due to the indigenous products being
available?

SHRI H. N. BAHUGUNA: The
indigenous production of fertilizers for
the year 1978-78 was targe at 22.5
lakh tonnes. We expect to achive 21.80,
Therefore, there is going to be a short-
fall of some degree in production as
well as in the demand level. That
particular thing is looked after by
the Ministry of Agriculture who
through the MMTC import these
materials. I am more than sure ‘hat
my colleague in the Agriculture Minis-
try will take note of this situation.

SHRI S. R. DAMANI: Whether it is
a fact that production of fertilisers
during the course of the last year and
upto now, is much lower than the previ-
ous year, that is, 1977-787 If go, apart
from the reasons given by the hon.
Minister, what are the other reasons
due to which the production has declin-
ed and what steps are being taken by
the hon. Minister to boost production
and become self-sufficient?

SHRI H. N. BAHUGUNA: Sir, I do
mot agree with the hon. Member that
the production this year is shorter than
the last year.

SHRI S. R. DAMANI: The Economic
Survey says so. I am quoting it.

SHRI H. N. BAHUGUNA: I am quot-
ing from the production figures of the
industry given to the Government,
noted by the Government and tabulated
by them. This year is a peak produc-
tion year and it is much higher than
the last year. But it is true that there
had been shortfalls and but for these
shortfalls, we would have gone much
ahead. The shortfalls had been caused
by the non-availability of coal, non-
availahility of wagons for moving other
petroleum products which are neces-
sary, like naphtha LSHS and fuel oil
and all this has resulted primarily from
iransport business. Then there have
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been unfortunate breakdowns, for ex-
ample, in SPIC. at Tuticorin and
there hag been a problem of unstabilis-
ed old plans inherited by us from the
previous Government, The units at Ba-
rauni, Namrup, Durgapur, Cochin-I
and Cochin-II—these sick children of
Indian Fertiliser industry—had un-
fortunately been chosen wrongly with
the existing technology for those
regiong by the previous Government.

SHRI DHIRENDRANATH BASU:
Almost all the public sector under-
takings are running at a loss. The
Fertiliser Corporation is also working
at a loss. That is due to shortage of
power and shortage in the supply of
coal. The hon, Minister says that due
to nom-availability of coal, non-
avalability of wagons, fertiliser pro-
duction was affected. Now, the Minis-
ter in charge of Energy sald on many
occasions that there was no shortage of
coal. In the Railway Budget speech,
the Railway Minister has said and
asserted in this House that there 13
shortage of wagons. Now, according
to figures available, about 50 per cent
of the capacity of the public sector
undertakings are not being utilised.
May I know from the hon. Minister at
what capacity the fertiliser factories
are being utilised now?

SHRI H. N. BAHUGUNA: It is not
only a question of coal unless 1 have
been misunderstood. Coal is one of
the wvery minor factors. The major
factor is that we have in this country,
the fertiliser industry in the public
sector. Ag I said earlier, these five
gick children had performed from
sometimes 40 per cent upto 80 per cent.
Sometimes only in one or two cases—
Cochin Units—they have reached that
position. Therefore, the rated capacity
in fertiliser industry is very bad, so far
as the public sector is concerned. But
so far as the other fear expressed by
the hon. Member is concerned, who 18
tfo export, what is happening to Rail-
ways, coal or me, I may inform him
thai we have met at the Ministerial
level 1o sort out the position and make
a slate for movement. I hope that

state will work.
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s&'qdmmmu
eliminaie import of coking coal

»105. PANDIT D. N. TIWARY: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether Government, besides
importing one million tonnes of low
ash Australian coking cosl at a cost
of about Rs. 75 crores, has a proposal
to continue imports on a long term
basis; and

(b) whether the Centre] Fuel Re-
search Institute in Dhanbad has deve-
loped a new coal washing technology
by which coking coal for use in steel
plants can be had in sufficient quan-
tities by launching a ¢rash programme
for setting up commercial plantg there-
by eliminating huge imports of cok-
ing coa] on long term basis?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (g)
Government has decided on an ad-hoc
basis to import one million tonnes of
low ash coking coal from Austraiia
and Canada at an approximate cost
of Rs. 55 crores c.&f. An Export
Group under the aegis of the Plannng
Commission has been asked, inter alic
lo go into the desirability of meeting
a portion of our coking coal require-
ments by import on a long term basis.

(b) Research and Development
activities of the Central Fuel Research
Institute are mainly confined to the
areas of coa] quality, assessment and
utilisation. The new coal washing
lechnology called ‘Oil Agglomeration
Process’ is still in an experimental
stage and will take quite sometime
before it can be used commercially as
a proven technology.

SHRI D. N. TIWARY: We find that
there is craze for importing anything
even though we have it in our coun-
lry. The blame is passed on to the
Minister of Energy. But he says that
there is sufficient coal for Railways.
We know what Is our requirement of
oking coal in a particular year. Why
no step wag taken to establish
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washery units to wash coal and bring
it on par with other countries so that
there should be no basis for importing
anything.

SHRI BLJU PATNAIK: New
washeries are being constructed. It is
true that there has been delay, but
they will start operating within coming
a couple of years. But the hon.
Member seems to have forgotten une
essential factor which 1 have peen
repeating time and again and that is
that the Indian coking coal contains a
high ash content and is not conducive
to maximising production in our bilast
furnaces. Even after washing it we
cannot reduce the ash content, it can
only be reduced upto a certain percent-
age. but it cannot be reduced to 50 per
cent of the ash which the world's
betier coal areag produce. For exam-
ple, the existing blast furnaces
were planned on the basis of 16-17 per
cent ash content. On the average, we
are geiting 20-21 per cent ash content
even after washing the coal The
deeper you go into the collieries, what
the Coal Department has found out is
that the ash content is becoming higher
and higher. These are the problems
which we are facing. We are import-
ing coal which contains 8—10 per cent
ash content to try and blend it so that
our present blast furnaces get optimum
use of it, and when new blast furnaces
are put on the shore as shore based
plants, as we are planning, perhaps it
may be necessary to get optimum pro-
duction, 100 per cent coa! for that
purpose.

SHRI D. N. TIWARY: The Central
Fuel Research Institute at TDhanbad
h.is found out a method by which any
coal can be washed and can be utilized
in the steel factories whether any
experiment has been made and found
out the resultg thereof.

SHRI BIJU PATNAIK: I have al-
ready said that.

MR. SPEAKER: In the .eply, he
said that it has not been successful,

SHRI BIJU PATNAIK: “Washing
{echnology apart from washing it by
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water, what is know as ‘Oil Agglomera-
tion Process' is still peing wo.ked out
by the Central Fuel Research Institute
at Dhanbad and a small 2 toh. Puot
plant has been established. By the
time, the commercial plant 1s establish-
ed it is a long story. But we are
pursuing that, because if something
like that comes, we will get better
grade coal after wzshing.

SHRI M. RAM (-CPAL REDIIY: The
Minister said that he is imoorting
coal worth Rs. 55 crores. I want to
know what will be the transportation
charges and all put together how much
it comeg to. Whether it will not be
just like carrying coal to New Castle.
We have got deposiis of coal for 400
years to come. Can we not have this
type of coal in our coititry?

SHRI BIJU PATNA!X: The bon
MMember is making surne eccyrs on A
zero. The coal in the couniry 1s esti-
mated to be for 40 years not for 400
years. By importing coal, we are not
carrying coal to New Castle but in fact,
from New Castle, we are importing it.
The additional cost is railway freight
from the port, whatever the railway
freight is may be somewhere from
Bhilai it may be Rs. 100, from Rour-
kela it may be something else
depending on the port on which it is
being unloaded. It is much mole ex-
pensive than the Indian coal, But if
we do not blend it we cannot use
modern blast furnace technology. No-
body in the world -vill use Indisn
coking coal, nowhere in tbe -vorld. This
high ash coal is usel rnly in Indir
resulting in the loss of blast furnace,
what is know—hanging of the blast
furnace, more repairs, more time taken
and more loss in production. This i8
how Indian Steel Industry aas Leen
going on so far which is sought to be
corrected even if it is a little at an
additional cost.

Enquiry into exhibition of certain
Horror Films

*106. DR. KARAN SINGH: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to refer
‘o his snswer to Unstarred Question
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No. 3324 in Lok Sabha on 13th Decem-
ber, 1978 regarding banning of import
and production of Horror Films and
state:

(a) whether the enquiries have gince
been conducted under Section 6 of the
Cinematograph Act in respect of the
films ‘the Exorcist’ and ‘Jadu Tona";

(b) if so, details of the findings of
the enquiry bedy;

(¢) whether the exhibition of the

above filmg has now been permanently
banned; T

(d) it not, the reasons thereof: and

(e) steps being taken by Govern-
ment to prevent the exhibition of such
‘morbid’ and ‘horror’ films in the
country?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). The
films, ‘The Exorcist’ (Revised) (Eng-
lish) and ‘Jadu Tona' (Hindi), which
were earlie; certified for public exhi-
bition restricted to adults by the
Board of Film Censors, were uncerti-
fied by the Central Government under
Section 6(2)(a) of the Cinemato-
graph Act, 1952 (37 of 1852).

(d) Does not arise.

(e) Under the Cinematograph Act
and the guidelines issued thereunder,
the Board of Film Censors while exa-
mining flms for certification have to
ensure that they remain responsible
to the values and standards of our
society and that antisocial activities
such as violence are not justified.

DR. KARAN SINGH: It is admit-
ted that cinema is a very important
means of mass entertainment, But,
unfortunately, it has been distorted
in such a way that it is having a
devastating effect on the mass cons-
ciousness, particularly on the younger
generations. Apart from the original
rash of violence and other sorts of
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anti-social activities, the latest craze,
the ‘latest addition is this business of
horror, In their wisdom they allow-
ed ‘The Exorcistt and ‘The Omen’
which are more morbid than the
Indian version of ‘Jadu Tona'. You
ga to Bombay. From the Airport
you see bhoots and prates all the
time because of these wretched pos-
ters. Is this what we are going to
do to our younger generation? So, I
would like to ask the hon. Minister
whether his Ministry and his Govern-
ment is preparing very rapidly a
comprehensive policy so that this sort
of films which destroy mass cons-
ciousness which distort the mind of
the young, are not allowed either to
be imported or to be produced.
Are profils going to be made by cine-
ma mughals at the cost of young peo-
ple and their consciousness. I would
like to have a clear reply from the
hon. Minister.

SHRI L. K. ADVANI: I appre-
ciate the views and sentiments ex-
pressed by the hon., member. In
fact the hon, member himself had
drawn attention of the Government
to these fllms and the action taken
by the Government of de-certifying
these filmg is clearly indicative of

the policy that the Government wants .

to pursue.

DR. KARAN SINGH: It is not
only the question of these two films.
After lakhs of people have seen
them they have suddenly Ieen
banned. Is the Government going to
come out with a policy whereby
guch films which inculcate horror
morbidity and violence and anti-social
activities would not be allowed either
to be imported or to be produced in
the country?

SHRI L. K. ADVANI: Under the
Cinematograph Act Government issu-
eg guidelines to the Board of Film
Censors which are to govern the
functioning of the Board. One of the
guidelines says—
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“That in pursuance of the above
objective, the Board of Film Cen-
sors shall ensure that pointless and
avoidable gcenes of violence, cruel-
ty and horror are not shown.”

Furthermore I may add that the
Boarg of Film Censors itself saw
these films. In their wisdom they
asked the Government to de-certify
these films. They gsked the Govern-
ment to consider this matter and they
said where horror and the fear of
superstition are esvential elements,
such filmg should not be permitted.

MR. SPEAKER: Hope they have
seen them before certifying.

SHR] L. K. ADVANI: Both the
Government thinking ang the Board
of Censors thinking is identical.

gt vy weerwwrd qdw ¢ war Aol
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g9 97| AR E§ AT 6 S| & g
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PROF, P. G. MAVALANKAR: Be-
fore I put the question, I want to tell
my friend, the Minister that 1 have
a very permissive attitude in these
matters and I do also concede that
the area of freedom has to be kept
ag wide as possible because Govern-
ment regulation might mean infring-
ment of freedom....
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MR. SPEAKER: That is a matter
vof opinion, Please put the gquestion.

PROF. P. G. MAVALANKAR: In
this background, I want to ask whe-
“ther it is a fact or not that in spite
+of the guidelines and censorship regu-
lations for films, etc.,, Government are
letting loose g number of filmg on
"both television programmes and va-
tious places in the country and also
importing of foreign films, particular-
ly the American ones, which are full
-of horror and sex in all their distor-
“tions and ugly manifestations. What
are the Government doing in these
- matters?

SHRI L. K. ADVANI: The ques-
“tion relates to two films—one of them
is an imported film and the other is
a film made in India. In both the
cases, Government's actual action I
‘think, has ensured greater effectivity
in curbing this trend than anything
~glse. Government have very catego-
rically declared about this in the
'guidelines, in various statements
made by me and now this specific
;action has ensured that,

PROF. P. G. MAVALANKAR: Why
do you allow it on television?

MR. SPEAKER: This question is
‘not related to television.

DR. SUBRAMANIAM SWAMY: I
represent the city of Bombay. This
is a subjeect which is of direct inter-
-est to the people of Bombay.....

MR. SPEAKER: But Bombay is
‘not India.

DR. SUBRAMANIAM SWAMY:
“Bombay is greate; than India. The
Minister has said in reply to a ques-
tion that the Government hag issued
guidelines to the Censor Board and
he read out those guidelines. The
question precisely is that the film pro-
ducers themselves feel that the ap-
plication of these guidelines is diseri-

minatory, biased and a large scale
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favouritism goes on. Some films get
through. When it comes to foreign
fllms, there is leniency. When it
comeés to certain favourites of the
Censor Board, there is leniency, There-
fore, hag the Minister received any
complaint in regard tp this discrimi-
natory application of these guidelines?
Is he willing to take a fresh look and
tell the film producers specifically
that this is the guideline which we
are going 1o implement so that people
do not have to go through the ex-
penditure of producing such films.

SHRI L, K. ADVANI: If any case
of discrimination is brought to my
notice, I will certainly enquire,

SHRI P. VENKATASUBBAIAH:
The film industry by and large is try-
ing to exploit the base instincts of
human beings quite contrary to our
culture and also our heritage. In
every picture it may not be purely
100 per cent horror, but you find
in every picture there ig some ele-
ment of horror or some such thing,
and the hon. Minister is pleased to
say that the Film Censor Boarq is
very closely scrutinising. May I
draw the attention of the hon. Minis-
ter to the fact that there have been
various complaints against discrimi-
natory attitude and the Film Censor
Board having come under heavy pres-
sure of discriminating one film from
the other. Also many blue films are
coming into the eouniry clandestine-
ly. 1 would like to know what action
Government propose to take to re-
vamp the Film Censor Board and also
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to gée that proper persons are being
nominated to the Film Censor Board.

MR. SPEAKER: Question No, 107.

Scheme o provide legal aid to the
poor

*107. SHRI K. A, RAJAN: Wi]] the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether the scheme to provide
free legal aid to the poor largely re-
mains unimplemented;

(b) if so, what are
therefor;: and

the reasons

(c) what additional steps are being
taken to ensure implementation of the
scheme satisfactorily?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): No,
Sir. Various State Governments and
Administrations of Union Territories
have formulated schemes and they
are providing legal aig to the poor
under such schemes.

(b) Does not arise.

(¢) The recommendation of the
Bhagwati Committee Report is being
processed by the Government to de-
vise a comprehensive scheme at the
national level,

SHRI K. A, RAJAN: Mr. Speaker,
Sir, this particular question of legal
aid to the poor assumes greater im-
portance especially in the recent
background of harowing tales we
hear of the undertrials in the various
States. Mr. Speaker, Sir, you are
aware that the Supreme Court in its
observationg recently has even pass-
ed strictures on the State Govern-
ments regarding the miserable plight
and the horrowing plight of undertrial
prisoners. And if I am correct, the
information goes that there are under-
trial prisoners who are just rotting
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in the jails for 20 years. That is the-
position, and this particular questionr.
of legal aig to the poor, if I under-
stang correctly, ig one of the Direc~
tive Principles of the Constifution. .
Various committees have been work- -
ing on the lega] aid to the poor sche-
mes and Krishna Iyer Committee is
there; if 1 am correct,

MR. SPEAKER: Please come to
the gquestion.

SHRI K. A, RAJAN: I would like
to know what practical steps have
been takep on this bigger problem of
giving jegal aid to the poor and what
earnest efforts are made to imple-
ment the rccommendations of the
Committee,

SHRI SHANT]I EHUSHAN: The
hon. Member has highlighted two -
things. One is the problem of under-*
trials who remain in jail for a long
time. That is a separate matter which
is under the active consideration of
the Government. There have been.
discussions between the Home Minis-.
try and the Law Minisiry on this. In
regard to this some concrete propo-
sals are under the active considera-
tion of the Government in order to
solvg the problem of undertial pri-
soners,

MR. SPEAKER: That is something-
different from legal aid

SHR] SHANTI BHUSHAN: So far-
@s legal aid is concerned, it is true-
and I might inform the Hon. Mem-
ber and the House that out of 22 Sta-
tes, 18 States and some Union Terri-.
tories have formulated schemes by
which they are giving legal aid to.
the poor in their own way. But yet,
so far as the Government of India is
concerned, the Government of India
is not satisfied that whether those
schemes are fauliless or are the best
possible ones. Ang therefore, the
Government of India appointed an.
Inter-Departmental Committee to..
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process the report c¢f the Bhagwati
Committee and the Krishna Iyer
Committee to come forward with a
comprehensive scheme which could
then be sent to the States for adop-
tion and undep which legal aid could
be comprehensively given to the poor.
That Committee ‘has been function-
ing, has been meeting from time to
time. In August the Chairman of the
Committee went on deputation abroad
and therefore, the Chairman had 1o
be changed, and then after three
months again the Committee had
starteq functioning. It has received
comments from various Ministries and
so on. I hope that very soon the
Committee would be able tp finalise
its report and the Government will
take some decision thereon.

SHRI K. A. RAJAN: I am glad
that the Minister has given a comp-
rehensive reply tp the question. There
is a model Bill which has been draf-
ted by this Committee. My question
is, why not the Minister think in
terms of “ringing forward a legisla-
tion on that model

SHRI SHANTI BHUSHAN: So far
ag the Bill is concerned, unfortunate-
ly, it lacks a very important feature,
The Bill provides for a super struc-
ture viz., a Board, a Committee and
80 on. But it i8 not merely the cons-
titution of the Board and the Com-
mittee which js going to resolve the
problem, what is more important is
exactly how the legal aiq is going to
1. aiven lg the poor and so far as
tha report is concerned and so far as
the Bill drafted by the eminendt mem-
bers of the Committee is éoncerned, it
lacks the precise mechanism of the
giving of legal nid, So it is thig more
important aspeet of the problem that
is being tackled by this Commiitee,

oY g W WONT :  WTAEIT WET 9r
wfafa * foir o am w4 &, & =7 ST
argen  fis ww 9z wifw favig o o & fem
~wriey ?

wraw R W frk  foomt @
TVATES-Frde wTTR FEA ® AL qOHTC A W
W g ?

e T ¥ wgroe @ Ao  wom-
e i g S o b T v e g
qq ¥ wEn § ¢

sit wifr wuwr Wi av giAE W Ay
TAA FT AT §, TAET T WO § F0E T
8t & 1wt fft oY A AT e W
g AT Qe a1 T faay 9

it STl AT sy of ag qany A
791 w01 fr e &1 fa1 w9 g, qFE 3
HEA FAM @ 4 qET To 7w Al oy amr
a%d § f7 gira 1 waes feewr fom, 5 Wi
aw g’

SHRI SHANTI BHUSHAN: S, far
as the inter-deparimental Com-
mittee is concerned, I expect the
Committee to submit its report in the
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early part of this very year. But so
far as its consideration at the highest
level of the Government js concern-
ed, of course, the Cabinet alone will
consider ag to what exactly ig to be
¢gone and in what shape the legal wd
{has to be given.

Proposal to Increase drug Drices .

+

*109. SHRI G. M, BANATWALLA:
SHRI SHANKERSINHJI
-

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there iz any proposal
under consideration of Government
to increase the drug prices;

(b) if so, what are the detailg of the
proposal; and

(c) what are the reasons forcing
Government to increase the priceg of
drugs?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). Proposals for increase in the
prices of about 40 packs of formula-
tions based on the bulk drugs Codeine

. Phosphate, Quinine salts. Phthalyl

Sulphathiazole, Metropidazole etc.,
have been received from the Sub-
committee of the Drug Priceg Review
Committee, These proposals are
under examination.

(c) Government announced reduc-
tion in the prices of 352 packs of for-
mulations containing bulk drugs like
Doxyeycline, Oxytertracycline (ifs salts
and  derivatives), Sulphaguanidine.
Gentamyein  Sulphale Chlurampheni-
col Powder etc., in  December 1978.
'ljhese reductions followed the reduc-
tions in the prices of the correspond-
ing bulk drugs decideg upon before
the announcement of the New Policy
On 28th March 1878. Similarly, cer-
tain increases were also effected in
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bulk drug prices before the an-
nouncement of the New Policy. The
proposals for increases in formulation
prices are consequent upon these in-
creases and relat> {o the correspond-
ing formulations.

SHRI G. M. BANATWALLA: It
is said that proposals have been re-
ceived for increase in prices. We
would like to be enlighteneq by the
Hon. Minister as to the extent of the
increase or perceniage of the increase
envisaged by these proposals.

SHRI H. N, BAHUGUNA: It would
not be in the public interest to re-
veal that because the market prices
wil] necessarily go up.

SHR] G. M. BANATWALLA; When
were these, proposals received and
how much time will it take for the
Government to decide on these pro-
posals? At the same time, no rea-
gsons have been given for this propo-
salg for increase; we are told that
they are simply inter-related. I sub-
mit that this is a very vague answer.
What exactly are the reasons that ne-
cessitate this upward revision of the
prices?

SHRI H. N. BAHUGUNA: It is
the same reason which led us to re-
duce the prices; the prameters of
the cost of raw materials and other
cost factors are taken into account.
If the bulk drug prices Bo up steeply,
the formulation prices are affected
and. also, if the hulk drug prices go
down the formulation prices are affect-
ed.

This is the primary reason, but
there are cther reasons also. for exa-
mn'e the cost of electricity. coal,
cenment, aluminium and other type of
equipment which gees into the mak-
ing of the drugs. Butl must sav that
the Government is not in & hurry to
increase the prices; they are in a hur-
rv to decrease the prices. So far as
the increase in prices s concerned,
the matter is under consideration—
ang it shall be under ‘easy, conside=~
ration.
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WRITTEN ANSWERS TO QUESTIONS

Government proposal to bear election
expenses

#108. SHRI AMAR RAYPRADHAN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government propose to
bear the election expenses of political
parties; and

(b) if so, what are the outlines in
this regard and if not, the reasons
therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) and
(b). The question whether the elec-
tion expenses of political parties and
candidates in elections to Parilament
and State Legislatures should ba borne
by the State, and if so to what extent,
and in what manner, is under the
active consideration of the Government.

Import of Sulphur

*110. SHRI SAMAR MUKHER-
JEE:

SHR] C. R. MAHATA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether Government propose to
import sulphur, if so, the target during
1979;

(b) whether the fertilizer industry..
had carried out a review of the stock
position regarding sulphur;

(¢) if not, the basis of fixing the
target of import; and

(d) if so, the details thereof?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
requirements of sulphur in the coun-
try are almost wholly met by imports.
It is not in the public interest to dis-

,close the details of the imports plan-

ned.

(b) Government had carried out a
review in consultation with all inter-
ests concerned, ’

(c) Does not arise.

(d) The review disclosed difficul-
ties in meeling the sulphur require-
ments of fertilizer unils fully. Steps
have alrecady been taken to augment
the jmports. The situation is under
conslant review,

AIR recreationa) programmes for
rural areas

*111. SHRI SARAT KAR:
SHRI ISHWAR CHAUDIRY:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to slate:

(a) whether there i3 any proposal
under the consideration of Govern-
ment to allot some time for the recrea-
tion of rural areas—particularly in
remote areas in addition tv the pro-
grammes of cducational nature; and

(b) if so, the details regarding the
increase of the entertaininent content
of the AIR programmes meant for the
rural audience, if any, during the eur-
rent yesr?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). Music
and drama prorammes broadcast
from AIR Stations constitute about
40 per ceny of its programmes. They
are generally for both rural as wel’
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as urban audiences. Recreation and
entertalnment of rural listeners is
one of the major objectives of the
rural programme. Folk songs and
folk music form an essentia] compo=-
nent of programmes directed to rural
listeners who also listen to general
entertainment programmes broadcast
by AIR Stations. The entertainment
content of AIR programmes for rural
areas at present is considered o be
adequate.
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Drilling for oil in Kerala

*114. SHRI VAYALAR RAVI; Will

the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have
done any drilling for oil in Kerala, if
BO;

(b) what are the resuits; and

(c) whether Government is plan-

ning to do further drilling on Kerala
sea?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) As
far as the onshore area in Kerala is
concerned, no drilling has been done
by Oil & Natural Gas Commission.
However, in the offshore area, Oil &
Natural Gas Commission has
drilleq an exploratory well off Cochin
during April/May, 1978.

(b) The above mentioned explora=
tory well which was drilled to a depth
of approximately 1756 metres proved
to be dry.

FEBRUARY 2‘? lﬂ’fﬂ
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(c) Oil & Natural Gas Commhnon

has planned to conduct geophysical

survey in the shelf area between Gali-
cut and Mangalore some time during
the period February/May, 1879. Fur-
the, programme will be decided by
Oil & Natural Gas Commission after
evaluating the results of the proposed
survey.

Vindictive attitude of H.A.L. Manage-
ment against Officers

*115. SHRI SIVAJI PATNAIK:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
plecased io state:

fa) whether he ig aware ahout the
fart that as soon ag the Hindustan
Aeronautics Officers’ Association got
registercd under the Trade Union
Act, 1926, the managemen; of HAL
started taking all sorts of vindictive
and arbitrary steps against the officers
and stopped facilities which the Offi-
cers' Association entitileg to; and

(b) if so, the reaction of the Gev-
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) and
(b). A recogniseq umion of Hindus-
tan Aeronautics Employees, registered
under the Trade Union Act, 1826 is
already functioning in HAL, Banga-
lore. The registration of Officers’ As-
soclation of HAL, Bangalore, as a
Trade Union, has resulted in more
than one Trade Unions in the same
unit. The Officers’ Association pri.r
to its registration as a Trade Union,
was enjoying certain facilities and
privileges like recovery of dues from
their members through pay rolls and
office accommodation within the fac-
tory premises, which are not granted
to Trade Unions. Since the continu-
ance of these privileges would amount
to discrimination among Trade Undons
of HAL, Bangalbre, the llmamn.t
have withdrawn them in mct d
Officers’ Association,
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2. The Mamgemt of HAL have
not resorted to any vindictive or arbi-
trary step against the officers of the
Association,. On the other hand,
Management is giving due considera-
tion to their legitimate complaints.

ALR. ang T.V. coverage of proceed-
ings of Houses of Parliament

%116, SHRI RAJ KRISHNA
DAWN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government are aware
of the fact thot A.LR. and T.V.
do not broadcast so widely and fre-
quently the discussions on topies re-
lated to rural and agricultural pro-
grammes, developments arising out of
questions, answers, calling attentions
etc. in the Houseg of Parliament;

(b) if so, the reasong for such im-
portant omissions which are of great
importance to the majority of our
population all over India; and

(c) if so, what other active pro-
grammes are planned by the Govern-
ment to give due importance to the
E)::-Iwﬂteﬂ rural-bagsed broadcast-

?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (c). Akash-
vani angd Doordarshan programmes
give due importance to rural, agricul-
tura] and other development oriented
news. Within the constraints of the
limited time available to them, thcg;

i
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Now Ulut of HAL in U.P.

*117. SHRI S. R. DAMANI Wwill
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether it is a fact that a new
unit of Hindustan Aeronautics Limi-
ted will be set up in UP. for the
manufacture of Jaguar components;

(by whether any other locations are
also under consideration for the pur-
posc; and

(c) whether the capacity of different
Hindusian Aeronauticg Limiteg Units
in the country is fully utilised. If
not, will it be utiliseg fur the manu-
facture of Jaguar compunents?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF
SHER SINGH): (a) and (b). A pro-
posal for setting up a new unit for the
manufacture of new avionics, equip-
ment, primarily for the Jaguar air-
craft, is under consideration of
Hindustan Aeronautics Limited. The
location of the new unit will be de-
cided after its suitability is evaluated.

(c) The capacity of the avionics
and wccessories factories at Hydera-
bad and Lucknow js fully utilised.
The capacity which is available in the
aircraft factories of Hindustan Aeron-
autics Limited can not be utilised for
the manufacture of avionics equip-
ment of Jaguar aircraft.

Regular Commission to NCC
Officers

*118. SHRI MADHAVRAO SCIN-

reply given t9 Unstarrej Question
No. 4376 on the 20th December, 1878
and state:

(a) whether it is not a fact that
representations from the
NCC Officers granted short service re-
gular commissions under AI 201|54 are

E
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pending consideration for a conside-
rable time;

(b) it so, since how long they have
been pending consideration and fac-
tors responsible for such delays in
considering those suggestions/repre-
sentations; and

(c) expected time by which a deci-
sion is likely to be taken in the mat-
ter?

THE DEPUTY FRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(c). Suggestions and representations
were received that officers granted
Short Service Regular Commissions
under A.I, 201/54, for Service in the
N.CC., should be made eligible for
pensionary benefits. This was, how-
ever, not found acceptable as officers
appointed on temporary basis are not
eligible for pension. However, Gov-
ernment have since decided to consi-
der officers gappointed under AL
201/54, along with others, for grant of
Regular Commissions in the N.C.C.
There are only five officers of this
category in service at present. Those
among them, who are found suitable
for grant of Regular Commizsions,
will become entitled to pensionary
benefits.
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*120. SHR] NIHAR LASKAR:
SHRI R. V. SWAMINATHAN:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(2) whether the Film Finance Cor-
poration proposes to provide credit

_ for setting up 30 low-cost in
the g ‘:p ow theatreg

Written Answers 43

(b) if so, to what extent the loan
will be provided;

(c) where these low-cost theatres
will be set up;

(d) whether any ceiling on lean ase
sistance has been prescribed; and

(e) what are the total number of
films financed by the Corporation in
regiona] languages so far?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (¢). Film Finance
Corporation has drawn up a scheme
for providing credit for the setting up
of iow cost theaires in the country.
No target us to the number of low
cost theatres 1o be financed under the
scheme has been fixed nor have any
particular locations been selected, An
interest free loan of Rs. one crorve is
expected to be given from the block-
ed funds of Motion Picture Export
Association of America to the Film
Finance Corporation. The number of
low-cost theatres to be financed and
their location will depend upon the
category-mix of applicationg which the
Corporation receives when the scheme
becomes operative. Bye-laws govern-
ing the grant of loans under the pro-
posed scheme gre being finalised.

(d) The scheme envisages the ﬂ-
lowing ceilings on the grant of
loans;—

(i) for open air theatreg in rural
areas—Rs, one lakhs:

(ii) for covered theatres in semi-
urban areas—Rs, three lakhs and

(iii) for theatres in urban ureas—
Rs. 7.5 lakhs.

(e) From inception till 16th Febr-
uary 1878, the Corporation has
financed 51 feature fillms and 9 docu-
mentary short fllms in regional
languages.
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muam to encourage
storage of Molasses by Sugar Mills

- *121. SHRI KUMARI ANANTHAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILISER'S be
pleased to state:

(a) what Government propose to
do with the sum of Rs. 12 croreg in
the Fund that hag been created with
the funding element of Rs. 20 a tonne
to encourage storage of molasses by
sugar mills;

(b) since this amount of Rs. 12
crores has accumulated within a
period of last three years, whether
there ig any need to continue with the
funding element of Rs. 20|- a tonne
of molasses; and

(e) if not, whether Government
would disrontinue it at the esrliest?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILISERS
(SHRI H. N. BAHUGUNA): (a)
The provision for g funding element
in the price of molasses of Rs. 20 per
tonne specifically for creation of
storage capacity was made under the
Central Molasseg Control Order, with
effect from October, 1875. This ele-
ment has to be maintained in a sepa-
rate account by the sugar factories
and would be operated jointly by
them and the State Molases Con-
trollers for the creation of additional
storage capacity. In the mbsence of
positive information from the State
Governments, it has been estimated
that. funds to the extent of approxi-
mately Rs. 10-12 croreg should have
accrued in the last three years, Addi-
tional storage capucity has been, and
is expected to be, put up with the
money in this fund.

(b) State Governments have been
requested to review the position re-
garding storage capacity required with
veference to the capacity already
created and the funds stil) available
therefor.

FEBRUARY 27, 1079
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(¢) The need for the continuation
of. the funding element would be
examined on receipt of complete data
from the State Governments,

Bicamera] Legisistures in Btates

1001, SHRI ABDUL AHAD VAKIL:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) which are the States having
bicameral legislatures and what is the
yearly expenditures incurred on
Councils in States with details State-
wise; and

(b) whether Government of India
propose to advise State Governments
for initiating constitutional measures
recommending for abolition of Coun-
cils in concerned States, if so, details
thereof, if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): (a) As
proposed in article 168 of the Con-
stitution, the States of Andhra
Pradesh, Bihar, Karnataka, Mahara-
¢htra, Tamil Nadu and Uttar Predesh
have bicameral legislatures. By virtue
of section 46 of the Constitution of
Jammu and Kashmir, the State of
Jammu and Kashmir also bag & bica-
meral legislature Information re-
garding the annual expenditure
incurred on the Legislative Councils
of the States is not available.

(b) The Gavernment of India have
no proposal of the nature mentioned
herein under consideration, Under
article 169 of the Constitution. (which
does not apply to Jammu and Kash-
mir), Parliament may by law provide
for the abolition of the Legislative
Council of a State having such a
Council or for the creation of such a
Council in a State having no such
Council if the Legislative Assembly
of the State passes a resolution to
that effect by a majority of the total
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Increase on promotional avenues in

1005, SHRI D. D. DESAI. Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether there is any proposal
to increase promotional opportunities
for officers in all the wings of the
defence forces; and

(b) il so. the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER O©OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Instanceg of congestion in certain
ranks of the Army and the Air Force,
eaused mainly by the enhanced in-
takes which followed the 1962 con-
flict, have come to notice mnd appro-
priate remedial action is in hand.

Legislation to stop big monopoly
papers from starting Regional
Editions

1006. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of IN-
FORMATION AND BROADCASTING

be pleased to state:

(a) whether Governmeny intend to

undertake legislation so as to stop the
big monopoly papers from starting
editions from different regional cen-
tres in the state so as to prevent un-
fair competition with the small

regional dailies; and

(b) whether Government propose

to give financial assistance to regional

" dailies with a view to enable them to
enlarge the circulation?

FEBRUARY 127, 1919

Written Answers 48

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. ADVANI): (a) No such pro-
posa] ig under consideration of the
Government,

(b) It is not Government's policy
to finance newspaperg directly for
such purposes. However, at the in-
slance of the Government it has been
decideq by the Industria] Develop-
ment Bank of India io grant financial
assistance to newspaper industrieg and
hence it should now be possible for
newspapers to approach lending In-
stitutions for securing financial assis-
tance.

Purchase of technology fop, Doxycy-
cline by IDPL
1007. SHRI S, S. SOMANI: Wwill

the Minister of PETROLEUM, CHEMI-
CAIS AND FERTILIZERS be pleased
to state:

(a) whether it is a Tact that M/a.
IDPL paid US $ 40,000 for purchase
of technology for Doxycy:line from an
Italian firm;

(b) is it alsp a fact that an Indian
company hag developed own techno-
logy for the manufacture of the same
drug; and

(c) if so, why was it considered
necessary to buy this technology
when it was available indigenously?

THE MINISTER OF PETROLEUM,
CHEMICALS AND. FERTILIZERS
(SHRI H, N. BAHUGUNA): (a)
IDPL have paild US $24,000 to
Farmafin as against the lump sum fee
of US $40,000 epproved for the supply
of technical know-how with basic
engineering details for the production
of Doxycycline Hyclate, gg per the
Agreement dated 14th June, 1076,

(b) An Indien Company claimed in
January, 1877 that they have develop-
ed technology for the drug.

(c) Government had no informa-
tion gbout the claimg of development

-
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of indigenous technology by the
Indian firm at the time IDPL’s
proposal wag approved.
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Storage of rubbers by M/s. Synthetics
and Chemicaly 14d.

1009. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
Plemseq to state:

(a) on what dates Synthetics and
Chemicals Limited kept its various
grades of rubbers in various places in
Bareilly District out of factory god-
owns and why;

(b) wherg these grades of rubbers
were kept and why such places were

selected for storing factors's rubbers;

anq

() to whom and on what dates.
these rubbers were sold and at what
rateg and how the paymeuts were re-
ceived against the sale of thesg rub..
bers?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) to
(¢). The required information is
being collected and will be laid on the-
Table of the House, when received.

Representation by Indian Ordnance
Factories’ Supervisors’ Association

1010. SHRT R. K. MHALGI: Will
the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleaed to state:

{a) whether he has reccived a rep-
resentation dated 2nd February, 1979
from Indian Ordnance Factories'
Supervisors’ Association regarding
their grievanceg and demands;

(b) what are their demands; and

(¢) what action have the Govern-
ment taken in this respect so far or
proposed to take in near fulure?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): (a) No,
Sir.

(b) and (c). Do not arise.
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1012. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what were the items canalised
-during last three years, of which dis-
tribution was made by CP.C. and
4.DPL,; imports item-wise;

(b) details of direct allocation sys-
tem of raw materials by C.P.C. to the
-«drug manufacturing units;
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w

'.(é) names of firms who have been -

allotted raw materialy under direct
allocation system more than their licen-
sed capacities indicated on their indus-
trial licences: and reason for doing
80;

(d) how many firms whose alloca-
tion has been curtailed or is not given
according to licensed capacily, names
of firms and reasons for not giving
them raw materials; and

(e) will Government agree to stop
raw materials (canalised) given in ex-
cess of capacities like to Sandoz, Glaxo,
Borroughs, Wellcome ete.?

THE MINISTER OF PETROLEUM,
CHEMICALS AND IERT!LIZERS
(SHRI H, N. BAHUGUNA): (a) A
statement giving the quantity and
value of the canalised items imported
during 1975-76 tp 1977-78 j; laid on
the Table of the House, [Pluced in
Library. See No. LT-3379/79].

(b) The procedure regarding Direct
Allotment of certain canalised bulk
drugs/drug intermediate specified in
Sec. III of Import Trade Control
Policy 1977-78 (volume 1) wag laid
down in paragraph 90 to 93 of the
said policy., The items covered under
thig scheme were listed in See. IIT of
the policy. Under the scheme the
canalising agencies could make Direct
Allotment of certain select imported
raw materials to the actual users to
meet their 12 months’ requirements
without the necessity of obtaining
release orderg from licencing authori-
ties, The canalised drug items
covered under this scheme during
Hydrochloride (Vit. B-I} - i

(i) Folic Acid.

(ii) Thaimine Menonitrate and
Hidrochlorid (Vit. B-I)

(ili) Rib of lavino (Vit. B-2).

(iv) Rib Phosphate

Sedium.

of lavino-5
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The policy of Direst Allotment has
peen discontinued in the import policy
1978-79.

(¢) From the policy provisions con-

- tained in paregraph 90 to 93 and
. forma of application at Appendix
-"'-‘go of the Import Trade Co=trol Policy,
1A77-78 (Vol 1) it is noticed thai the
allotment of canalised raw materials
. to actual userg belonging to organis-
' ed sector for direct ellotment items
was not specifically linked to their
licensed capacities. On the other
hand. appiicanls were required to
certify that the raw materials applied
for direct allotment represented their
requirements for a period not exceed-
ing 12 months (for the year 1977-78).
Wherever considered necessary at the
timg of registration, the canalising
pgencieg could also ask the actual
users to furnish information not
covered by Appendix 53 mentioned
above, regarding production, con-
sumption, utilisation of the material
ete. Thus. under the provisiong of
77-78 import policy governing direct
allotment items the canalising agen-
cicg did not have to verify entitle-
ments as per licenced capacities of
formulations before alloting the items.

(d) DGTD units were released
canalised bulk drugs/raw materials
upto 1977-78 on the basis of best of
past two years’ consumption or the
, quantity recommended by the State
Drug Controllers whichever was less,
Hence the question of linking releases
of these raw muterials to licenced
capacities for relevant formulations
does not arise.

(e) Action has been initiated for issu-
Ing a consolidated licence to all DGTD
units (including Mys. Sandoz, Glaxo,
Borroughs Wellcome) wherein capa-
cities foy formulations based on a
perticular bulk drug are to be indi-

scated in terms of quantum of that
£ulk drug. Once this is done, the
release of canalised bulk drug would
automatically get linked to the entitle-
ments of various DGTD units as per
Ycenseq capacities.

Dibrugarh o Asssm declared Unsafe
for further Development

1013. SHR] BEDABRATA BARUA:
Will the Minister of STEEL AND
MINES to pleased to state:

(a) whether it ig a fact thot Dibru-
garh in Assam has been geclared un-
safe for further development by the
Geological Survey of India;

(b) whether this matter has been
brought to the notice of State Guvern-

me:t for urgent and immediate action;
an

(c) the steps Central Government
have taken to save the town?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA). (a)
Geomorphological studies carried out
by GSI in connection with the flood
problem in this area have indicated
the presence of structurally weak pla-
nes south of the Brahmaputra river.
Some subsidence of the area bounded
by these planes is alsp inferred. It
nes south o! the Brahmuputra river.
GSI that the depth extension of these
weak planes fringing the northern
boundary of the Dibrugarh town has
to be deciphered by geophysical sur-
veys. Unti]l further detailed studies
are carried out, no ‘irin cenciusions
can be arrived at. As a precaution-
ary measure, it has been suggested
that further developmental activities
in this town be confined to the area
east of the 115 metres contour which
appears to be more stable,

(b) Does not arise as the studies
are of a preliminary nature and con-
clusions are still tentative.

(c) Floor rratection measur:s are
being taken by the Brahmaputra
Flood Control Board. The geomor-
phological studies will also contribute
towards devising of long term pro-
tective measures,
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Advertisements to Dallies by Publle
Secter Undertakings of Ministry

1014. SHRI SACHINDRA LAL SIN-
GHA: Wil) the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) the names of the public sector
undertakings under hig Minisiry;

(b) the details of the advertisement
policy of thess undertaking unit wise,
and the names of the new dailies pat-
ronised by these units;

(e¢) whether it is a fact that there is
a massive growth of language dailies
in the country particularly in tie bock-
ward region;

(@) if so, dctails of the policy to-
wads the growth of language dailies
in the country and the attitude .f these
undertakings unit wise, towards these
dailies; and

(e) the action taken up to date to
help these rural man oriented dailies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) A
statement containing the list of the
public sector undertakings (PSUs)
under the administrative control of
the Ministry is enclosed.

(b) to (e). So far as advertisement
by the public sector undertakings are
concerned, PSUs are required to uti-
lise the services of only those adver-
tising agencies which are accredited
and borne on the panel of the Direc-
torate of Advertising & Visual Pub-
Heity, Ministry of Information &
Broadcasting. Each PSU  tailors its
advertising to its actual requirements
based on advertisements needed for
personnel  tenders, special events
and occasions etc. This Ministry
have no information about the growth
of language dailies particularly in
the backward region.
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The Ministry is however aware of
the desirability of helping the growth
of language dailies,

Statement

!

List of public sector wundertakings

under the Ministry of Petroleum,

Chemicals and Fertilizers referred

to in reply to part (a) of Lok Sabha
unstarred Question No. 1014.

Depuartment of Chemicals and Fertili-
Zers:

1. Fertilizer Corporation of India
Limited.

2, Fertilizers and Chemicals Tra-
vancore Limited.

3. National Fertilizers Limited,

4. Rashtriya Chemical and Fertili-
zers Limited.

5. Madras Fertilizers Limiled.

6. Pyrites, Phosphates & Chemi-
cals Limited.

7. Hindustan Fertilizers Corpora-
tion Limited,

8. Fertilizers (P & D) India Li-
mited.

9. Hindustan Insecticides Limited.

10. Hindustan Organic Chemicals
Limited.

11. Indian Drugs and Pharmaceu-
ticals Limited.

12. Hindustan Antibiotics Limited.

13. Smith Stanistreet Pharmaceuti-
cals Limited. )

Department of Petroleum

1, Oil & Natural Gas Commis
sion.

2. Indian Ofl Corporation Limit-
ed, .
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3. Bharat Petroleum Corporation
Limited.

4. Hindustan Petroleum Corporation
Limited,

5. Cochin Refineries Limited,
6. Madras Refineries Limited,

7. Indo-Burma Petroleum Com-
pany Limited.

8. Engineers India Limited.
9. Lubrizol India Limited.

10. Indian Petro-Chemicals Corpora-
iion Limited.

11. Bongaigaon Refinery & Petro-
chemicals Limited,

12. Petrofils Cooperative Limited.
Subsidaries
13. Hydrocarbon India Limited,
14. Indian Oil Blending Limited.
15, Balmer Lawrie and Company
Limited.
16. Biecco Lawrie Limited,
17. Bridge and Roof
(India) Limited.

Recovery of Outstanding Dues from
Fertilizer Units

1015, SHR] L. L. KAPOOR: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state.

Company

Y the names and addresses of the
poersons against whom the outstand-
ings each of the Fertilizer ynits in the
public sector exceed rupees fifty thou-
sand together with the actual amount
due aguninst each and also the period
of such outstandings; ani

(b) steps taken to recover these
outstandings?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The information regarding de-
faulters who owe more than Rupees
Fifty Thousand to public sector fer-
tiizer companies is being collected
ang will be lald on the Table of the
House,

R.0.G’. with Air Force

1016. SHRI PIUS TIRKEY: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state: .

(a) total number of R.O.Cs. received
by Western Air Command, Air-Force
during the last one year with particu-
lars thereof:

(b) how many out of them have
been disposed of and the number of
RO.Gs. forwarded to the next inter-
mediary agency for comments for
disposal;

{c) whether it is a fact that there is
inordinate deluy In dealing with
R.O.Gs, received by Western Air Co-
mand, Air Force from air-force per-
sonnel for their harassment and ill-
treaiment by the Air-men and Officers
of the Aiy Force;

(d) whether it is not against the

regulations laid down in the Air-Force
Act; and

(e) what remedial measures Govern-
ment propose to take to scc that these
R.O.Gs. are disposed of the earliest
and grievances of air-force personnel
are redressed and action taken against
the erring air-men and ollicers to boost
the morale of poor air-for:e person-
nel? )

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to
(e). A total of 15 represeniations [or
Redress of Grievances were received
by the Western Ajr Command in the
last one year, iuvolving complaints
of harassment, illtreatment etc.
Eight of them have been disposed of
by Western Air Command and 2 by
the Air Headquarters, on reference;
the remaining 5 are under investiga-
tion.

No undue delay has been noticed
by Government in the consideration
ot the R.O.Gs.



59 Written Answers FEBRUARY 27, 1979 Written Answers 60

dwreniet W et ot Frafir won fog @ 81 R aw wwr Tt danr-
1017 Uﬁ‘!"!w UA LR S '
A o Qo HE i ]
%ﬂﬁl‘hm ﬁﬁwm'ﬂhw T demefy =t vu
o BRI -
T &, al,
ww v & v & for S e 2. it wer ATqTT ] v
L 3. st o do famnlt | wwws
(W) =7 ¥ e W wdm fet
t W SER 9w Wi W feT weenel A 4. *fT TEF W g T
oy fer ;Wi
5. o wFE AT =T
(7) = fremrenfoil aar daw o ,
®TEA §T FAFT VAT ATHT AT @ 7@ 6. =1 gvaw faz T
L

P Y BT TUNTL. ST £

o W qWTeV S (W7 9T e mre- .
aoit) (7)) ez inefaw Al 8. Mol At
deriAi ©1 faafar &% 4 fro oiw 9T
(=) T (7). & F goAF 1 WA W AT W 6T § —

— wtory e

. 1 2 3
1 s el . o UHo UHe o yord wifed W fafre feg
o & fau fraffa frsfafen fedy
or enf® & gwrdn dnderfes
Aafes woere 3w F gootw

# o wopew —

(2) = faeiiw ast auig 1974-78,
1975-76 WIT 1976-77 o
1975786, 1876-77
1977~-78 ® ¥raa 365 fewar

(2) wre faefrr wet waig 1974-78,
1975-76 197677 T 187778

2

2. stam AT ® . AT abagy ol 1o Ty gt Wic frafie fag
FATAH |

& oft wqww:

(1) ot fieeftr ot wefy 1074-75,
1975~76 W\ 1976~77T1 1976~
76, 197677 WIT 1077-78
® dtow 365 i, W .

(3) wre fifry wit ey 1974-75,
107576, 1076-77 T 1977~
78 & fodlt W g frdir ot
drow 240 few "




61 Written Aumoers

—

PRALCUNA 8, 1900 (SAKA)
B N REAT

Wﬂuen Answers

62

2 3
3. «frdro®o fremft uHo THo Uwe e {efigaT ity
oT% fen 2wAad, A
wfearr, x| & fedwr-
# fewmr |
o MTEEEEATE . Do THo o L
5. o UFT A Lsuind ¥
6. st graR fag g oA o Hro arg
7. a1 gfaw ewifine e
8 AT IATA T4 AR dre Mo %Y

Coal Burning in Jharia Group of
Mines

1018. SHRI PABITRA MOHAN
PRADHAN: Will the Minister of
ENERGY be pleased to state:

(a) whether it is a fact that as per
the publication of the Central Mines
and Minerals Research Bureau (insti-
tution) there has been a loss of coal to
the value of some three hundred and
ffty crores of rupees during the last
50 years in the Jharia group of mines
due to heating or burning;

(b) if so, what steps had been and
is being and will be taken to stop coal
burning and heating not only in the
Jharia area but also elsewhere in the
country;

(c) whether any coal burning took
place in the last five years including
the calendar years 1877, 1978 in the
said Jharia area and the value of coal
burnt during 1977 and 1978 calendar
years; and

(d) whether the coal burning was
virulent after nationalisation of the
Coal Industry?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) It is

a fact that there are a number of
undergroung fires in Jharia coalfield,
some of which have been going on
for several decades, It is not possi-

ble to assesg the loss of coa] due to
the fires.

(b) and (c). Defective mining prae--
tices in pre-nationalisation period had
been the cause of such underground
fires, ag coal is prone tp spontaneous.
heating in the presence of air. How-
ever, after the nationalisation, em-
phasis was given to get such areas
properly studieq for scientific reme-
dies with a view to controlling the
destruction of valuable natural reé-
source, A senior level commitee in-
cludipg members from Bharat Coking
Coa] Lid, Central Mine Planning &
Design Institute, Central Mining Re-
search Station and Tata Iron and
Steel Company arrived at certain
broad conclusions including the me-
thog of tackling mine fires on sur-.
face and underground. Subsequently,.
the Government appointed a Safety
Committee to go into various aspects.
of safety in mines and also coal fire
in Jharia coalfield specifically. This
committee identified 41 active fires in
Tharia coalfield and the recommenda-
tions on esch of them have been ac-
cepted by thg Governmnat. As per
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recommendations, the coal companies
.are taking action in tackling by sur-
face blanketing flooding, etc. for
-amall fires, while large fires like
-Jogta, Lodna and Rajapur have been
studied in depth ang feasibility re-
portg on these have been completed
‘for further action in tackling the fires.

(d) No, Sir. The Government
companies are equipped with fire-
‘fighting arrangements in tackling the
fires, wherever it comes to their no-
tice in collaboration with  Director
‘Genera] Mines Safety,
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Appointments ang Promotlions in
Madras Refinery Lid.

1021. SHRI A. MURUGESAN: Wwill
the Minister of PETROLEUM, CHE-
MICALS & FERTILIZERS be pleased
to state:

(a) what is the number of appoint-
ments and promotions in respect of
Madras Refinery Ltd.,, Manali, Madras
88, in the prades of Supervisary, Non-
Supervisory separately in the above
Department from the year 196 till
date;

(h) what is the number of posts
reserved for Scheduled Castes and
Scheduled Tribes ys per 40 point roster
year-wise and cadre-wise as referred
in (a) above; -

(¢) what is the number of Posts
filled up out of (b) above year-wise
ang cadre-wise separately;

(d) what is the shortfall and reason; ,
for the shortfall for the above years; '

(e) what steps are being taken §o
wipe out the backlog?
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mmwmu,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) to ().
The (nformation iz being collected
and will be laid on the Table of the
House,

Requirement and Avallability of Power
in Tripura

1022, SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of EN-
ERGY be pleased to state:

(a) the total estimated vequirement
and availability of power in Tripura
during 1070-80; indicating separately
the quantum of power supply needed
to feed the industry and agriculture in
Tripura;

(b) the extent of shorifal]
during the year; and

(c) the details of the schemes for
augmentation of power supply in Tri-
pura during the ensuing year and
over the current Five Year Plan pe-
riod separately?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The total estimated energy require-
ment at Power Station bus in Tripura
during 1979-80 is about 37 million
units. The estimated energy requir-
ment for industry is 12 million units
and agriculture is 3 million units, The
installed generating capacity in the
State is 15 MW and an energy availa-
bility of about 52 million unils is an-
ticipated in 1979-80. In addition, the
State has been ailocated a share of 2
MW in the 60 MW  Kyrdemkulai hy-
dro Electric Project which is under
implemeatation in *Meghalaya State
and where the first unit of 30 MW has
already been commissioned,

likely

(b) The power supply position is
expected to be generally satisfactory.

(¢) Presently schemes of augment-
ing the storage capheity of Gumti re-
servoir and installation. of third unit
of 5§ MW at Gumti Hydro Electric pro-
ject are under implementation. These
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are expected to be completed in 1980-
81 and 1081-82 respectively. The fol-
lowing Regional Power Projects are
presently under construction in the
North.Eastern Region:—

(1) Loktak H.E.. Project - 105 MW
(2) Kopil H.E. Project - 150 MW

The benefits from these projects are
expected during the 5 year plan
1978-83. Tripura State would benefit
from these regional projectg also. The
State government have proposed the
following new schemes for inclusion in

the 5 year plan 1078—83:—
1. Micro Hydel 6x22 MW

2. Diesel seat 4x10 MW

3. Gas Turbine-Project 2x10 MW

4. Recovery Heat 2x5 MW
steatm generating sels

5. Kowai Hydel 3x3.5 MW

These have not yet been approved.

Abolition of Upper House or Second

1023. PROF. P. G. MAVALANKAR:
Will the Minister of LAW JUSTICE,
AND COMFPANY AFFAIRS be pleas-
ed to state:

(a) whether the Prime Minister said
in a recent public statement that the
Second Chamber or Upper House in
the Federal set up in our ccuntry
needs to be radically reformed or
even abolished;

(b) if so, full facts thereof; and

(¢) whether the said opinion of the
Prime Minister reflects the considered
consensus of the present cabinet and
if not, whether the cabinet is soon tn
consider the said mafter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(§IRI § D. PATIL):  (a) and (b).
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During his recent visit to Bhopal on
15th January, 1979. while answering
questions from press representatives,
the prime Minister said that he was op-
posed to the idea of a Second Chamber
in Parliament and State Legislatures
when the issue was debated in the
past at the time of the framing of the
Indian Constitution,. A number of
States did, however, have Seccnd
Chambers, with some exceptions. How
ever, he made it clear that whatever
may be his personal view, decision on
such a matter can only be taken col-
lectively.

(c) There is at present no proposal
under consideration of the Govern-
ment of india for any radical reform
or abolition of the Legislative Coun-
cils in the States.

Hours allotteq for Punjabi
Programmes

1024. SHRI BALWANT SINGH
RAMOOWALIA: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) how many hours are daily allot-
ted for Punjabi programmes in dif-
ferent Radip Stations in the country;

(b) whether he has under corsidera-
tion by proposal fo  increase Punjab!
programmes for the considerable Pun-
jabi listening people of Haryana,
Himachal Pradesh, Rajasthan and
Tarai region of Uttar Pradesh; and

(¢) what steps are being taken to
broadcast Punjabi programmes for
the Punjahi listeners in FEast and
South regions of the country?

"THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANTI): (a) The Punjabi pro-
grammes are broadcast daily from All
India Rafio Delhi and Jullundur. The
duration oy Punjabi programmes broad
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cast as fixed point items is given be-
low station-wise:=

Nam: of Station Duration and Frequency

1. Jullundur . . 404 minutes daily

2. Delhi . . . 60 minutes daily

9. Srinagar 30 minutes each
on gy days per
week,

4. Jamiou 30 minutes each on

4 days per week.
5. Rohtak . . 15 minutes each

twice a quarter and
10 minutes (Pun-
jabi music) on 2
days per week,

(b) aud (c). There is no such pro-
posal, The bulk of programmes from
any regjonal station is broadcast in
the main regional language. For pro-
viding programmes in minority lan-
guages, the numberiecal size of the mino-
rity linguistic group in the region ser-
ved by a particular station is
taken into consideration. Normally,
fixed services for minority linguistic
group are provided if their popula=
tion in the service areg of the Station
concerned is 5 per cent or more.

Various linguistic and cultural gro-
ups coniinue to make claims for broad
cast in their respective languages. It
has not been possible o meet these
claims within the limited resources of
the channels and transmitters available
a each station. Various linguistie sub-
cultures are encouraged to express
themselves by arranging light/folk
songs etc. in those languages.
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Power Generation during 1978-79

NARENDRA SINH:
ENERGY be

1026. SHRI
Will the Minister of
pleased to state:

(a) whether Government consider
that there has been considerable in-
crease in power generation in the coun-
try during the financial year 1978-79;
and

(b) if s0, exact assessment by Gov-
ernment during the nine months of the
Year angd its increased percentage com-
pared to the last two years?

THE MINISTER OF ENERGY
{SHR! P, RAMACHANDRAN): (a)
Yes, Sir,

(b) The total energy generation
from power stations in the utility sec-
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tor during the period April to Decem-
ber of the years 1976-77, 1877-78 snd

1978-79 is given below:

Year Energy generation in
Million units
1976-77 66001
1977-78 67730
1978-79 *76434

*The percentage increase over 1977-
78 (nine months) is 2.5 per cent and
15.81 per cent over 1876-77 for the same

period.
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Garden Reach Ship Bailders and
Engineers Ligq,

1028. SHRI C. K. CHANDRAPPAN:
‘Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether it is a fact that 10,000
workerg of Garden Reacn Ship Buil.
ders and Engineers Ltd. (G.R.S.E.) had
gone on strike in Calcutta recently;

(b) if so, the details thereof: and

(c) what steps Government propose

to take to resolve it and details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) to (c). Approxima-
tely BB00 workmen of Garden Reach
Shipbuilders & Engineers Ltd., Cal-
cutta (G.R.S.E.) have gone on strike
from 22-1.1979. The strike is on the is-
sue of revision of wages and allow-
ances of workmen. GRSE has been
traditionally following the Tripartite
Engineering Wage Settlement of West
Bengal. The revised Engineering Set-
tlement was announced on 11.1.1979.
GRSE wrokmen have not accepted
this Settleraent and they are demand-
ing a bipartite settlement on par with
other major shipyards/public sector
industries. Their other major demand
is that the settlement should be with
retrospective effect,

There are no valid grounds for de-
linking GRSE from the Tripartite
Settlement, of which the other engi-
neering public sector undertakings of
the region are also parties.

The management of GRSE have
been persuading the Unions to accept
the above position. They have also
. offered proposals for introduction of

productivity linked incentive schemes
at the plant level within the parame-
ters of the Tripartite Settlement. The
motter has also been referred for con-
cillation to the appropriate authority.

Written Answers 72
Utilization of Sode-Ast: Lisemoes

1030. DR. BAPU KALDATE: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be plea-
sed to state:

(a) whether it ig a fact that the
Soda-ash licence holders have not
used their licences;

(b) whether the price of soda-atzh
has recently increased;

(¢c) whether any action has been
taken against these licence holders for

non-utilisation; and

(d) whether Government propose to
import soda-ash through State Trading
Corporation?

THE MNISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
Under ihe Import Policy 1978-79, ac-
tual users (industrial) could import
Soda-ash under Open General Licence
upto 31st July, 1978. From 1st August,
1278, the import was canalised through
State Tradirg Corporation, New Delhi
with a facility that eligible actual
users who had entered into firm con-
tracts/commitments with overseas sup-
pliers before that date, could be allow-
ed direct imports to the extent of such
contracts/commitments. There was,
however, no compulsion on them to
effect such imports,

From 15th January, 1979, this item
has again been placed on Open Gen-
eral Licence for imports by actual us-
ers (industrial) directly or through
their Associations or cooperative so-
cieties.

This Department has not given any
licence for import of Soda-ash.

(b) Increase in the market prices
of Soda Ash has been reported.

(c) Doeg not arise.
(d) No, Sir,
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Bupplied through Coopera-
tive and Fair Price Shops

1031. SHRI SOMNATH CHATTER-
JEE; Wil the Minister of PETRO-
LEUM, CHEMICALS & FERTILIZ-
ERS be pleased to state which are the
essential and life-saving medicines
supplied through Cooperatives and
fair-price  shops for public distribu-
tion? .

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA):
Such of the cooperative eonsumer in-
stilutions ns are in possession of the
requisite licences under the Drugs and
Cosmetics Act, 1940 and the rules
made thereunder, offer for sale, a wide
range of formulatjons including life-
saving and assential medicines. These
include antibiotics, Ampicillin Group,
Sulpha drugs, Analigesic Anti-T.B.
drugs, Anti-Malarials, Anti-Dysentery
drugs. Anti-Diabetics Cardio-Vascular
drugs, Anti-Leprotics etc. The sale of
medicines is not, however, undertaken
through fair price shops.

Steps to Curb Expansion of Leading
Industrial Houses

1032. SHR! B. K. NAIR: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

(a) the full details regarding the
assets of the 20 leading Industrial
Houses in the country as in March,
1977—March, 1978 and today; and

(b) what positive steps have been
adopted to curb their further growth
and expansion?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S, p PATIL): (a) The term
“leading industrial houses” referred
® in part (a) of the Question is taken
®  mean undertakings registered

under Section 26 of the MRTP Act,
1969 which are considered as Large
Industrial Houses in the context of
present Industrial Policy, namely,
undertakings which either by them-
selves or together with their inter-
connected undertakings have assets of
Rs. 20 crores or more and are covered
by Section 20 (a) of the said Act.
The information in regard to top 20
such Houses as in March, 1977—March,
1978 and today is not available as com-
plete data for 1977 are still to be re-
ceived for all the Houses while the
data for i978 have not yet become due
for many of the undertakings. A
Statement giving the assets of top 20
Large Industrial Houses which have
registered their under takings under
Section 26 of the MRTP Act, 1969 as
on 30-6-78 for the years 1972, 1975 and
1976 is attached.

(b) Apart from the restrictions and
surbs to prevent the concentration of
economic power to the common de-
triment and to regulate the growth of
large industrial houses as already pro-
vided in the MRTP Act, 1969 and the
criterja being followed in dealing
with the proposals from large
houses for expansion/establishment
of new undertakings under the afore-
said Act, the “Statement on Industrial
Policy” laid before the Parliament by
the Minister of Industry on 23rd De~
cember, 1977 spells out the further
measures undertaken by the Govern-
ment to regulate the growth of large
houses. Further steps tuken by the
Government in this regard include
insistence of greater reliance on in-
ternally generated resources, maximi-
sation of the promoters’ contribution,
and prescription of generally less fa-
vourable debt-equity ration for fin-
ancing of new or expansion projects
by the large industrial houses, While
the policy regarding financing of ex-
pansion cr new projects by the large
industrial houses has been made more
stringent, the policy in the case of
non-MRTP Companies has been li-
beralised to encourage the growth of
the non-MRTP companies. In order
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1o encourage the non-MRTP Compa-

nieg to enter even the fields specified”

in Apperédix I of the Industrial Po-
licy Statement of 2nd February, 1973,
minimum promoters' contribution in
their case has been reduced from 20
per cent to 10 per cent for the first
Rs. 25 crores of the project cost.

2. The High Powered Expert Com~
mittee under the Chairmanship of
Shri Justice Rajinder Sachar, ap-

Statement
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pointed by the Government fo re\rl.ew
inter-alia, the MRTP Act, 1869, sub-
mitted its report on 29th August, 1978,
a copy of which was laid on the Ta-
ble of the House on 30th August, 1978.
The various recommendations made
by the Committee are under Govern-
ment’s gctive consideration and such
of the recommendations as are accept-
ed by the Government will be imple=-

mented through an amending legisla-
tion in due course.

Statement giping the asseis of top 20 Lavge Indusirial Houses which hape registered their
undertakings under section 26 of the MRTP Act, 1969, as on 30-6-19%8, for
the years 1972, 1975 and 1976.

Sl. No. N.me of the Industrial House Assets (Rs. in crores) ™
1972 1975 1976
L. 1

1 Taa* . 641°03 92441 B 030, =
2 Birla . .. 58942 go5u3 97463
3 Mafatlal . . . . . 183-74  244'23 25654
4 J.K. Singhania . . . . . 12145  209°56  241'23
5 OQil In.ia . . . 104 04 182 45 202° 59
6 Thapar** - . . . 13616 197'90  202°24
» LCIL . ; . . ) : 135° 21 193 34 198- g9
8 Bangur . . « 1526 172744  105'33
9 Scindia . . . . . . 107 7% 183 05 177 08
10 Shri Ram . R . . . 120°77  166-16 171- 70
11 Bhiwandiwala . . i i . 4591 117-03 16643
1z ACC. . . . . . : . . 134 36 160° 05 100° 21
13 Kirloskar . . . . . . . 86- 46 128- 74 152° 47
14 Larson & Tubro®» . . . . - 79'03  137°60 147 74
15 Walchand . - e - . 9947 12638 12942
16 Mabhindra & Mnhmdra“ . : . . 58-49 11408 12606
17 I-Imdultan Lever . . . . . . 77°87  105'04 122°51
1B Modi . . . . . . 58:05 11450 11979
19 SI-I'SH’II&I . . . . - - . 84 44 110- 03 116- 78
go Macneil & Magor . . . . - 64 Bo 9748

11385

* Data in respect of 2 companies for the year 1972 not included for want of Balance Shect:ew

(1) Skefko India Bearing Co. Ltd.
(a) Shourie Duplicators Ltd,

##Datain respect of following comp.mnfm the year 1975 have been repeated in rhe year 1956

(1) Greaves Foseco Ltd.
(2) L&T D“HNCE‘IWMtE

tuummlnm;

(3) Roplas India Ltd. (Mahindra & Mahindra).
(4) Prem SyndicateLtd. (Mabindra & Mahindra),
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Effect ot Shortage of Coal in Indusirial

Output
1033. SHRI AHSAN JAFRI: Will the
Minister of ENERGY be pleased to
state:

(a) is it correct that shortage of
coal supply in the country has affec-
ted the Industrial output in the coun-
try during 1978-79; .

(b) how many factories were closed
due to such shortage;

"(c) Is it correct 1that the shorfage
was Caused by mismanszrement  of
supply by Railway, if not, what are
the reasons and what steps have been
taken {o improve the supply position;
and

(d} the total number of mandays
lost by closure of factories on account

of coal shortage and the valug of pro-
duction affected on this actount?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI JAN-
ESHWAR MISHRA): (a) fo (d). The
coal companies have been able to meet,
by and large, the demand for coal in the
country, although there may be murgi-
nal shortages in certain areas. There 15
no information about the number of
factories closed due to such shortages
and the total number of mandays lost
on account of such closure nor has any
assessment been made about the value
of production affected on account of
the margina] shortages ¢f coal

With the recovery of almost all the
drowned mines in the Bengal Bihar
coalfields and with improved power
supply, the production has already
picked wup. Import of explosives,
which is an Important input for the
production of coal, is being done to
over-come shortage of explosives. The
coal companies have taken steps to
identify and implement short gestation
projects from which  additional coal
can be quickly made available, The
Present level of pit-head stocks which
is approximately 12 million tonnes and
the current production are adequate to
Meet the requirements of the consu-

Wrii:ten Answers 1%

mers. Close coordination is being main-
tained with the Railways for improve-
ment in wagon supplies, Movement
of coal by road is also allowed wher-
ever necessary, d

Payment f{o creditors of Golcha Pro-
perties Private Limited

1034. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleused to state:

(a) the number of instalments that
the creditors of the Golcha Propeities
Private Limited are yet to be paid
by the official liquidator;

(1) the total amount with interest
that has fallen due under this head
as at present;

(¢) when the payments will start
being made; and

(d) the reasons for the delay in
payment of such instalments so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW JUS-
TICE, AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) All the prefer-
ential creditors of M/s. Golcha Pro-
perties (P) Ltd. (In liquidation) have
been paid in full. The Ordinary credi-
tors have been paid three instalments
of dividend aggregating to 60 per cent
and a parl of the 4th  instalment has
also been paid to some creditors. The
4th instalment of dividend of 20 per
cent to the remaining creditors and the
balance of 20 per cent of the final in-
stalment has yet to be paid by the Offi-
cial Liquidator.

(b) A sum of Rs. 39 lakhs (approx.)
which represents the claims of the ere-
ditors on account of principal and in-
terest calculated uplo the date of the
winding up order is due at present.
No specific orders have been passed by
the High Court regarding the payment
of future interest fo the creditors after

the date of the winding up order,
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(c¢) and (d). The fourth instalment of
dividend was sanctioned by the High
Court on 11th April 1977 for payment
to ordinary creditors from 1st Augusi,
1877. Though notices were issued 1o
aud the ordinary ereditors of the com-
pany accordingly, the Income-tax .De-
partment obtained a stay from the
High Court on 12th July, 1977, on the
plea that the arrears of income-tax
owed by the company should be paid
first. The application of the Income-
tax Department was opposed and the
stay was vacatad by the court on 27th
July, 1877 and the payment of dividend
commenced as scheduled and an amount
of Rs. 1,55,169.37 was paid to 331 cre-
ditors. However, the Income-tax De-
partment again obtained a stay on the
16th August, 1977 from the Division
Bench of the Rajasthan Figh Court
which has not so far been vacated.

The delay in making further pay-
ments is thus due to the stay order
granted by the High Court of Rajas-
than. The payment of balance of
fourth instalment of dividend will be
resumed as soon as the stay order 1s
vacated.
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Import of Crude Oil

1036. SHRI DHARMAVIR VAS-
ISHT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS: be pleased to state:

(a) the results of Industry Minister's
visit to Saudi Arabia vis-a-vis the gap
in crude oil imports of the Order of
4.5 million tonnes during 1979;

(b) what firm commitments have
been obtained from Jraq. U.AE,
Soviet Union and other countrics  re-
garding crude supplies for the same
period; and

(¢) the nature of Ilong-term ar-
rangement regarding domestic explo-
ration and foreign imports?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) As a
result of Industry Minister's visit to
Saudi Arabia, it was assured by the
Saudi Arabian Government that ihey
would do their best to meet our addi-
tional requirements of crdue oil Exact
details would he worked out shortly.

(b) The following import arrange-
ments have been firmed up for crude
imports during 1979:—

Country Qty. Million Tonnes
Iraq N . . . . 55
UAE . . : . ; 15
Saudi Arabia . . . . 25
U.5.5.R. . . . . i'5

(¢) Al attemps are being made to in-
tensify our exploration activities and
plans are being made for exploitation
of our established reserves. However,
it is envisaged that the country will
have to continue to import crude to
meet the domestlc demand for petro-
leum products, in the foreseeable
future;

FEBRUARY 27, 1979
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Take-over of certain sick unis by
Bennet, Coleman and Company

1037. SHRI M. N. GOVINDAN NAIR:
Will the Minister of LAW, JUSTICE.
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government are aware
that Bennet, Coleman and Company
Limited, publishers of the Times of
India etc., have decided to take over
sick units—Rohtas Industries Limited
and New Central Jute Mills Company

Limited;

(b) if so, the details;

(¢) whethey under the Companies.
Act, they have completed the forma-

lities and sought permission from the
Government; and

(d) if so, the particulars?
THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL): «(a) to (d). A
public limited company  desiring to

make investment in the shares of any
other body corporate in excess of the
percentages specified in Section 372 of
the Companies Act, 1956 is required to
make an application for approval of
the Central Government. In certain
cases, such proposals may also require
approval of the Central Government
under Section 108A of that Act. No
such proposal from M/s. Bennett, Cole-
man & Company Limited has been
received for purchase of shareg of
either M/s. Rohtag Industries Limited
or New Central Jute Mills Company

Limited.

Short Service Commissioned Officers
relieved of service assignments

1038. SHRI G. Y. KRISHNAN: WwWill
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state: _ . oy

() the number of Short Serviee
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their service assignments dunug the
years 1976-77, 1977-T8 and 1978-79;

(b) whether Government propose to
introduce any scheme to provide suit-
able employment to  these relieved
young officers;

(¢) if so, what are the details there-
of; and

(d) whether Government propose to
sccure foreign assignments for these
ex-Army officers?

THE DEPUTY PRIME MIN!STER
AND MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) The number of
Short Service Commission Officers
released during 1976-77, 1977-78 and
so far during the current year is as
follows:—

(i) 1976-77 . . 159
(i) 1977-78 . . ’ 166
(iii) so far during

current ycar . - . 17

(b) and (c). The Directorale General
nf Resettlement assist the released offi-
cers in finding suitable employment by
sponsoring their names against suita-
bie  vacancies notified to the DGR
throughout the country. A working
Group, constituted by the Department
of Personnel and Administrative Re-
forms (popularly known as ‘Raghava-
thari Committee’) have studies in
depth the problems of resettlement of
ex-servicemen, including SSCOs, and
their recommendations are being ex-
amined,

(d) There is no specific scheme for
securing foreign assignments for
released SSCOs, but their names are
Sponsored against vacancy notices re-
ceived for employment outside the
Country also.

. Manufacture of Cheaper Medicines by

Drug Units in Northern India

1033. SHRI D. AMAT: Will the
Minister of PETROLEUM, CHEMI-

CALS AND FERTILIZERS be pleased
to state:

(2). whether it is a fact that small
cale drug units in Northern India
ire marketing cheaper medicines ma-
Rufactured out of raw-material pro-

cured from canalisfng agency and pub-
lic sector units; and

(b) if so, when detgiled comparison
be furnished of factual trade prices
of Antibiotics and Analgesics?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
prices of drugs are  statutorily con-
trolled under the Drugs (Frices Con-
trol) Order, 1970. CPC and IDPL
supply bulk drugs to the various for-
mulators in the country al prices fixed
under the said Order.

Small Scale Unils having sales turn-
over in formulations not exceeding
Rs. 50 lakhs enjoy certain exemptions
under the Drugs (Prices Control)
Order, 1970. By  virtue of this they
possess pgreater flexibility in adjusting
the prices of their formulations, :n
accordance with the market conditions.
1t is therefore possible that some small
scale units might be selling certain
medicines at o lower price than orga-
nised sector units.

(b) There are a large number of
small scale units operating in the
country. The products manufactured
by these units aiso run into large num-
bers. It is. therefore, not possible io
compile duta reguarding comparative
trade prices of antibiotics and Anal-
gesic; produced by all the small scale
units located in different parts of the
country. However, Statement showing
prices of Analgesics and Antibiotics
produced by seven small scale unit®
and three  organised sector units
located in Guiarat, Punjab, U.P., Rajas-
than is laid on the Table of the House.
{Placed in Library. See No. LT-3380/
79

Reduction in Price of Injection mnade
by M/s. C. E. Fulford

1040. SHRI PHOOL CHAND VAR-
MA: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that CE.
Fulforq have voluntarily reduced
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the prices of Gentamycin Injection to
.a substantial level—the price approv-
ed angd the price of sale of this injec-
tion;

(b) whether it is also a fact that
Gentamyecin is supplied to them by
.State Chemicals and Pharmaceuticals
Corporation of India Limited at a
price at which this drug is being sup-
plied to others and if so, how they
have been able to reduce the price
substantially; and

(c) whether it is also 5 fact that in
the past this company has been mak-

FEBRUARY 27, 1879

Written Answers 88

ing high profits on this item and if
so, what action is proposeq against
them to secure refund of un-intended
profits made by this company if not,
the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Gov-
ernment have no information about the
voluntary reduction in prices of Gen-
tamycin based formulations by C.E. Ful-
ford India Ltd. The following revi-
sions in prices have however been
made by Government in the prices of
Gentamycin based formulations pro-
duced by this company recently:—

Sl Name of the formulation Pack Earlier  Priccas Price as
‘No. size price announc- announced
ed weelf. w.el
zoth 15th
Dec. '78 Feb. '78
1 Garamycin Inj. (80 mg.) 40 mg./m_. 2 ml vial 2877 17°23 1146
2 Quadriderm Ointment 5 gm. tube 5:52] &0t 478
3 Garamycin Inj. 6o mg. (40 mg./ml ) . 1'5 ml. amp. 2¢°30 12-63 8-08
4 QGaramycin Skin Ointment 10 gm. tube 477 8§71 g-08
5 Garamycin Ophthalmic Sol. 30 mg/ml. g'ml. vial 522 42k 3-56
‘6 Garamycin Opthalmic Ointment tube
g mg/gm. . . . . S gm. 410 3 0f 2' 50
= Garamycin Pede. Injection 10 mg/ml. 2 cc vial 8+ 52 651 501

(b) Since tbey are manufacturing
Gentamycin formulations substantially
«on a loan licence basis, the allocation
of Gentamyein to them from canalised
stocks has been stopped.

(c) The prices of formulations based
on Gentamycin marketed by this Com-
pany have been approved by Govern-
ment from time to time, wunder the
provisions of DPCO 1970, The question
.of effecting any recovery from this

+Company . therefore, does not arise.

—_—

China supplying Coking Coal to Indis

1041. SHR1 EDUARDO FALEIRO;
will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the question of China
supplying coking coal to India was
discussed with the Chinesa Delegation
which participated at the recent
UNIDO consultation meetin‘ on Im.
and Steel Industry;
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(b) ¥ so, what were the salient fea-
tures and outcome of these discus-
sions; '

(c) what was the composition of the

' Indian Delegation that participated in
these ﬂhcuuim; and

(d) further steps proposed to be
taken in this direction?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND. MINES
(SHRI KARIA MUNDA): (a) No,
Sir.

(b) te (d). Do not arise,

Development of Methods of Beneficia-
tion of Complex Polymetallic
Minerals

1042. SHRI M, V. CHANDRASHE-
KHARA MURTHY:

SHRI A. R. BADRINARAYAN:
SHRI P. M. SAYEED:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether India and Soviet Union
have agreed to develop methods of

heneficiation of complex polymetallic
minerals;

(b) if so, whether any agreement
between Indiag and USSR has been
signed to improve the mineral tech-
nology in India;

(e) if so, the main features of the
agreement; and :

(d) whether USSR will also provide
the technology for underground mines
as alsg for mining of thick inclines and
steep seams?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL. AND MINES
(SHRI KARIA MUNDA); (a) to (c).
Development of efficient methods of
concentration of complex polymetallic
minerals iz one of the flelds of possible
collaboration identified between India
and Soviet Union. However, no for-
mal contract with reference to any
Specific ore las yet been signed.

(d) There is no proposal at present
to import underground mining techno-
logy for ores of non-ferrous metals-
from USSR.

Discovery of New Oil and Gas Fields-

1043. SHRI K, LAKKAPPA: Will the
Minister of PETROLEUM, CHEMI-

CALS AND FERTILIZERS be pleased
to state;

(a) whether ONGC and the Geologi-
cal survey of Indiaz have discovered:
any new oil bearing and natural gas
bearing deposits within the country
and on the offshore during the last
two years; and

(b) if so, the details of the same

and the further steps taken for their
exploitation?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The information is being collected

and will be laid on the Table of the
House.

Agreement by IDPL with Italian
Firm

1044. SHRI KANWAR LAL GUPTA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) is it a fact that Indian Drugs
and Pharmaceuticals Limiteq has run
into a squall because of the Itaiian
firm with its winding up its business;

(b) what was the agreement with
the Italian Firmafin; and

(c) what specific steps Government:
proposed to take to sce that the
agreement is fully complied with?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Gov-
ernment have seen a recent Press
Report that Farmafin has announced®
that it is winding up its business.
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IDPL have, however, been assured that
the running contractual commitments
with them under the Agreement would
.be completed.

(b) IDPL signed an agreement with
M/s. Farmafin of Italy on 6th Decem-
ber, 18978 for the supply of high yield-
ing trains and technical know-how
with basic engineering for the produc-
tion of Penicillin-G  Poiassium Sait,
tetracycline, erythromycin and techni-
.cal know-how with basic engineering
for Dorycyline hyclate and semi-
synthetic penicillins.

(c) Does not arise, in view of the
latter half of the reply to (a).

-Cooking Gas Connections In Delhi

1045. DR, BIJOY MONDAL:

SHRI SHYAM SUNDAR
GUPTA:

SHRI PIUS TIRKEY:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of registration for
new cooking gas connections in Delhi
with various dealers as on date and
the aliotment made during the period
from the 1st April, 1977 to date; and

(b) the number of gas connections
proposed to be given in Delhi during
the period 1979-807?

THE MINISTER OF PEROLEUM,
‘CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
number of registrations for new cook-
ing gas connection in Delhi with the
various Distributors of the oil com-
panies viz. Bharat Petroleum Corpora-
tion, Hindustan Petroleum Corporation
and Indian Oil Corporation as on date
is about, 2,76,000. About 20,000 new
customers have been allotted gas con-
nectiong [n Delhi from April 1977 till
-date,

(b) According to the tentative plan
-drawn up by the oil companies about
1 lakh wtw customers may be given
eonnections in 1979-80.
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Forelgn Trawlers in Indlan Waters

1046. DR. VASANT KUMAR PAN-
DIT: Will the DEPUTY FRIME
MINISTER AND MINISTEF OF
DEFENCE be pleased to state: '

(a) whether it is a fact that grow-
ing instances of foreign MNationality
trawlers are noticed entering Indian
Waters during the last two years;

(b) if so, how many instances of
such infringement mnd poaching have
been recorded on the coasts of India
during 1877 and 1978;

(¢) whether Four Taiwani Trawlers
were captured by the Indian Coast
Guards on the Saurashtra Coast in
November-December, 1978;

(d) whether these trawlers and the
crew were set free without any inves-
tigation; under the orders of the
Defence and/or Home and/or External
Affairs Ministries; if so, on what
grounds; and

(e) what are the specific security
measures taken by the Naval authori-
ties to curb such incidents?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) During 1977 and 1978, over 50
such instances of poaching or infringe-~
ment came to notice,

(e) Yes, Sir.

(d) No, Sir. These trawlers, after
being apprehended, were escorted to
Bombay for investigation/interroga-
tion, The trawlers were released after
the crew members were interrogated
and administered a stern warning not
to fish in our waters again.

(e) Areas of Xknown activity of
unauthorised foreign fishing vessels
in Indian waters are being patrolled
by ships of the Indian Navy and Coast
Guard, to the extent possible, When-
ever Naval/Cout Guard ships encoun~
ter unauthorised foreign ﬂsh vessels
poaching in our waters, . .re
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apprehended and escorted to the
nearest port for inspectionfinterroga-
. tion. They are released after g stern
~ warning to keep clear of our waters.

Cost of production of Chemical Fertill-
zers

1047, SHRI P. VENKATASUBBA-
[AH: will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government have tak-
‘en any steps to reduce the cost of pro-
duction of the chemical fertilizers so
as to enable the farmers to have the
inputs within their easy reach; and

(b) whether there has been any per-
ceptible increase in production of che-
mical as well as phospheric fertilizers
in the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
cost of production of fertilizers is
determined by a variety of factors
like the capital cost, vintage of the
plant, cost of feedstock and inputs,
maintenance expenditure etc, Follow-
ing the oil crisig in 1973-T4, there has
been sleep escalation in the cost of
plant and muchinery ang cost of feed-
stock and inputs used in the fertilizer
projects. However, it has been the
constant endeavour of the Government
to reduce the cost of production and
make fertilizers available to the far-
merg at reasonable prices. With this
end in view, measureg such as reduc-
tion in import duty on phosphorie acid,
reduction in import duty on imported
equipments, reduction in excise duty
on superphosphate, etc, were taken to
Teduce the cost of production of ferti-
lizers, and thereby, itg price to the
farmers. Since, however, these mea-
fures were not adequate to bring
about significant reduction in the
Prices of fertilizers the Government
are extending subsidy in order to
Make fertilizers available to the far-
Ters at a remsonable price.

(by The production of fertilizers

‘during 1878-78 is expected to be of

the order of 21.80 lakh tonnes of
nitrogen and 7.70 lakh tonnes of PO,
as against 20 lakh tonnes of nitrogen
and 6.7 lakh tonnes of P,0O; in the
previous year.

Production of Lignite at Neyvel

1048. SHRI O. V. ALAGESAN:
Will the Minister of ENERGY be
pleased to state:

(a) whether the current production
of lignite is sufficient to establish full
production of power in the power
plant at Neyveli;

(b) if so, when will the gap be fil-
led; angd !

(c) has work on the second mine-
cut begun and what i the progress
made %o far?

THE MINISTER OF STATE FOR
ENERGY (SHRI JANESHWAR MISH-
RA): (a) No, Sir.

(b) By 1880-81, when it is expected
that the capacity of 6.5 million tonnes
per annum of lignite production will
be attained after the erection and
commissioning of special mining
equipment.

(c) Yes, Sir. Preliminary works,
such as, 1opographical survey, land
acquisition, drilling of exploratory
bore-holes, soil testing, etc. are in
progress.

M/s. Rheinbraun of Federal Repub-
lic of Germrany have been appointd
as Consultantg for the preparation of
DP.R. drawing up of specifications,
ete. for the equipment for the second
mine cut. Globa] tenders for the
supply of specialised mining equip-
ment have been received and these
are expected to be opened shortly.
The D.PR. is under preparation.
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Number of Rallway Wagons supplied
to Coal India Limited

1049, SHRI BHAUSAHEB THORAT:
will the Minister of ENGERGY be
pleased to state:

(a) the number of railway wagons
supplied by the Eastern Railways to
the Coal India Ltd., in December,
1978;

(b) the number of wagons of soft
coke loaded in December, 1978; end

(¢) the number of wagons left emp-
ty?

THE MINISTER OF STATE FOR
ENERGY (SHRI JANESHWAR MISH-
RA): (a) Daily average supply of wa-
gons by Eastern Railway to Coal India
Ltd. in December, 1978 was 4498 four
wheeler wagons.

(b) Daily average loading of soff
coke in December, 1978 was 108 F.W.
wagons.

FEBRUARY 27, 197
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{c) Daily average number of walnas-
left empty in December, 1978 was 84
F.W. wagons,

Capacity utilization, productivity ete.,
of Steel Plants in public and private
sectors

1050, DR, MURLI MANOHAR JO-
SHI: Will the Minister of STEEL AND
MINES be pleased to state what are
the capacity utilisation, labour produc-
tivity in terms of production of sale-
able steel 1 tonnes/man year, man-hours
lost profitability and capital employed
along with the profit before tax in each
of the publicsectorand private sector
steel plants during the years 1973-T4
ip 1977-787

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): The
required information about capacity-
utilisation, capital employed and work-
ing results jn respect of each of the
integroted steel planf{s in (he publie
and private sectors for the years
1973-74 to 1977-78 is given below:—

1. PercEnTAGE OF Caracry-rrimaTion (In TeErms or Sareasre Strrr)

Plant 1978-74  1974-75 1075-76 197677 1977-78
Fhilai. . . A : : . 85-6 862 o4°1 1027 of-z
Durgapur . . . . . 30°4 42°0 606 72°7 69 7
Rourkela . . . 6o 1 663 850 058 g6
Bokaro . N .
IISCO . . . . . . 44'8 518 62'5 6y-8 63'3
TISCO - . 8o'o 97°4 gg't 1033 106 7

® Bokaro under erection/gewrari--



,; mm ma!ﬁhth"ﬁﬂtﬁm Wrllion Awivers 58

(R muQ
Plant 197976 197475 197596 197677 197398
BHILAT . . . . « . 293 a8 343 856 o8y
B.OURm . . ¥ a7o 274 300 “‘ 394
DURGAPUR . 154 155 186 194 184
BOKARO . 400 326 6og 8oz 846
11sCO 1o 109 116 145 .
TISCO 143 170 187 2085 ips
® The accounts for the year 1977-78 have not yet been finalised. I -
s Il'il'ﬂi‘ restits (Befdre Wx)
(Rs. Crores)
Plabt 1979-74 197495 197596 1Yy tgyyod
BHILAI . 17778 386y e o5 9976®
ROURKELA 9°74 14 aBss 333 19-0g®
DURGAFPUR —18°43 —14'32 —20°0§5 7'74 ~w17°58°
nmmtw —10'44 —~11"6§ —16+04 1°76  —10"10%*
TISCO . . . . e 14°02 a8l 126y 1803 3-8y
nsco . . . . . . -—y68 1'0§ —§61 Y695 g0t @®

g

* Relates to a period of 13 months from 1-4-1977 to go-4-1978.

@Provisional as accounts have not yet been finalised.

Information about labour productivity and man-hours lost is being collected
and will be laid on the Table of theHouse.
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Harnessing Thermal Power from
Bea

1052, SHR1 K. RANAMURIHY:
Will the Minister of ENERGY be pleas-
ed to slate:

- (a) the action taken on the proposal
of Tamil Nedu Electricity Board for

thermal power from the

sea in Bay of Bengal:

"* (b) whether Government have re-
‘celved any such similar proposals from
_m other State Government; and

(e) it s0, the action proposed to be
taken om such schemes?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN) (a)
The Tamil Nadu Electricity Board had
written to Government about the need
for taking up investigations regarding
possibilities of harnessing thermal
power from the sea. The Ocean Ther-
mal Energy Convergion System (OTEC)
involves use of the temperature differ-
ence in the Ocean between warm sur-
face water and cold water at great
depths to produce electricity (about
20 centrigrade at a depth of about
1200 metres). This system requires
complex technology which is in the
preliminary stage of research and de-
velopment in advanced countries, As
such, it was considered premature to
take up investigation as proposed by
the Tamil Nadu Electricity Board.

_ {b) No, Sir.
(c) Does not arise.
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Fower transmission and distributien
Lous e
1053, SHRI SUKHDEV PRASAD

VERMA: Will the Minister of
ENERGY be pleaged to state: :

(a) whether the attention of the
State Governments has been drawn
to the problem of power transmission
and distribution losses suffered by the
State Electricity boards; and

(b) it so, the reaction of the s:m
Government thereon?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir. Government is aware of the
problem of transmission and distribu-
tion loss and this question has been dis-
cussed in many forums and the State

' Electricity Boards have been directed

to take the necessary steps.

(b) Action to reduce line losses is &
confinuing process, Various measures
have been adopted by the State Elec-
tricity Boardg to reduce power trans-

- mission and distribution losses and as

a result there has been reduction in
losses in some of the States, These
steps include erection of mew transmise
gion lines and sub-stations to relieve
over loading, reinforcement of conduc-

. torg of existing lines, installation of

HYT. capacitors at various grid eub-
stations, provision of potential links
inside the body of meters, ete. To re-
duce loss due fo theft, the State Elec-
tricity Boards have established vigil-
ance squads to carry out surprise inse
pection of installations,

Alleged deterioration In the working
of public undertakings

1054, SHRT M. RAM GOPAL
REDDY,
SHRI BAmsax-mB VIKHE
PATIL:
Wilj the Minister of STEEL AND
MINES be plassed to state:

(a) whether therg has been defario-
ration in the working of public under-
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takings under the rative con-

::nnld_.? of his Ministry during 1977-78;

(b) if 50, the reasons therefor and
remedial measures taken and loss in-
curred by each undertaking during
A1977-787 .

THE MINISTER OF STATE IN
“THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). The working results of the
various undertakings under the Minis_
try of Steel and Mineg for the years
1977-78 ang 1976-77 are given in the
attached statement, It will be noticed
therefrom that of the 18 undertakings
in production, 8 earned a profit In
1977-78 and the remaining 10 incurred
loss. The reasons for loss or reduction
in profit as alsoc the measures taken
to improve the performance, however,
differ from undertaking to undertaking,
These are indicated below in respect
of some of the undertakings—

(i) Hinduston Steel Limited:

The reduction in profit from Rs, 67.46
crores in 1976-77 to Rs, 46.78 crores in
1977-78 is mainly attributed to lower
Pproduction coupled with cost Taiging
factors Hke periodical revision of dear-
Dess allowance, levies on coal, power,
stores and spares etc. beyond the con-
trol of management, The production
of steel from Company's steel plants
had been adversely affected in 1977-78
on attount of such factors as frequent
restrictions/interruptions in the supply
orl bower; problems in regard to sup~
plies of coking coal both in terms of
quantify and quality; strike in  coal
Washeries in October, 1977, ang in-
different industrial relations situation
in some of the plants.

Close and constant liaison is main-
tained with the Ministry of Energy,
DVC authorities, electricity boards,
coal supplying agencles and Railways
%0 as to secure maximum supplies of

(1) Bokaro Steel Limited:

‘The loss was mainly due to inades
quate utilization of rated capacity and
higher tncidence of capital related
charges.

The first stage of Bokaro Steel Plant
with a capacity of 1.7 million ingot
tonnes wag practically completed with
the formal commissioning of Blast Fur-
nace No. 3 in February, 1978, The
capacity of tris plant is being expand-
ed to 4.0 million ingot tonnes. Its work-
ing results will improve and stabilise
after the expansion units have been
tully commissioneq and have achieved
a satisfactory level of production.

(ill) Indian Iron and Steel Company
Ltd.:

The higher loss incurred by the Com~
pany hag been mainly due to lower
utilization of capacity and higher inei.
dence of depreciation and . interest
charges,

A number of steps have been taken
to maximise production from itg steel
plant. The Company has bgcome a
subsidiary of Steel Authority of Indiw
Limited from 1st May, 1878, and this
is expected to help in tackling properly
the technological, operational and
financial problems be setting this plant,

(iv) Naiomal Minerel Development Core
poration:

The increase in loss is mainly attrie
butable lower off-take of iron ore by
the overseas buyers following recession
in steel industry, unremunerative price
and the time required for production
build up at the newly commissjoned
mines—Bailadila Deposit No. 5§ and
Donamalai,

(v} Bharat Aluminium Company Lid.:

Tre loss was mainly due to lower
production on account of power cuts
and eratic power supply and delay in
commissioning of the second potline
and non-commissiong of third potiine
of smelter for want of power,

The Madhya Pradesh Governmend
has been approached to ensure ade-



quate power supply. The working ré- February April, to78; rfeduclsn th
sults of the Compeny are expected to average reafisation price by aboit
fmprove with full utilisation of smelt- Rs, 1700 per tonne and revaluation of
ing capacity and commissioning of stock of copper reverts accounting for
semi-fabrication plants, a loss of about Rs, 13 crores.

(vl) Hindustan Copper Limited: The assistance of Japanese congull-

The loss was mainly due o drop in improving smelter operatjon at Khstri.
production on account of power supply For overcoming the problem of expilo-
problems, shortage of explosives, tech- sives, ANFO (Ammonium Nitrate Fuel
nological problems at Kheiri smelter Oil) blasting has been introduced af

and strike by Khetrl workmen during Indian Copper Complex.

mwlu;k’s_m% %u;ﬂ_’:fﬁd'n Public Undertakings under the Minlstry of Steel & Mines for the
%‘l—m h) Y
— . s -
1. No. Name of the Undertaking 197677 197798
Department of Steal

1 Stecl Authority of India Limited . . . . , . oon  (—Jo'By
2 Hindustan Steel Limited T 4678
§ Bokaro Steel Limited .  , , . , . . . 1°96  (—)ror10
4 Dhilai fopae Limieed . . . . . . . . i o
5 Rourkela Ispat Limited . . . . . . - ]
6 Durgapur Mishra Ispat Limited . . . . . . . .
7 SAIL International Limited i . . ! : . 448 441
8 National Mineral Development Corporation Limited . . (=) 177  (=)11°77
9 Hindustan Steel-Works Construction Limited . . e 1-01 o-14
10 Metallurgical & Engineering Consultants (India) Limited . 0-9z 2°15
11 Bharat Refractories Limited . ) . . . " . (=) o'a3 (—)o'g7
12 India Firebricks & Insulation Company Limited p . (—) 0'20 @(~=)o"51
13 Metal Serap Trade Corporation Limited i . . . 030 016
14 Bolani Ores Limited . . . . . . , . (=) 047 £(—)i-63
15 Salem Steel Limited . . . o . . . . (under construction)
16 Manganese Ore India Limited . : . . . . 1:69 217 .
17 Kudremukh Iron Ore Co. Limited . . . . . (under construction’
18 IndinTronsndSteslCo. . . . . . . .(=)i6g1 (—) s

## Expenditure during the uﬁ@yam.wdmm-.murmcnm
Hig T to these companies.

panies as the assets and liailities of the steel plants were not
£ for 18 months. - ‘ o
@for 31 months.
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Sl.  Name of the Uddertaking

1. 1976-77 1977-78

Dapartment of Mives
19 Bharat Aluminium Co. Led. . . . . . v (=) 361 (—) 3°91
go Hindustan Zine Limited . . . . ) . . 3'58% 002
g1 Hindustan Copper Limited . . . . . . 2*01 (—) 3111
22 Bbarat Gold Mines Limited . R . . . o (=) 3°34 (=) 2'14
28 Mideral Exploration Corp. Limited . . . . . 1-05 102

N.B The accounts of
78 (April 1977 to April 1978).

Bailadila Iron Ore Project

1055, SHRI JANARDHAN POOJA-
RY: Will the Minister of STEEL AND
MINES be pleased to state;

(a) whether the manual mining ope-
rations at the Bailadila iron ore pro-
ject will be wound up;

(b) if so, the number of miners who
will be rendered surplus; and

(c) steps proposed to provide them
with alternative employment?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yeerir.

(b) and (c). Out of 7,200 contract
labourerg who were in position in
March, 1978, about 4,700 have already
left. Of the remaining number, about
2,000 are engaged in mining and 500
in wagon loading. The number of mine
labourers would get further reduced
by June, 1979 to about 1,200 who would
be due for retrenchment by that time.
The contract labourers employed on
wagon loading would continue for some
time even after June, 1979. To mitigate
the rigours of retrenchment, the con-
tractors have introduced a Voluntary
Retirement Bcheme which envisages
the payment of a lump sum amount
to those, who opt for the scheme snd
wish to settle elsewhere. The contrac-
tors have also promised that they will
endeavour to give them employment
Provided they get contracts elewhere.

companies at serial nos. 1 to B and 15 were for thirteen months in 1977

-

Coa] production ang its demand and
supply in the Country

1056, SHRI JYOTIRMOY BOSU:
‘Will the Minister of ENERGY be
pleased to state:

(a) whether, as reported by Econo-
mic Times, Calcutta, in its issue dated
January 25, 1979, page 1, in order to
boost coal production, Government
have decided to clear projects worth
about Rs. 600 croreg during the cur-
rent year;

(b) if so, what are the details there-
of; and

(c) the present position in regard to
demand angd supply of coal in the coun.
try?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) and (b).
During the current financial year 1978-
79, (upto December 31, 1978), the fol-
lowing 14 coal mining projects pertamn-
ing to Coal India Ltd, have been sanc-
tioned by the Government for a target-
ted capacity of 26.57 million tonneg of
coal at an estimated cost of Rs. 319.40
crores ;—

Eastern Coalfields Litd.

. Reorganisation I & I of
Searsole.

Central Coalfields Lid.
1. Dakra-Bukbuka opencast.
2. Sirka opencast

Nortih-
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3. K, D. Hesalong opencast,
-4, Jayant opencast expansaion,

Western Coalfields Lid.
1, New Majri opencast.
2. Rajnagar Reorganisation.
3. Ramnagar Reorganisation.
4, New Chirimiri Pandry Hill—Re-
organisation. :
5, Durgapur opencast.
8. Chirimiri opencast,
7. Kusmunda expansion.
8, Manikpur expansion,

Bharat Coking Coal Ltd.
1. Kusunda opencast,

Besides these, 5 projects of Coal
India Ltd., namely J. K. Nagar, Bina,

FYEBRUARY 27, 1979
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Purushottampur, Satgram snd Bankola
kave been cleared Ly Public Invest-
ment Board and are being proccssed
for obtaining the approval of Cabinet.
One project viz,, Kedla is being sub-
mitted to Public Investment Board.

Apart from this, 18 coal mining pro~
jects have been sanctioned by 'Coal
India Ltd. and -the subsidiary com~
panies under their delegated powers.

Regarding Singareni Collierles Com-
pany Lid., 12 coal mining projects have
been approved by Government for a
targetted capacity of 4.06 million tonneg
at an  estimated capital outlay of
Rs. 36.16 crores,

(c) the estimated demand and pro-
duction programme during 1978-78 and
1070-80 is given below:—

1978-79

Demand Production

{Tn miliion fonnes )

100.22 106,38

For meeting the increasei demand
of coal, the coal companies have for-
mulated/ore formulating programmes
for the reconstruction/reorganisation of
the existing mines and opening of new
mines.
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Net wire manufasturing units facing
closure

1058. SHRT K. PRADHANY: Will the
Minister of STEEL, AND MINES be
pleased to state:

(a) whether it is a fact that a num-
ber of wire net manufacturing units
in the eastern region is facing closure
for lack of stee] wire rods;

(b) whether it is also a fact that
the Steel Authority of India has al-
most stopped the supply to the indus-
try in recent months on one ground
or the other;

(c) whether any memorandum has
also been submitted to the Govern-
ment by Wire Net Manufacturers As-
soclation; and

(d) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINEs (SHRI KARIA MUNDA): (a)
No such case has come to the notice of
Government,

(b) No, sir.
(r) No, 8ir.
(d) Does not arise,

Pelicy for exhibiting educational filme
in Rural Areas

1059, SHRI R. KOLANTHAIVELU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the policy followed for exhibit-
ing educationa] fllms in rural areas;
and :

(b) the number and value of such
films shown in the Harijan colonies
of Salem District during the last one
year?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The exhibition of edu-
cational films is one of the varicus
media used by the Government in its
publicity campaigns on major national
themes. With regard to such films the
Government policy is to exhibit Alms
which support campaigng like school
enrolment, adult education etc. The
Directorate of Field Publicity which
exhibits films in rural areas has now
226 mobile publicity units at various
places in the country,

(b) The information is being ecollect-
ed and will be laid on the Table of the
Lok Sabha in due course.

Defence projects under implementation

1060. SHRI P. M. SAYEED:
SHRI A. R, BADRINARAYAN:
SHRI NIHAR LASKAR:

Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether it is g fact that 28 de-
fence projects costing near about Rs.
328 crores are at present under imple-
mentation; '

(b) if g0, what are the projects;

(c) how many of them have been
completed so far; and
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. (d) by what time they are Jjkely to
* b coptued? B

THE MINISTER OF STATE IN
7 ‘THE MINISTRY OF DEFENCE (PROF.
. SHER SINGH): (a) Yes, Bir.

(b) to (d). It would not be in public
- interest to disclose thu:e details,

Promotion of Oficers Commissioned in
1962 Chinese War

. 1061. SHRI P. K. KODIYAN: will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased to
state;

(a) whether the officers commission-
_ed in the Indian Army in the wake of
. the Chinese aggression in 1962 are now

facing an acute promotion block due
to the limited number of appointments
of higher ranks; and

(b) if so, what measures are being
proposed to solve this problem?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). There
was a significant step-up in the intake
of officers in the Army. following the
1962 conflict, as a consequepce of
which a congestion is developing in the
rank of Majors,

Appropriate remedia] action s under
active consideration to relieve possible
stagnation and to ensure reasonable
promotion prospects.

Japan to Finance Shore-Rased Steel
Plants

1062. SHRI A. R. BADRINARAYAN:
SHRI R. V. SWAMINATHAN:
EHRI M. V. CHANDRA-

SHEKHARA MURTHY:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it 18 a fact that Japan
has agreed to flnance three shore-
based steel plants in the country;

(b} it so, whether any sgrepment
{e) if 8o, the details of the RS
(d) the total cost of expenditure in-

volved ang ‘the plants that will be
financed?

THE MINISTER OF GTATE IN
THE MINISTBY OF mm
MINES (SHRI KARIA y: (@
Exploratory talks with various coin=

tries including Japan are going on for
port-baged Steel plauts,

(b) No, Sir.
(¢) and (d) Do mot arise.
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1065. SHRI P. RAJAGOPAL NAIDU:
Wil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the capacity of storage
of Kerosene oil at Jullundur is going to
be increased;

(b) if so, how much;
(c) whether a pipe lne iz going to

be laid from Mathura refineries ~ to
Jullundur to carry Kerosene;

_4d) it so, whether the work , was
taken., up; and :

(e) when will it be completed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(8HRI H. N. BAHUGUNA): (a) and
(b) The current ‘tankage of the ofl
companies for kerosene oil at Jullui-
dur is about 1800 kilolitres. It is plin-
ned to increase this tankage capacity
by another 70 kilolitres by May, 1079.
Further expansion of tankage for pet-
roleurn products including kerosene to
the extent of about 60,000 kilolitres is
planned along with the commissioning
of Mathura-Jullundur product pipeline.

(c) The pipeline to be laid by the
Indian Oil Corporation from Mathura
to Julundur which has been sanctioned
by the Government will carry various
petroleum products, including kerosene.

(d) The work has not been taken up
so far, but detailed field surveys for
fixing final alignment have gtarted.

(e) The pipeline construction i8
scheduled for completion by {he middle
of 1981.
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Issue of Licences to Drug Firms

1068. SHRT CHATURBHUJ: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS pe pleased
to state:

(a) whether it is a fact that various
licences granted to the drug manufac-
turing firms_ specify the conditions sub-
jeet to which these licences were issued
from time to time; )

(b) under what provisions and i:ls
what manner besides the production

Written Answers 116

capacities the conditions of the Licences
would be consclidated;

(c¢) whether any committee is pro-
posed to be constituted to consider the
aspect of consolidation of  capacities
and conditions of the licences so that
undue benefit is not enjoyed by ihe
foreign drug firms; and @

(d) if not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes
Sir, ’

(b) The issues would be considered
under the provisions of the I (D & R)
Act and Rules thereof with such
amendments as may be called for.

(¢) No such proposal is under consi
deration. .

(d) It is expected that the procedure
indicated in (b) above would be ade-
quate.
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Under Ground Coal Barning jn Jharia

1071. SHRI B. P. KADAM: Will_the
Minister of ENERGY be pleased to
. state:

(a) if it is a fact that in an exten-
-sive area round Jharla, underground
-coal is burning;

(b) if so, since how many years;

(¢) whether this hag rendered life in
‘the locality very insecure;

(d) whether the upper crust is also
burning at innumerable places render-
m_z extensive smoke;

(e) is it not a fact that this has re-
sulted in serious air-pollution; and

(f) if so, what plan Government pro-
pose to extinguish the underground
fire?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.
About 41 active fires in Jharia coal-
field have Leen identified.

(b) Detective mining practices in
the pre-nationalisation period have
been the cause of the underground
fires as coal is prone to spontaneous
heating in the presence pf air. Some
of the fires have been burning for
several decades now.

(c) to (e) The immediate vicinity of
‘large fire is inhospitable, as often it is
accompanied with obnoxious gases and
there i8 a danger of subsidence due to
the collapse of the strata.

(D) After nationalisation of the coal
industry, due emphasis was given to
. get such fire areag properly studied for
scientific remedies with g view to
- controlling the destruction of valuable
natural resource. A senior level com-
mittee including members from Bharat
Coking Coal Ltd., Central Mine Plan-
ning ang Design Institute, Central
Mining Research Station and Tata
Iron and Steel Company arrived at
-certain ecnclusiong in regard to method

. FEBRUARY 27, 1979
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of tackling mine fires on surface .and
underground;  Subsequently, Govern-
ment of India appointed a Safety Com-
mittee to go into yarious aspects of
safety in mine and also coal fire in
Jharia coalfield specifically. This com-
mittee identified 41 active fireg in
Jharia coalfield alone and rmade specific
mcommendations to tackle the fire.
The coal company are taking action in
tackling small fires in accordance mﬂl
the recommendations of the C .

by surface blanketing, flooding, eic.,
while large fires like Jogta, Lodna and
HRajapur have been studied in depth
and feasibility reporis on these have
been completed for further action in
tackling the fires.
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Gas o Narmida
smny-t o G Gujarat

1073. S8HR] F. P. GAH(WAD wm
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

{a) whether he had agreed at a
meeting with the Gujarat Chiet Minis-
ter and others held at Ahmedabad on
September 26, 1978 to supply gas on a
temporary basis to the Gujarat Nar-
mada Valley Fertilisey Company which
is under consideration;

(b) it so, whether thig sssurance has
been convend to the SBtate Govern-
ment; and

(c) if not, reasons thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND
(SHRI H. N. BAHUGUNA):
Sir.

(a) No,

(b) and (c) Do not arise.

L. Base Licence to M/s. Boehringer
Konll Ltd.

1074. SHRI RAMJI LAL SUMAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to refer to the reply given to
Unstarred Question No. 1240 on 25th
July, 1978 regarding L. Base licence to
M/s. Boehringer Knoll Ltd., and state:

(a) whether Government has made
an enquiry into the matter; and

(b) Government have taken in the
matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(S8HRT H. N. BAHUGUNA): (a) Yes,
8ir. The reply from M/s. Boehringer
Knoli Ltd, explaining the circum-
stgnces in which they used imported
L-Bage for the manufacture of Chlo-
ramphenicol has been received. The
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tiatter Nis been examined in detall
and it Bas been observed that  ihe-
Industrial Licence issued to this party
for the manufacture of Chlorsmmpheni--
col does not [ay down any specific
condition regarding the gtage from:
which manufacture of Chloramphenicol
was to be comxmenced.

(b) As per the opinion of the Law -
Ministry taken in another case, even if
a specific condition ag to the stage of
manufacture hag been imposed in the
Licence under consideration, and thay
had violated it, such violation would.
not, as the I (D & Ry Act stands today,
be punishable. The matter was glso -
taken up with the Departroent of In-
dustrial Development and they have
stated that suitable amendments to the -
I (D & R) Act are on hand to provide
for punishment of violation of the
terms and conditions of Industrial Li--
cences,

Pesis of Producer Grade in Déor- -
darshan

1075. SHR] KUSUMA KRISHNA
MURTHY: Will the Minister of IN-
FORMATION AND BROADCASTING.
be pleased to state;

(a) whether seven postg of producer
grade I sanctioned in 1968 in the Door-
darshan have been filled by professio-
nals: and

(b} the plans to provide proper office
accommodation to Doordarshan artists?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) There were no posts of
Producer Grade I {n 1968. Three posts
df Producer Grade I were sanctioned
in 1873, one each for Upgraha Door-
darshan Kendras at Delhi, Cuttack and
Hyderabad. These posts have not yek
been filled.

(b) There is a generpl shortage of
aeemnnodaﬂoulnnowdu&mmm
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JEfforts are being made to meet these
sequirements. Adequate accommoda-
-ation is, however, being provided in
-newly built buildings like those at
-Madras and Jullundur,

“¥rogress in Steel Plant at Visakhapat-
nam

1076. RHR]I G. S. REDDI: Will the
.Minister of STEEL AND MINES be
- pleased to state:

(ay whether any progress has been
“made in the construction and erection
-of a steel plant at Visakhapatnam; and

(b) if so, details thereof?

THE MINISTER OF STATE IN
“THE MINISTRY OF STEEL AND
'MINES (SHR; KARIA MUNDA): (a)
‘and (b) The actual construction and
-erection of the steel plant at Visakha-
patnam wilf start only after the neces-
sary flnancial and technical details
have been finalised and an Investment
decision taken. Meanwhile, certain
surveys, preliminary studies, investi-
gations and other workg have been
taken up and completed and an ex-
. penditure of about Rs. 5 crores has been
-incurred so far on these works,

JImprovement in Capactty Utilisation of
Coal Washeries

1077. SHRI R. MOHANARANGAM:
‘Will the Minister of ENERGY be pleas-
ed to state:

(a) the number of coal washeries
which have improved their capacity
utilisation during the last {wo years;

(b) particulars of step-up, if any, in
:the quality of the washed coal; and

«(c) the reasons why Steel Plants are
‘reduced to a position of securing im-
ported coal despite the existence of so
many washeries?

THE MINISTER OF STATE IN
“THE MINISTRY OF ENERGY (SHRI
. JANEEHWAR MISHRA): (a) There
wwas g marginal ghortfall in the capa-
.clty * utilisation of the coal washeries
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during April-December, 1078 as com-

pared to the performance in the corres-

ponding period of last year, which was

mainly due to a number of producﬂm :
constraints including rains and ficods’
in September, 1978 which the coal in=

dustry had to face during this perfod.

(b) There had been no step up in the
quality of the washed coal produced
in the current year so far which was
more or less the same as that for the
last year.

(¢) The coking coal is being imported
for the following main reasons:—

(i) to conserve the limited indl-
genous reserves of coking coal for
use over a longer gpan of time;

(ii) to supplement the indigenous
availability of coal qualitatively fo
improve the performance of the stee]
Plants;

(iil) to improve the production and
productivity of blast furnaces bY
using high grade Jow ash coke to
evaluate the techno-economic ad-
vantages of guch use,

Import of Alnminiam Rods
1078. SHRI AMRIT NAHATA: Will
the Minister of STEEL AND MINES
be pleased to state;

(a) whether the Ministry of Steel

and Mines are importing aluminium
rods;
(b) whether a lot of foreign ex-

change would be saved and a large idle
indigenous property capacity could be
utilised if aluminium ingots were to be
impo:fed i1 place of rods; and

(¢) whether the Finance Ministry
has been epproached to take a rational
attitude in the matter of escalating
effect of duty incidence in this matier?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL m
MINES (BHR] KA!LTA HUNDA} {al
Yes, Sir,
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(b) and {(c). Cmnreul Grade alu-
minium. is immﬂnd in the form of
ingots only. Electrical conductor grade
aluminium is available in the inter-
national market in the form of ingots
as well ag wire rods. Quantities avall-
able vary from time to time.

The cost of wire rods converted from
imported ingots is more than the cost
of imported wire rods on payment of
duty on account of the fact that the
proforma credit available to the con-
vertors of imported ingots is limited
to the import duty paid on the ingots.
“The import duty on ingots is adjusted
to bring the yltimate price of the in-
gots on par with the price of indigen-
ously produced ingots. The proposal
for a lower rate of excise duty on
aluminium wire rods manufactured out
of imported ingots was considered by
the Ministry of Finance and for
various reasons, they have indicated
that there could be no fiscal solution
1o the problem.

‘Target for Additional Power Capacity

1079. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) whether it i8 a fact that non-avail-
ability of equipment and recurring la-
bour troubles being faced by many
Stale Electricity Boards are withhold-
ing the commissioning of power projects
scheduled for this financial year;

(b) what is the target fixed for ad-
ditional power capacity during this
financial year and how much is likely
1o be commissioned; and

() what steps are being taken by
Government to speed up the commis-
#ioning of edditional power capacity?
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ﬂlmporthg equipments, natural -calami-
e5, ete

(b) the power programme for the
year 1978-79 had provisionally envisag-
ed an addition of 3857 . MW of new
generating capacity. Until January,
1979, new capacity of 1717 MW has
been added. It is expected that the
total capacity added during the current
year would be about 3000 MW.

{c) Periodical review meetings are
held to which representatives of Pro-
ject authorities, equipments suppliers
and construction companieg are invited.
The bottlenecks are identified and re-
medial action initiated. The moniter-
ing is done at Project, State Govern-
ment and Government of India levels
to speed up commissioning of projects.

Doubts about Battle Worthiness of
Vijayanta Tanks

1080. SHRI C. VENUGOPAL: Will
the DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleated to
state- '

ta) whether it iz true that expert
opinion has cast doubts about the
battle worthiness of Vijayanta tanks;
and

(b) if so, the changes In design pro-
posed to increase the effectiveness of
the tanks?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (2) No,
Sir. In fact, the Vijayanta Tank fully
meels our present operational requira-
ments. Improvements in the tauk is a
continuous process with a view to
enhancing its battle worthiness,
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Formulation of Plans for aungmenting
Source of Energy '

¥83. SHRI V. ARUNACHALAM:.
Will the Minister of ENERGY be
pleased to state:

-

(a) whether Government have for-
mulsted plans for augmenting the
source of energy from work animals-
in view of the country’s dwindling:
creasing -oil prices; and. it B [

AP——
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THE “MINISTER OF =~ ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The Draft Five Year Plan
1978—83 lays priority for meeting the
energy needs of the agricultural opera-
tions also through bullock power in the
context of the small farms and the
small farmer economy in the country
and the availability of draught
anirals. Even though the policy for
development of cattle would lay majcr
emphasis on increasing the produc-
tivity of stock in respect of milk pro-
duction, there would also be sub-
star.tial improvement in the work
capacity of male progeny. The plen
envisages a comprehensive and plann-
ed crosibreeding of catle with exotic
dairy breeds. Sweh programme would
help in a large measyre in improving
the draught capacity of the progeny
fromr serub animals that would be
brouight under the crossbreeding nr
selective breeding programme. Re-
search and development activities 1
imorove bullock-cart designs and
socio-economic surveys to determine
the” prebise role of bullock-carts have
alsn been undertaken. -
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Bcarcity of Kerosene ang Cooking Gas

1085. SHRI SAUGATA ROY: Wil
the Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state: )

(a) whether there is acute scarcity
of kersosene and cooking gas in the
major cities.

(b) {he reasons for the scarcity; and

(c) the steps taken by Government
to improve the distribution system?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The sales of kerosene in the coun-
try as a whole during the period April
to November, 1978, were about 2.586
million tonnes as against the allocation
of about 2.560 million tonnes register-
ing a growth of 12 per cent over lbe
sales in the corresponding period last
year. In spite of this, however, due to
shortage of other alternative fuels like
coal, soft coke and firewood, the
demnand for kerosene has gone up
considerably. The spurt in demand
has resulted in shortage of the product
being felt in some locationg in the
country. .

Ag regards liquefied petroleum gas
(cooking gas), the demand of the
existing customers is sought to be met
in full. During the past few months,
however, availability of liquefled
pelroleum gas was affected in some
cilies on account of labour problems,
transportation  botilenecks, reduced
availability from refineries due to
planned or unscheduled shutdowns etc.

(¢) In spite of shorifalls include oil
availability from Iran and difficulties
in obtaining crude oil and petroleum
products from international market, all
efforts are being made to ensure sup-
plies of kesosene to various locations

_in the country according to the alloca-

tions. The State Governments have
been also advised to keep a close watch
over the distribution of kerosene for
ensuring -equitable distribution and
preventing its going into the black
market. )
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With improved availability of lique-
fied petroleum gas from the refineries,
efforts are also being made to clear
the backlogs in refill supplies,

Supey Thermal Power Station at
Farakka

1086. SHRI C. R, MAHATA:
SHRI K. B, CHETTRIL:
SHRI RAJ KRISHNA DAWN:

will the Minister of ENERGY be
pleased to state:

(a) whether Government propose to
set up a super thermal power gtation
at Farakka; and

(b) if so, the details therenf?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN: (a)
and (b). Yes, Sir, The first phase of
the project will consist of three genera-
tion units of 200 MW each and
associated Transmission lines for
evacuation of power. The power pro-
ject including the transmission system
is estimated to cost Rs. 320.80 crores.
The first phase of 600 MW as a parl
of the 1100MW capacity will yield
benefits during the period 1984—86.
The power station will be constructed,
operated and maintained by the
National Thermal Power Corporation.
The power generated will be available
for benefit of Stales in the Eastern
Region viz. Bihar, West Bengal, Orissa
ang Sikkim.

Relnsiatement of Victimised Employees
in H.AL., Bangalore

1087. SHRIMATI AHILYA P.
RANGNEKAR: Will the DEPUTY
PRIME MINISTER AND MINISTER
OF DEFENCE be pleased to state:

(a) whether he had received &
memorandum from the officers of
Hindustan Aeronautics Ltd., Bangalore
during his visit to HAL, Bangalore in
September, 1977;

(b) whether any of the officers who
were thrown out of job by the manage-
ment during Emergency, has been
reinstated;
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(c) i not, what steps are being
taken for reinstatement of {he Ewner-
gency victims; and

(d) if so, the names of the officera
who have been reinstated?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir.

(b) and (c). Of the officers, whose
services were terminated during Emer-
gency, 3 officers have been reinstated
as a result of review of all such cases.

(d) Shri P. B. Sathyanarayana Rao,
Asstt. Engineer (Inspection),
Aircraft Division.

Shri Srinivasamurthy,
Asstl. Engineer,
Overhaul Division,

Shri N, N. Bhawmik,
Asstt. Engineer,
Nasik Division.

Purchase of Sophisticated Air Craft for
LAF.

1088. SHR] MANORANJAN BHAK-
TA: Will the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether Government rave re-
cently decided to purchase more
sophisticated aircraft for the Indian
Air Force; and

(b) it so, the main features thereof
and the progresg made so far to ac-
quire the new aircraft and from which
country?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). The
latest decision on the subject of
sophisticated aircraft for the LA.F.
relates to the one to acquire, and pro-
duce in India, the Jaguar, to replace
the ageing fleet of Canberras and Hun.
ters. Details of thig decision have
already been made available to the
House in previous sessions,.
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Investment in the Rationalisation
Project of Siadri Unig

1089. SHRI A, K. ROY: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to stale:

(a) amount of investment originally
planned and actually made uplo 1st
January, 1879 in the Rationalisation
Project of the Sindri unit -of the
Fertilizer Corporation of India;

(b) whether there is complaint about
providing sub-standard materials in
the construction of the plants, if so,
facts in detalls; and

(c) whether it is a fact that the plant
failed to give production even after
exceeding its original time schedule if
s0, (i) reason thereof (ii) steps taken
o over-come difficulties; and (iii) ex-
pecteqd date of giving production?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) The
Sindri Ratlionalisation project was
approved in December, 1967 with a
capital outlay of Rs. 2295.88 lakhs. An
expenditure of Rs. 51.03 crores has
been incurred on the project upto
31-12-1978,

(b) No, Sir.

(c) Due to certain in-built techno-
logical constraints the plant could not
bg commissioned to run at rated capa-
city, These problems have now been
identified and action is  under.way
to remove the constraints. Based on
€xpert consultancy advice, modification
iobs in connection with revamping of
one stream of the Sulphuric Acid Plant
to be based on sulphur is being taken
up. Similarly modifications jobs on
the other stream of the Sulphuric Acid
Plant to be based on upgraded pyrites
has been taken up. In the Phosphoric
Acid Plant major difficulties have
been failures of rubber lning In
vaccum vessels. Action has been
taken to get rubber lining of one
€vaporator done by an expert agency.

The ftriple super Phosphate Plant is
already completed,

The project is expected to go into
production by end of 1979.

Import of Soda Ash

1080. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government propose to
provide additional import of Soda Ash
in the current year; and

(b) what is the programme for im-
port of Soda Ash?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) The
import of Soda Ash has been decanalis-
ed vide Public Notice dated January
15, 1979, issued by the Chief Controller
of Imports and Exports. The import
of Soda Ash can, therefore, now bhe
made by any Actual User (industrial)
under Open General Licence (OGL).
Actual users eligible to import Soda
Ash under OGL can import it also
through an Association of Actual
Userg of a Cooperative Society of
which they are members.

(b) In these circumstances, the pro-
gramme of import will depend on the
Actual Users.
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Agreemeni with Jran

1082. SHRI DHIRENDRA NATH
BOSU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether the agreement made by
SAIL International Limited with the
Government of Iran to sell steel to
Iranian parties should continue in
view of the uncertain political condi-
tions prevailing in Iran;

(b) if so, what would be the guar~
antee of payment of steel to be soid to
the parties there;

(c) whether it is a fact that a con-
siderable amount of commission has
been paid to a party for this contract;
and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Steel
Authority of India Limited (SAIL
International] Ltd. had merged with
Steel Authority of India Limited w.e.f.
1-5-1978) does not have any agreement
in force with the Government of Iran
to sell steel to Iranian parties.

(b) to (d). Do not arise,
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1084. SHRI BALDEV SINGH
JASROTIA: Will the Minister of
ENERGY be pleased to state:

(a) where ag India being short of
energy and in view of the fact that the
Water Power Commission has said that
Chenab river in Jammu is potential in
the country for Hydro Electric Power;

(b) what steps have been taken by
Government to make the best use of
Chenab river within the period of 8
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. Project and the amount sanctioned for

such Project; and
(d) if not the reasons therefor?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The hydro-electric potential of the
Chenab was assessed by the erstwhile
Central Water and Power Commission
during the fifties, On the basis of
topographical and hydrological data
available at that time. The economi-
cally, utilisable power potential was
then estimated at 3.26 million KW at
60 per cent load factor. Subsequent
studies, based on further data and
investigations, have indicated that the
hydro-electric potential of the Chenab
could be much higher.

(h) to (d). Following the surveys
taken up by the Central Water Com-
mission, six hydro-electric schemes have
so far been identified for detailed in-
vesligations, One of these is a storage
and the remaining run-of-the-river
schemes. The Jammu & Kashmir and
Himachal Pradesh authorities are also

engaged in investigations in the Chenab
Basin,

The schemes ideniified by the Cen-
tral Water Commission on the Chenab

arg‘s—
1. Dul-Hasti
2. Bursar
“3. Pakal-Dul
4. Ratle
5. Baglihar
6. Sawalkot

The Dul-Hasti Hydro Electric Project
(3130 MW), which is estimated to
fost Rs. 138.22 crores is being techno-
economically evaluated while the other
five schemes are in advanced stage
of investigations. Rs, 12 lakhs for
1978-79 and Rs. 13 lakhs for 1979-80

" have been sanctioned for the investiga-

tions of the schemes.

The Salal Hydro-electric Project
Stege.] (in Jammu & Kashmir State)
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on the Chenab river, which envisages
the installation of 3 units of 115 MW
each is presently under execution in
the Central Sector.

Ofter to sell Pelrol by China

1095. SHRI D, B. PATIL: Wil the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it is a fact that China
has offered to sell petrol to India;

(b) whether it is a fact that the
petrol that is being offered by China
will be cheaper than the petrol that is
being importeq for the present; and

(c) if yes to (a) and (b), details
steps since Government have taken in
this matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
There has been no direct offer from
People’s Republic of China to sell
Petrol to India. However there have
been some indications about possibility
of supply of Chinese automotive
gasoline and crude oil to India.

(b) As we have no requirement for
import of gasoline (petrol), prices and
other details have not been gone into.

(c) Does not arise.

Setting up o7 a High Court Bench in
Western U.P,

1096. SHRI BHARAT BHUSHAN:
Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have taken
final decision to set up a High Court
Bench in Western U.P.;

(b) if so, where will be the likely
seat of the Bench; and

" (c) since when the Bench will s‘art
functioning?



139 Written Answers FEBRUARY 27, 1979 Written Answers 140

THE MINISTER OF LAW, JUSTICE w) Wl @ g -
AND COMPANY AFFAIRS (SHRI t&’mm--ﬁ? "
SHANTI BHUSHAN): (a) to (e).

In March 1978 the Government of (7) 37 T R W awhn ==
Uttar Pradesh wrote to the Govern- w & oW g7

ment of India that they werg of the

opinion that there was justification )

for the establishment of a Bench of wuf siolt (ot o vvwmw)  : (¥)
the High Court for the Western Dis- 1978-79 ® ¥raw W g & firg
tricts of Uttar Pradesh. The Chief Twr fael ard Frgw 70 @ o -
Minister of Uttar Pradesh Intimated wor frerw W 31 oY, 1970 4% W
that the views of the State Govern- '.:'"' 2 o T 41 v @ wfafoer
ment regarding the locatiom of the s

proposed Bench and the Districts that Lol w§ ot
might be brought within its Jurisdic- frg ot g€ o
tion would be sent later. The precise

proposal of the State Government is
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1
.
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1 2 3
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27 Sy, AT fae . . . . . . . 37.137
28 fafowroa, @ famn ) . . . . 35,293
20 Wy, g foren . . . . . . 23. 346
30 wher, wrrege forer . . . . . . 23.579
31 wY T, & faer . . . . " 13. 645
sy . . 979,711
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I 2 a
10 X ANT HEWIETL, TOTHTS e . . . . . 79.163
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12 vy, dram forem . . . . . 52.185
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15 afers:, ooff gferay farer . i . . 67.562
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45 oy, e faen . . . . 18.516
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1 2 3
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1100. SHRI M. KALYANASUNDA-
RAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any action has heen
taken against those Companies who
gave advertisements in the various
Souvenirs published by A.I.C.C. dquring
the emergency period; and

(b) it so, the details?

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI S.
D, PATIL): (a) Since tne Investiga-
tion is being conducted by C.B.I. in this
regard has not been completed, no
action has yet been takem.

(b) Does not arise.

Import of Eaw Materials by IDPL and
C.r.C.

1101. SHR1 YASHWANT BOROLE:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) canalised raw materials imported
by LDP.L. and CP.C. during Iast
three years, quantity, value, sales
value and how far the prices were
loaded in each case; o
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(b) what are the surpluses item-
wiseandwhnmethalumym

wise; and

(c) under what provisions, loading
and unloading of prices has been
resorted to and whether restriction
could be applied with retrospective

effect and recovery made from IDPL/
CPC?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) A
statement giving the quantity and
value of imports of canalised bulk
drugs effecteq by the state Chemicals
and Pharmaceuticals Corporation of
India Ltd, (CPC) during 1975-78,
1976-77 and 1977-78 is Jaii on the
Table of the House, [Placed in Lib-
rary. See No. LT-3881/79]. Cuanalis-
ed bulk drugs distributeq by Indian
Drugs and Pharmaceuticals Limited
(IDPL) are alss imported by CPC
and are transferred oa high sey eajes
basis to IDPL for distribution,

It is not possible to indjcate the
extent of loading, if any, for indivi-
dual items of canalised bulkk drugs,
since accounts are not maintained
drugwise by the canalising agencies.

(b) As indicateg above, analising
agencies dp not maintain drugwise ac-
counts and as such, it is not possible
to indicate the itemwige surpluses/los-
ses. The overall surpluses for the CPC
In respect of canaliseg bulk drugs for
the year 1977-78 is under investigation
in consuliation with the BICP. For
the earlier years, the over-recoveries/
under-recoveries have been  adjusted
in the subsequent years through price
adjustments.

As regards ILD.P.L., Bureau of In-
dustrial Costs and Prices (BICP) have
worked out the surplus for the years
1074-75, 1075-76 and 1976-77. IDPL
have, however, expressey reservations
in thig regard which are under exami-
nation. The overall surpluses for the
year 1877-78 are finalised in
congultation with the BICP,

(c) In regard to indigenous bulk
drugs, Government can fix the prices.
of essential bulk drugs under para 4 .
and approved revision of declared pri-
ces of other bulk drugs under parm 5
of drugs (Prices Control) Order, 1970,
In regard to imported bulk drugs,
Government can fix the selling prices
thereof under paragraph 5 (IA) of the
Drugs (Prices Control) Order, 1870,
The adjustment of the prices of cana-
lised bulk drugs to take care of.

(i) variations in the c.if. price
which occur during the course of a
year or (ii) other economic factors, a
process which has been referred to as
loading/unloading has been resorted
to, which is not in consistence with
the provisions of Drugs (Prices Con-
trol) Order, 1970.
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Storage of Keroseme Oil in Punjab

1103. SHRI BASANT SINGH
KHALSA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government propose to
increagse storage of Kerosene in Pun-
jab so that regular and timely supply
could be made to remote areas in
Punjab; and

\b) if so, the details thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The present tankage facility
available in Punjab for kerosene is
about 9,400 kilolitres. At the current
daily average off-take of kerosene in
the State, it is possible to hold stocks,
including those in transit representing
about 22 days in Punjab with  this
tankage. Expansion of storage facili-
ty in Punjab is linked with the cons-
truction of a pipeline for carrying pet-
roleum products from Mathura Refi-
nery to Jullundur, as the plan for this
new pipeline also envisages establish-
ment of additional product tanknge in-
cluding that of kerosene. The pipeline
construction is scheduled for comple-
tion by the middle of 1881.

S§.C. and S.T. Persons appointed on
various Posts .

1104. SHRI B. C. KAMBLE: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) total number of Scheduled
Casteg and Scheduleg Tribes persons
appomtedinChssl,II.I[IorWin
hig Ministry since the Janata Govern-
ment came into power;

(b) the corresponding total number
of vacancies in each class of services
filled yp during the period mlnﬁoned

in (a); and
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(c) what steps Government propose
to take to make up the shortfall?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHR; L.
K, ADVANI): (a) to (¢). The in-
formation is being rollected and will
be laid on the Table of the House,

Production of Sponge Iron 54 Econo-
mical method of Steel Production

1105. SHRI K. MAYATHEWAR:
Will the Minister of STEEL AND MI-
NES be pleased to state:

(a) whether plang are afoot for
producing sponge iron as a more eco-
nomical method of steel production;
and

(b) if so, the particulars and the
quantum of stee] production envis-
aged during the next five years by this
process?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND MI-
NES (SHR1 KARIA MUNDA): (a)
and (b). In order to conserve the li-
mited reserves of coking coal, which
is an essential input for the production
of pig iron through the conventional
coke oven.blast furnace route and to
meet the shortages of steel melting
scrap for use in the glectric arc fur-
nace units, Government have taken
the following measures for the estab-
lishment of sponge iron production us.
ing non-coking coal as solid reduc-
tant:

(i) A demonstration plant with an
annual capacity of 30,000 tonnes of
sponge iron at Kothagudam In
Andhra Pradesh with the assistance
of UNIDO;

(i) A letter of intent has been is-
sued to the Industrial Promotion and
investment Corporation of Orissa
Ltd, for an annual capacity . of
150,000 tonnes of sponge iron; and

(iii) Setting up of a rotary kiln
using the solid reductant technalo-
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gy (ntn-coking coa]) at Ranchi with
a capauity of 10 tonnes per day under
the Research and Development Pro-
gramn.e of SAIL.

We are not in a position to make use
of the gaseous reduction technology
for sponge iron production due to non-
availability of jus Iur the rurpuse,

Since commercial production of
sponge iron using non-voking cnal as
solid reductant is vet to te estaLlished
in this country, it i too early to de-
termine at this stage the quantity of
steel likely to be produced from
sponge iron in the next five years,

Fire in the underground Sankarpur
Colliery

1106. 13HRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether he is aware of the fact
that due to fire in the underground
Sankarpur Colliery in the Bankola
area under E.C.L. has been closed for
ever;

(b) wrhether Government have
set up an enquiry Committee to go in
to the causey of this fire;

(e) it any preliminary enquiry has
been made; and

(d) it so, what are the findings of
that enguiry?

THE MINISTER OF STATE FOR
ENERGY {SHRI JANESHWAR
MISHRA): (a) No, Sir. In the
Sankarpur colliery under Kenda area
where Jumbad Seam was extensively
been worked, the indication of fire
Were detected on 27th Lieceraber 1078
and the managemunt alongwith Direc-
for General. Mines Safety officers mov-
ed into action immediately. However,
fire-fighting operations could not suc-
cted and ultimately the mine has to

be closed. The closure is a temporary
measure to extinguizsh fire and would
be reopened soon after the conditions
indicate that the fire is extinguished.

(b) The management has set up an
enquiry committee to to go into the
causes of fire.

(c) and (d). Yes, Sir. It indicates
that in one of the o'd workings spon-
taneous heating took place in falien
coal.

Power shortage in North Bengal

1107. SHRI K. B. CHETTRI: Will the
Minister of ENERGY be pleased to
state:

(a) whether it is a fact that the
power position of North Bengal has
almost become chronic; and

(b) if so, what steps Government
propose to take to overcome the
chronic power shortage in North
Benga] particularly in the interest of
a large number of tea gardens?

THE MINISTER OF ENERGY (SHRI
P, RAMACHANDRAN): (a) Govern-
ment is aware that North Bengal has
been experiencing shortage of power
for some time.

(b) A number of steps both short-
term and long term have been taken
to improve the growing power de-
mands in North Bengal. Some of the
short term measures include:—

1. Arrangements for import of ad-
ditional power from South Bcngal
through Malda-Dalkhola-Siliguri 132
kv transmission line which js ex-
pected to be completed by June, 1878.

2. Two units of 1 MW each have
been recently commissioned at Rin-
chington Hydel Power Station.
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3. Tea gardens and other organi-
sations having their own captive po-
wer sets have been requested to run
their units on peak load hours,

4, A scheme for installation of 5
‘gas turbine units of 25 MW each in
West Bengal has been sanctioned.
These units are under construction
and the first umts likeiy to be com-
‘missioned by June, 1979,

5. Ad hoc assistance is algso being
arranged from Orissa to West Ber-
gal through Bibar and DV systems.

The long-term moasures include:—

1. The Ramman Hydel Electric
Project with 4125 MW ynits has
been ganctioned, Tha first unit is
expected to he commissioned by
1982-83,

2. Jaldhaka State II with 2x4 MW
units has been sanctioned. The first
unit is expected to be commissioned
by March, 1982,

3, With the cumpletion of 132 KV
Alipurduar («Wesi Beagal)—Bon-
gaigacn (Assam) inter-state line
presently under erection, some inter-
change of power between North
Bengal and Assam depending upon
their system conditions would be
possible.

4. 8 MW of power is likely to be
available from Lower Lagyap Hydel
Power Station in Sikkim for distri-
buttion in Darjeeling, Jalpalguri dis-
tricts.

5. Some power is expected to be
available at Silignri from Chukna
Hydro Electric Project in Bhutan
after that project, which is under
construction, is completed and com-
missioned.

6, A super thermal power station
is being set up at Farakka to meet
the growing power demands of the
region as a whole. Some power
from this power station would be
available for meeting the power re-
quiremments nof West Benga) also.

FEBRUARY 27, 1979
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1108. DR. BAPU KALDATE: Will
the Minister of STEEL' AND MIN
be pleased to state: ' '

(a) whether any decision had been
taken to instal Perromanganese Plant
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at Tumsar in Bhandara District in

Maharashtra;

(b) whether Government have

changed the decision; and

(c) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL. AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir. Shri D. M. Naterwala hus
becn granted an Industrial Licence on
30th September 1977 for =etting up a
ferro manganese and silico manganesc
plant at Tumsar in Bhandara District
of Maharashtra. This licence is valid
for two years and is under implera..n-
tation by M/s. Uniferrg In*ernational

Limited, Bombay.

(b) No, Sir.

(¢) Does not arise.
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Public hearingy held by Chief Election
Commissioner

1112. SHRI AMAR ROYPRADHAN:

SHRI M. N. GOVINDAN
NAIR:

SHRI ARJUN SINGH
BHADORIA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it ig a fact that the
Chief Election Commissioner held
public hearings on certain issues raised
regarding the expulsion from the
Membership of Parliament and the
Assemblies; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) The Chief
Election Cominissioner held a public
hearing on ceriain issues arising out
of the expulsion of Smt, Indira Nehru
Gandhi from the membership of the
Lok Sabha which were referred to
him by the Leader of the Opposition
in the Lok Sabha, as well g3 similar
issues referred to him by Shri Suresh
Seth, a Member of the Madhya Pra-
desh Legislative Assemktly who had
been expelled fiom the membership
of that House,

(b) Extracts ‘rom the opcrative part
of the Order of the Chief Election
Commissioner dated the 30th January,
1879 containing the decision of the
Commission in the matter are laig on
the Table of the House. |Placed in
Library. See No. 1.T-3382/79].

Agreement for Import of Cooking Gas
and Petroleum from SBaudi Arabia

1113, SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether an agreement. with
regard to import of eooking gas and

FEBRUARY 27, 1970
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petroleum with Saudi Arabia has been
signed recently;

(b) if so, details therein; and

(c) quantity to be supplieq under
the agreement and expected time by
which it is to be supplied and terms
and conditions of the agreement?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N, BAHUGUNA): (a) Ar-
rangement for import of 25 million
tonnes of crude oil only have been
firmed up from Saudi Arabia for the
year 1878,

(b) and (c). According to the
agreement the crude oil is to be lifted
at the official selling price in pro-rata
monthly lots throughout the year.

Proposal for a gystem of siash
Fertilizerg Units' Profits

1114, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether a proposal to introduce
a new system to slash Fertilizers
Units’ profits is under consideration
of Government;

(b) if so, details therein; and

(¢) time by which it is expected to
be introduced?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) and
(b). A scheme of price support on phos-
phatic fertilizers was introduced with
effect from 18th March, 1976, under
which the manufacturers were given
a uniform subsidy of Rs. 1250/- per
tonne of qu. to be pallad on to the
consumers in the form of correspond-
ing reduction in prices of various phos-
phatic fertilizers. Based on a cost study
of the phosphatic fertilizer manufac-
turers, the Government have now de-
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cided to introduce a system of reten-
tion prices for the complex phospha-
tic fertilizers and Triple Super Phos-
phate on the lines of the retention
price scheme introduced for nitroge-
nous fertilizers earlier, The reten-
tion price system provides for a post
tax return of 12 per cent on the net
worth based on the prescribed level
of capacity utilisation and stipulated
consumption norms. Under this sys-
tem, the manufacturers of complex
phosphatic fertilizers and Triple Super
Phosphate will be paid the difference
between their ex works price in terms
of the current prevailing price of these
fertilizers, and the fair ex-works re-
iention prices determined for their
products. The scheme of uniform
price support on complex phosphatic
fertilizers and Triple Supper Phosphate
has, thus, been replaced by a scheme
of price support related to fair ex-
works retention price determined for
each product. Under this scheme,
while some of the manufacturers
would be entillej to no subsidy or a
subsidy lower than the uniform subsidy
of Rs. 1250/ per tonne of P.Os cer-
tain other manufacturers would be
entitled to a subsidy higher than the
previous amount of uniform subsidy,
the level of subsidy being determined
on the basis of cost of product.

(¢) Yhe scheme of retention prices
for complex phosphatic fertilizers and
Triple Super Phosphate has come into
effect from 1st February, 1979.

Recommendations of Third Pay Com-
missdon regarding Engineers Service
in ALR.

1118. SHRI RAJ KRISHNA DAWN:
Wil} the Minister of INFORMATION
AND BROADCASTING be pleased to
state.

(a) whether it is a fact that the
Third Pay Comanission had recom-
Mmendeg the constitution of an orga-
hised service for Engineers in All
Indig Radio; -
4202 LS8

-

(b) it so, why is it that the recom-

mendations of the Pay Commission

have not been implemented for over
five years; and

(c) how soon do Government pro-
pose to implement the above men-
tioned Pay Commission’s recommen-
dations?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. XK. ADVANI): (a) Yes, Sir,

(b) and (c). With a view to imple.
menting the recommendations of the
Third Pay Commission, a study of the
cadre structures of the Engineers of
AIR was undertaken. This study has
been completed at the end of 1977. As
the processing of the matter is of far-
reaching importance, Government has
had to consult various concerned orga-
nisations before a fina] decision is
taken, It 15 expecteq that a declsion
in the mattey will be taken soon,

Recommendations of
Committee

Verghese

1116. SHRI VASANT SATHE:. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) what are the main recommen-
dations of Verghese Committee and
details of action taken on them re-
commendations-wise since the syb-
mission of the report;

(b) whether the Government has
examined the demang for the aboli-
tion/reduction of radio licence fee in
the context of recommendations of
the committee; and

(c) if so, what is the reaction of
the Government thereto and final
decision taken and if not, how goon
it could be expected to be taken?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The recommenda-
tions of the Verghese Committee are
contained in the report of the Working
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Group on Autonomy for Akashvani
and Doordarshan which was placed on
the Table of the Lok Sabha on 8th
March, 1978, Keeping these recommen-
dations in view, a Bill on the future
set-up of Akashvani and Doordarshan
is likely to be introduced in the cur-
rent session.

{b) and (c). The demand for aboli-
tion/reduction of radio licence fee in
the context of Verghese Committee re-
commendations is being examined,

Revision of Demand Estimates by
Working Group of Ministry

1117. SHRI 8. S. SOMANI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether sub-group of the Plan-
ning Commisgion c¢n the Drug Indus-
try had received the demand esti-
mates prepared by the Working
Group of his Ministry for the period
upto 1982-83;

(b) if so, the number of drugs for
which the estimates were revised up-
ward and downward; and

(c) the names of drugs for which
estimates were revised downward and
justification for doing so?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) Yes,
Sir.

(b) Demand estimates for 19 bulk
drugs were revised upwards and for 7
bulk drugs downwards.

(¢) Names of drugs for which de-
mand estimates were revised down-
wards are given below:—

(1) Oxytetrecycline
(2) Doxycycline
(3) Framycetin
{4) Vitamin B.12
' {5) Panthenols/Pantothenates
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(6) Glybenclamide .
(7) Polio vaccine

To work out as realistic estimates
as possible, besides the likely growth
rate against each bulk drug, their ac-
tual production as well as recent im=
ports were taken into account,

Reviews of such estimates will also
be undertaken at the appropriate time
and wherever necessary there may be
variations in the figures already work-
ed out.

Government Nomintes on the Board
of Syntheticy and Chemiecals Limiied

1118. SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state.

(a) how many Government nomi-
nees have been placed on the Board
of Synthetics and Chemicals Limited
and to which Depariment they be-
long;

(b) what will be the arca of duties
and authorities of these Government
nominees on the Board of Synihetics
and Chemicals Limited; and

(¢) why the Government have s0
far not placeq a nominees of Life In-
surance Corporation of India on the
Board of Synthetics and Chemicals
Limited in view of its large share-
holding in this Company and the fact
that previously it has one nominee
on the Board of this Company?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) The Gov-
ernment has not placed any nominee
on the Board of Directors of M/s. Syn-
thetics and Chemicals Limited. How-
ever, the Industrial Credit and Invest-
ment Corporation of India and Gene-
ral Insurance Corporation of India
have each appointed one of their no-
minees on the Board of Directors of
Synthetics and Chemicals Limited. " *



165 Written Answers PHALGUNA 8, 1900 (SAKA)

(b) As stated above there are no
directors who are Government nomi-
nees. The above mentioned nominee
directors are expected inter-glia to take
active interest in the over-all manuge
ment policies without interfering in the
day-to-day working of the company.
Apart from looking after the interest
of the institution concerned, they are
also expected to ensure that the npera-
tions of the company are conducted on
healthy lines and that the company
does not indulge in any practices
which might be prejudicial to the in-
terests of the company ang the finan-
rial institutions.

(c) The nomination of directors to
represent financial institutions on the
Boards of Companies is decided in
Inter Institutional meetings consisting
of representatives of all public finan-
cial institutions. In this case in such
a meeting held on 31st July. 1978 it
was decided to appoint 2 nominees on
the Board of this company to represent
the financial intercst of all the finan-
cial institutions. It has been stated by
the LIC that in view of this it has not
been considered necessary to appoint
a LIC nomines on the Boardq of the
Company at present,

Production of Rubber by M/s Synthe-
tics and Chemicals Ltd.

1119. SHRI SURENDRA BIKRAM:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) how many days in the year
1878 Syntheticg and Chemicals Lid.,
Factory at Bareilly remained closed
and for what reasons;

(b) how much Synthetics  rubber
Synthetice and Chemicals Ltd., Bare-
illy, has produced in 1978 grade-wise
anq in terms of money both cost price
and selling price; and

(¢) is the factory not under pro-
duction presently; if yes, reasons
therefory
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) to
(c}. The information is being collec-
ted and will be laid on the Table of
the House, when received.

Representation by Ex-Servicemen of
Pune

i120. SHRI R. K. MHALGI: Will the
DFEPUTY PRIME MINISTER AND
MiNISTER OF DEFENCE be pleased
to slale:

(a) whether he has received a re-
presentation dated 29th November,
1978 from about forty ex-Servicemen
of Pune (Maharashtra) regarding
their grievanceg and demands;

(b) what are their demands;

(¢) what action have Government
taken or propose to take in near fu-
ture; and

(d) whether the concerned  have
been intimated the action taken accor-
dingly?

THE DEPUTY PRIME MINISTER
AA3D MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (d). No re-
presentation dated the 29th November,
1979 from about 40 ex-Servicemen of
Pune was received. However, a repre-
senfaulion from some ex-Servicemen
employees of M/s. TELCO, Pune, about
theiv grievances against their employer
was rteceived in Oclober, 1978. The
gricvances of the ex-Servicemen em-
pwyees have been looked into and as
a result of the efforts made by the
Rajya Sainik Board, Maharashira,
the matter has been resolved satisfac-
torily and the ex-Servicemen employe
es have been taken back by the Mana-
gement,

Pay Scales of Glass Blowers in Ord-
nance Factorieg
1121. SHRI R. K. MHALGI: Will the
DEPUTY PRIME MINISTER AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether pay scales fixed for
glass Blowers working in Ordnance
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Factories (R & D Departments) are
sume as are fixed for the same class
in other Government Organisation
like CSIR, NCL, etc,;

(b) if the pay scales are not the
same, what efforts are being made
to bring them on the same level;

(c) whether it is a fact that Scien-
tific Advisor to Ministry of Defence
received a representation dated 4th
November, 1978 from Glass Blowers
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of ERDI, Pashan of Pune (Maharagh-
tra); and

(d) if o, what aclion have Govern=
ment taken in that regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) The pay scales
of CSIR, NCL and Research and De-
velopment Organisation of Ministry of
Defence are not the same as is evident
f:om the scales given below:—

Resea reh and Development Organisation

CSLR. .
NCL

Chief Glass Asstt,

Glass Blower Glass
Blower Blower
Rs.  Rs.  Rs.

550—900 300560 g30—480
550—g00  30--640 26— 350
380—b40

(b) Pay scales in Research and De-
velopment Organisation are generally
not inferior to those in CSIR and NCL.
However, along with some other cate-
gories the Expert Classification Com-
miflee is studying and evaluating the
job content of these posis, Job Des-
criplions/Specification have been sub-
mitted to them by Research and De-
vclopment Organisation. The Expert
Classification Committee is to corelate
with the suitable grade laid down by
ike Third Pay Commission. The re-
commendations of the <Committee in
regard to Glass Blowers for Research
aud Development Organisation are
awnited.

(e) No representation of Glass
Blowers of ERDI, Pashan, Pune of 4th
November, 1978 has been received in
tke Office of Scientific Adviser to the
Minister of Defence.

(d) Does not arise.

Production of Documentary Film on
Veer Savarkarji

1122, S8HRI R. K. MHALGI: Will the
Minisler of INFORMATION AND
BROADCASTING be pleased to refer

to the reply given to Unstarred Ques-
tinn No. 4358 on 20th December, 1878
regarding Documentary Film on  Veer
Savarkarji and state:

(a) whether the Director of Films
has completed the research work to
produce a documentary film on Veer
Savarkarji;

(b) whether the Directorate of film
lave taken into considerations the
various suggestiong made to the Min-
istry and some institutions and indi-
viduals in respect of the said documen~
tary;

(c) if so, the details thereof;

(d) whether Government have ap-
puinted or propose to appoint a panel

of comsultants to examine the secript
of the said documentary; and

(e) it yes, of panel of
consultants?

names

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. X.
ADVANI): (a) The Director of the
Film is preparing a detailed research
report on the material collected by him
from several sources.
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(b) and (c). Yes, Sir, Several impor-
tant persons have made suggestions
which Fave been taken into considera-
tion.

(d) and (e). Ag usual, the Films
Division will have a consultant or sub-
ject specialist for the production of the
film on Veer Savarkar.
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Representation by Employees of
FACQT.

1124, SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM, CHEMI-

CALS AND FERTILIZERS be pleasel
to state:

(a) whether Government have re-
ceived any representation from the
employees of FACT about the expan-
sion diversifications of FACT; and

(b) i¢ so, what are the steps taken
in this matter?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
ies, Sir. The employees of FACT have
ropresented to the effect that the com-
rany’s 1 roposal for setting up & carro-
lactum plant should be app:oved.

(b) ‘the Techno-economic upprais.l
of the company's proposal {o set up
facilities for the manufacture of capro-
lactum is on hand.

Vacant Post of Judges of High
Courts

1125. SHRI VAYALAR RAVI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS Dbe pleased to
state:

(a) how many posts of judges are
vacant in differcnt High courts;

(b) the reasons for the same; and
(c¢) what are the steps taken?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) There were
28 vacancies of High Court Judges in
different High Courts as on 23rd
February, 1979. Besides 15 posts
ré®atly created with effect from the
dates they are filled, have yet to be
filled.

(b) and (c). A majority of these
vacancies are of recent origin, Eight
appointments have been approved.
Proposals in respect of four other
vacancies hive been recelved from the-
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State outhorities and are under von-
sideration. Proposals regarding the
remaining vacancies have not been
received from the State authorities
The State authorities and the Chiel
Just’ces have been pressed 1o send
their proposals expeditiously.

Forecast of a Severe Earthquake in
Assam

1176. SHRI BEDABRATA BARUA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Geological Survcy
of India has forecast the possibility
cof severe earthquake in Assam in
the near future;

(b) if so, the detailg of the forecast;
and

(¢) what steps have been taken to
alert the people and to take necessary
precautions?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
No, Sir. However, during a sympo-
gium on earthquake prediction held
in New Delhi during March, 1878, the
Regional Research Laboratory, Jorhat
and Naticnal Geophysical Researci
Institule had indicated the possibiily
of a mprjor earthquake in this rezion
afier about 30 years from the previous
one (1950), The Geological Survey of
India have suggested a collaborativz
programme of studies by the Indiaa
Melerio'ogical Department, Survey of
India ard Roorkee Universily with the
ultimate obhjective of making eliable
prediction of earthquake and to
suggest preventive measures.

(c) Does not arise at this stage.

Scarcity of Kerosene in Calcutta

1127. SYIRI SACHINDRA LAL
SINGHA: Will the Minister of PETRO~
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the news item publish-
ed in Anaende Bazar Patrika dated
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3rd February, 1970 about the scarcity
of kerosene in Calcutta brought to
the notice of his Ministry;

(b) i¢ so, the details of the repork
thereof; and

(c) the action taken up to date?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHR1 H. N. BAHUGUNA): (a)
Yes, Sir. afler receipt of the notice of
the ‘Question.

(b) The pews item published in the
Ananda Bazar Palrika dated 3rd
February, 1979, mainly deall with the
shortage ol coal and cement. It inter
alia sialed that due to shortage of coal
the demang for kerosene had gone up
in Cawcutia and its suburbs. It added
that ker.sene was not easily available
in these places and that wherever it
was available, it was being sold =t a
higher pu~z. It guoted the West
Bengal Surply Minister as  having
said that while he had requested Lhe
Central Government for the allocation
of 45,000 kilolitres of kerosene for the
State, the «ctual allocation huad come
down from 39.000 to 37.000 kilolitras.

(¢} Suprlies of kerosene to Calculta
and the nearby areas are met from
the Mowigram pipeline terminal
Duri:g Junuary, 1979, as against the
eslinated offtake of 23.700 MTs of
kerosene, the actual offtake was about
27.60 MTs. During the first week
of February, 1979, against the pre
rata offtake of kerosene of 5,300 MT"s..
the actual «’ttake was about 6,500 MTe.
Thus, the zctual releases of kerosene
frem Mourigram by different oil com.-
panies have been in line with or more
than the zllocations. Due to the over-
all tight availabflity position of kers-
sene in ithe country and on sccount
of scarcily of this produet in the inter-
national murkets, it has not been foung.
possible to increase the quota of ero-
sene o the West Bengal State 1>
take care of the additional ulre-
ment arising out of non avallability
of coal. v
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Demand of Indane Gas in West
Benga] and North Easterp Region
Statey

1128, SHRI SACHINDRA LAL
SINGHA: Wil the Minister of PETRO-
LEUM, (HEMICALS AND FERTILI-
ZERS "“e pleased to state:

(a) whether any survey made up
to date by Indian Qil Corporation
about the demand of Indan, gas In
the districtg of West Bengal ung North
Eastern Region States;

(b) if so, the details thereof, if not
the recasons thereof;

(e) the names of the dealers in these
States, district-wise;

(@) whether it is a fact that in spite
of much demands for Indane Gag In
these Stales particularly from the
rural districts the demang is not being
met; and

(e) if so., the detail reasons there-
of?

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). No actual fleld survey as
such has been conducted by Indlan Oil
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Corporation about the demand ot
Indane Gas in the districts of West
Bengal and North Eastern Region
States. llowever, an index called
Thompson Index which is based on a
number of economic indicalors has
heen used for determining the demand
polential of liquefied petroleum gas in
different ports of the country. Accord-
ing {o the assessment based on the
snid Index the demand potential for
cuoking gas in West Bengal is estimat
ed 10 be spproximately 52,000 MTs and
in North Eastern Region States 7.500
MTs.

(c) Iequisite information is giver
in the statement attached.

(d) and (e). The present demand of
Indane teing far in excess of the
availabilitly in the country, a large
nunuber of people arc waiting for a
long time for getting new gas connec-
tions. Because of limiled availability
of Indane and demand pattern, Indane
is marketed only in urban/semi urban
areas. However, Government have
recently approved the plang for
marketing of substantially increased
quantity of LPG during the years
1978-79 (o 1982-83. These plauns
envisage enrolment programme of 28
lakh new customers in the country as
4 wholz including in West Bengal and
North Eastern State.

Statement

o — — E——

S8.No. Name of the State

District

———— e e ——

Town Name of the Distributgr

1. West Bengal . . . Calcutta

e — R

1. Eastern Gas Power
Company,

2. Industrial Distributors -

3. Kitchendom.

4. R.S. Distributors,

5. Blue Star.

6. Central Caleutta Sup-
ply Agency.

7. Fuel Centre,

8. Domestic Fuels.

. Cooking Gasappliances

w. Watern Gas Com

pany.
tt. Modern Gas Company

Calcutta
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2., Vst Bengal

4. West Bengal

g. West Bengal

5. West Bengal .

6. West Bengal .

7. West Bengal
8., West Bengal .

24 Parginw
Burdwan

2. Asansol
3. Burdwan}

Midaapar

2. Krishnanagar
3. Haldia

Dasjling

2. Darjeeling
1. Cooch Bihar

Cooch Bihar

West Dinajpur 1. Raiganj
Malda 1. Malda

1. Durgapur

1. Kharagpur

1. Siligari

12. |Blue Flame.

13. {Happy Homs.

14, Mullick Bros.

15. Modern Hom: appli”
ances.

16. Baranagar Gas Service

17. Jalan Distriby stors.

18. M.R. Cooking Gas
Distributors.

19. Dum Dum Gas Sup-
ply Agency.

20, Shah Distributors.

21. Sheema Indane Dis-
tributors.

122, Kiron Corporation.

23. Bani D Eaterprises.

24. Calcutta  Wholesale
Cons. Coop. Stores.

25. Kishore Gas Szrvice.
26, | Uuited Novelties.

27. Flamelines.

28. Sree Ram Distrib itors
29. Balmer Lawrie and Co
go. Industrial Gases Lud,

1, Buige Buig: 1. B.K.Music Stores.

1. S.K. Trading Co.

2. Kishen Gas Agency.

1. Man Mohan Agency.
1. Govind Das Agency,

1. Technology Cons. ' Qe 4
op., Stores.

1. Indane Sales Centre,

1. Haldia Refinery Cons
Coop.  Stores.

1. Jalpaigari Intvy: Sare
vice.

1. Darjeeling Gas Service
1. Coochbihar Gas Servi
ce.

1. Modern Stores.

t. Shitu Memorial Ag-
ency. .
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"9] West Bengal . . . Jalpaiguri
-

10, Awam , ., . . Kampur

11 Asam . . . Darrang

2 Asam ) . . Sibsagar

13 Asmam . " . Dibrugarh
14 Amam . . . Nowgoug

15 Asam . . . . Silchar

16 Meghalaya . Khari Hills
17 Migoram, , ., . Aszewal

18 Manipur " ) . Manipur Cantt.
19 Nagaland . - Kohima

20 Sikkim . . North Distt,
a1 Tripura , - . . Tripura West

& 5
1. Jalpaiguri] 1. Jalpaiguri Indane Ser-
vice,
Gauhati 1. Maya Gas Service,
2. Sivamn Gas Service,
Tespur 1. Tezpur Gas Agency |
1. Jorhat 1. Jorhat Gas Service.
2. Sibsagar I. Elnuhng Gas Asem-
y-
t. Dibrugarh 1. Dibrugarh Gas Service
2. Tinsukia 1. Tinsukia Gas Service

Nowgong 1. Indhan

Silchar 1. Brij Gas Service,

Shillong 1. United Fruit Co.
2. Ratan Gas Agency.

Aizal 1. Suackunga.

Imphal 1. Manipur Gas Service

1. Kohima 1. Domestic Gas.

2. Dimapur 2. Zinyu Gas Service.

1. Gangtok 1. 8.T.C. of Sikkim,

1. Agartala 1. Gas-O-Flame,

Drilling in Tripurs

1129, €HRI SACHINDRA LAL
SINGHA: Will the Minister of PETRO-
LEUM, CHEMICALS & FERTILIZERS
be pleased to state:

(a) whether the O.N.G.C. proposal
to abandon the drilling in Baramura
structure i, Tripura;

(b) iz so, the details of the reasons
thereof;

(c) the detaily of the locations
where drilling are going on in the
State ang the names of officers res-
- ponsible foy the drilling;

() the getally of the suggestions
made up to date about the prespects
of drilling in this structure; and

en?) the details of the result schiev-

F

THE MINISTER OF PETROLEUM.
CHEMICALS AND FERTILIZERS

ISI'RI  {. N. BAHUGUNA): 1t2a)
No, Sir.

(b) Dces not arise.

(c) The ONGC is currently drilling
two wells in Tripura; one on the
Baramura structure on the well BRMC
aid the cother on the Gojalia structure
on Gojalia-] Well. Shri Krishan Kant,
Project Manager, is the overall in-
charge of the Tripura Project; and
Shri G. Banerjee, Supdtg. Drilling
Engineer is the Field Manager, in.
charge of the drilling operations.

(d) On the Baramura Structure in
Tripura, the ONGC has already drilled
4 wells. While indications of gas have
been found further drilling iz continu-
ing on the structure to find out whether
the gas find is of a commercial nature
or not. Drilling on the Gojalia struc-
ture is currently in progress and its
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prospecis will be known only after the

drilling and testing of the well has
been cowipleted.
(e) Four wells have so far been

drilled Ly the ONGC in Tripura on the
Baramura structure. Two of the four
wills have indicated the presence of
gas in the structure. Further tesling
and dnilling is, however, continuing to
find whether the Bas find is of com.
mercial significance.

Scarcity of Kerosene in Tripura

1130. SHRI SACHINDRA LAL
SINGIHA: Will the Minister of PETRO-
LEUM, CHEMICALS & FERTILIZERS
be pleusod to state:

(a) whether scarcily of kerosene in

the Tripura State hag been brought to
the notice of Government;

{b) it so, the details of the monthly

demand of kerosene jn the State and
supply made month-wise during last

three years;

(¢) whether any enquiry has been
made in this man made scarcity in this
region; and

(d) it so, the details of the action
taken ang the result achieved up to

date?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZER
(SHRI H. N. BAHUGUNA). (a)
Yes, Sir,

(b) A Statement giving the details
of the monthly allocations of kerosene
made and the actual consumption of
the products, based on gales, in respect
of the Eiate of Tripura for the years
1976, 1977 and 1978 is attached.

(c) During 1976 the sales of kero-
sene have exceeded the allocation by
1.5 per cent, Though the supplies have
marginally fallen short of allocation
in 1977 and 1978 the sales in 1977 and
1978 were higher by 62 per cent and
6 per cent respectively compared to
the sales to the preceeding year., In
the last few months, supply of kero-
sene has suffered due to movement
constraints and overall low inventory
of kerosene in the country. No sepa-
rale enquiry is, therefore, considered
necessprc,

(dy The question of tankwagon
availabitity for this region is being
consiantly monitored in close coordi-
natlion with the Railways. The Digboi
Refinery of Assam Oil Company which
is the riain supplier of kerosene to
the State and which was operating on
reduced throughput is also back to
normal snd supplies of kerosene to the
Stule are being stopped up to ensure
that the monthly allocations are met.

Statement
(Figures in Tonnes}

T 1976 1977 14978
Riosih Allocation Sales  Allocation  Sales  Allocation Sales
nuary . 3 1] B4 oo B46 1002 1054
\I-':bruary . . flon 745 980 B32 1050 m
March . 100 811 915 Bgr 1038
i, . 7 7 785 m 920 m
May . . 53 g‘fg 9a
uwne . . . ggn 16 923 9 834
jui)r i 5 ® 7 535 8ag 929 :gg
August . . . 763 oaft om a50 '
September . . 770 041 950 % 1050 1028
October . : 920 725 950 1100 1218
November . o8o & 1030 ‘946 1100 1064
December . ofo 1040 1172 ucut-,u
* 10,307 11,138 10,044 1,153 11,618

Torar . 10,190
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Powers of Chief Election Commis.
sioner to Review Decisions of Parlia-
ment

1131, SHRI G. M. BANATWALLA:
Dr. BIJOY MONDAL:

SHRI SHYAM SUNDAR
GUPTA:

SHRI MUKHTIAR SINCH
MALIK:

SHRI SHANKERSINHJI
VAGHELA:

SHRI PIUS TIRKEY:

Wiil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the Chief Election
Commissioner of India has been em-
powered to review ihe decisions,
Motions or Resolutions passed by
either House of Parliament:

(b) if so, whether Government will
ask the Ministry of Law to consider
about the authority and competence of
the Chief Election Cominissioner in
this regard;

(c) whether Government have geen
the press reports stating the proceed-
ings initiated by Chief Election Com-
missioner on the expulsion of a
Member and vacation of his or her
seat amount to contempt of the House;
and

(d) if so, what is the reaction of
Government of India in regard
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No, Sir.

(b Does not arise,

(¢) Some newspaper reports in fhis
reEard have come to Government's
notice,

(d) The question whether contemot
of a House of Parliament has beem
committed or not in any particular case
is to be considered by the House con-
lldh.m' and not by the Government of

Tourists and Relations of LAF. Offi-
cerg on Tralning Flights

il32. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) whether it has been brought to
the notice of Government that some
tourists of the V.I.P.’s and Indian Air
Force officialg and their ncar relations
board the flights undertake, for train-
ing the IAF personnel;

(b) hag it also been brought to the
notice of the Government that many
times misuse is made by the IAF
personnel and other VIP's for flying
their relations free of cost under the
garb to training the IAF pilots; and

(c) if so, the steps taken by the
Government to stop the misuse?

THE DEPUTY PRIME MINISTER
ANL MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) to (e). No such
general complaints have come to Go-
ernment’s nolice, in recent time.

The IAF Authorities  exercise
neccssary vigilunce 1o prevent any
misue of training flights. Instructions
have been again reiterated by Alr
Headquarierg to all the Air Force
Agencies to see that the Regulations
and Instructions on the subject of carri-
age of personnel and goods in LAF.
aircraft are complieq with strictly,
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15 Year Agreement with USSR

1135. SHRI YUVRAJ: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether a 15 year agreement
has been signed between India gnd
Soviet Union;

(b) whether it hag been provideq in
this agreement that production in
Bhilai and Bokarp Steel Plants will be
increased and a new steel plant in
Vishakhapatnam and an alumina
factory in eastern coast of Andhra
Pradesh will be set up; and

(c) whether this agreement between
India and Soviet Union is g diplomatic
gain for India?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) and (c). Do not arise.
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Agitation by Officers of Hindustan

1136. SHRI SHIVAJI PATNAIK:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased 10 state;

(a) whether Government are aware
that about 1,000 officers of the Hindu-
stan Aeronautics are agitating for re-
vision of pay-scales and dearness
allowances for quite sotne months;
and

(b) if so, what steps are being taken
to meet their just demand?

THE MINISTER OF STATE IN THE
MINISTIRY OF DEFENCE (PROF.
SHER SINGI): (a) The Hindustan
Aeronautics Officers’ Association,
Bangalore had been demanding re-
vision of the pay scales of HAL
Oflicers.

(b) After carefully considering the
above demands, Government issued
orders on 27th November 1978 revising
their pay scales,

Imports of Super Thermal Power
Plantg

1138. SHRI BEDABRATA BARUA:
Will the Ministey of ENERGY be
pleased to statle;

(a) wheher Government have ap-
proved several proposals for the im.
port of Super Thermal "ower Plants;
and

(b) if so, the total cost of the plants
proposed to be imported?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
The foullowing Super Thermal Power
Projects are under execution in the
Central Sector:—

(i) Singrauli Power Project locat-
ed in Mirzapur District of Uttar-
Pradesh;

(if). Korba Project located in Bilas-.
pur District of Madhya Pradesh; = ..
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(il) Ramagundam project located

in Karimnagar District of Andhra
Pradesh.
(iv) Second Thermal Power

Station in South Arcott District of
Tamil Nadu.

The Neyvelj project is under execu-
tion by the Neyveli Lingnite Corpora-
tion. The Super Thermal Projects at
Singrauli,, Korba and Ramagundam are
being executed by the Natlonal Ther-
mal Fower Corporation and partly
financed by the International Develop-
ment Association (IDA), a soft loan
affiliate of the World Bank. The pro-
curemeni of main plant and egquipment
and other items covered under IDA
finaneing have tfo be made on the basis
of (;loLal tendering in accordance with
the procedures prescribed by the
World Bank. So far the Government
huve not approved any proposal for
the import of main generating plant
and ¢quipment for the Super Thermal
Stations under execution in the
Central sector. However, the contract
for the water treatment plant and
Uydrogen Generation plant for the
Singrauli Project hag been awarded to
loreign firms on the basis of global
tenders. The wvalue of the contracts
awarded is Rs. 157.84 lakhs and Rs. 41.5
lakhs respectively. The foreign ex-
change component in respect of these
constracts will be Rs. 36.33 lakhs and
Rs. 35.37 lakhs respectively.

Popularity of the Programmes Board
cast and Telecast

1139. SHRI S. R. REDDY: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have as-
certained the reports regarding the
Popularity of different programmes
broadeast and telecast and related
aspects of trgmsmission, etc. through
general public;

(b) if so, what are the details in this
regard;

(¢c) whether Government will ex-
empt the Radio licence fee in view of

the media to uplift the standard of the
rural areas and reduce the licence fee
of Doordarshan also; and

(d) if not, the reasons thereof?

TiE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The Audience
Research Unit of All India Radio
(which caters to the research reguire-
ments of Doordarshan also) regularly
undertakes field researches and analysis
of listeners'/viewers' letters, which in-
clude both gquantitative feed-back as
well as qualitative assessment of speci-
fic programmes. The programme as-
pects covered under these surveys in-
clude popularity rating of different pro-
grammes, peak listening/viewing time,
programme preferences of the audience
and other qualitative aspects. Every
individual report which contains re-
commendations or action points is re-
viewed by the concerned radio/TV
stalion and the Directorate General,
and corrective measures/improvements
are undertaken where necessary. Dur-
ing the year 1977-78 the Audience Re-
search Unit conducted 65 surveys for
AIR and 25 for Doordarshan. The
corresponding figures for the period
from 1-4-1978 to-date are 119 and 42
respeclively, ’

tc) and (d). The general question of
abolishing or rationalising or modity-
ing the present structure of Broadcast
Receiver Licence Fees is under ex-
amination,

Token Strike by Coal Mine Workers

1140. SHRI K. A. RAJAN: Will the
Minister of ENERGY be pleased 1o
state:

(a) whether more than half a
million coal mine workers went on a
day’s token strike on 5th Fekbruary,
1979 throughout the country;

(b) if’ so, their demands; and

(c) steps taken/being taken to re-.
dresg their grievances?
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THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): (a) Yes, Sir.

{b) Their demands relate to grant
of need based minimum wages; 100
per cent neutralisation in the cost of
living for all categories of workers;
grant of underground allowance, coal-
fileld allowance, etc. besides provision
of better housing, medical and welfare
amenities and accident benefits, etc.

(c) Government has already set up
a Joint Bipartite Wage Negotiating
Committee consisting of representatives
of management and workers, Earnest
efforts are being made by Coal India
management to discuss the wvarious
demands and arrive at mutual settle-
ment.

Number of Redneries and their
Working
1141. SHRI G. NARASINGH RED-

DY: Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to refer to the reply given to
Unstarred Question No. 302 on 21st
November, 1978 regarding number and
‘ocation of refineries and state:

(a) whether all the refineries men-
iioned in the  statement attached
thereto are working to their full ca-
pacity, if not, what are the reasons;
and

(b) what stepg Government  have
taken to overcome the difficulties?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a)
No, Sir. Though Koyali, Madras and
Gauhati refineries have been running
to full capacity so far during 1878-79
‘the other refineries have maintained a
level above 80 per cent only. This is
mainly due fo disruption in crude
availability, equipment failures, indus-
trial relation problems and also the
need to keep optimum product pattem
in some cases.

(b) Government are taking all steps
to ensure that the refineries operate at
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their maximum efficiency and capacity.
The recent agitation at the Bombay
Port Trust has, for example, been re-
solved so that crude availability to the
Bombay refineries is now no longer a
problem. Governmeni have also con-
tacted various oil producing countries
to make up for the crude shortfall due
to the upheaval in Iran and have been
so far sucessful to ensure that opers-
tion of imported crude refineries has
not been affected appreciably due to
disruption in supply of crude oil from
Iran.

0il Exploration ip Kerala Offshore

1142. SHRI K. A, RAJAN:

SHRI C. K. CHANDRAP-
PAN:

SHRI P. K. KODIYAN:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased 1o state:

(a) whether  oil exploration in
Kerala offshore areas has since been
resumed;

(b) if so, what are the results of the
exploration done so far;

(¢) whether Government are plan-
ning further drilling on Kerala Sea;
and

(d) whether O.N.G.C. intends to
conduct further programmes of ofl
exploration in the offshore of Kerala
Coast; if so, when and if not, the
reasons?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

(SIIRI H. N. BAHUGUNA): (s)
No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) ONGC has planned to conduet
geophysical survey in the shelf area
between Calicut and Mangalore some
time during the period February—May
1979. Further programme will be de-
cided by ONGC after evaluating the
results of the proposed survey.
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Specia} Award given to Fllm ‘Gaman’

1143. SHRI VAYALAR RAVI: Wil
the Minisier of INFORMATION AND
BROADCASTING be pleased to sta‘e:

{a) whether it is a fact that the film
‘Gaman’ was given a special award at
the International Film Festival; and

(b) if so, what are the reasons/cri-
teria for such special awards?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. X.
ADVANI): (a) Yes, Sir; the film
(jaman’ was awarded the Special prize
of the Jury at the VII International
Film Festival.

(b) It is the practice at International
Film Festivals for the Jury to give a
special award at its ownm discretion.
The Jury of the VII IFFI selected
‘Gaman’ for the special award on ac-
count of its being a promising first
film by its director.

Exploratory Drillings undertaken

1145. SHRI SHANKERSINHJI
VAGHELA:

SHRI G. M. BANAT-
WALLA.:
SHR] MUKHTIAR SINGH
MALIK:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of exploratory dril-
lings undertaken during the period
from the 1st January, 1977 to the 31st
December, 1378 ang the areas where
the exploratory drilling was under-
taken;

(b) the names of the places where
exploratory drillings are likely to be
undertaken during the next two years;
ang

(c) whether any funds have been
allocated for the purpose, if so, the
amounts thereof?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
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to (c). The information is being rui-
lecled and will be laid on the Table
of the Sabha,

Memorandum by Hindustan Aeromna-
utics Officers’ Association

1146. SHRI SAMAR MUKHERJEE:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to siate:

(a) whether he hag received memo-
randum dated 14th January, 1970
form the Hindustan Aeronautics Offi-
cers’ Association, Bangalore about
the prayer for stalling of victimisa-
tion and protection of democratic
rights of officers of Hindustan Aero-
nautics Limited, Bangalore; and

(b) if so, steps so far taken in this
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) A representation
has been received from the HAL Offi-
cers’ Association, Bangalore regarding
the action taken by the Management
agains{ some oflicers for various acts
of mis-conduct. The representation
has, inter-alin sought withdrawal of
suspension orders, dropping of all
charges levelled against the officers and
refund of penal deductions made from
the salaries of officers. The Manage-
ment have adopted a very reasonable
attitude in dealing with the Officers’
Association. They have rot resorted
to victimisation of officers or infringe-
ment of their democratic rights as res-
ponsible officers.

(b) With a view to resorting mor-
maley in the relationship between HAL
Management and the Officers’ Associa-
tion, the former has offered to revoke
the suspension orders on the officers of
the Association provided the Associa-
tion gives an assurance that it would
not take recourse to agitational activi-
ties in future, The Association has nat
accepted the offer of the Management.
On the other hand, the Association in-
sists that it would not give the assur-
ance asked for unless the Management
drops all the charges levelled against
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its offire bearers and Managing Com-
mitlee members. This is not acceptable
to the Management,

Although the Officers’ Assoclation
hag not responded favourably to the
eonciliatory attitude of the Manage-
ment. HAL Management have issued
orders restoring to the officers the penal
deduction made from their salaries for
unauthorised absence on 27th October,
1978.

Increase In Drug Price

1147, SHRI SAMAR MUKHERJEE:
Wiil the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleaseq to state:

(a) the +percentage of the drug
prices increased during the last three
yeuars, year-wise, ilem-wise; and
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(b) the brand names of the drugs
whose prices are expected to be re-
duced?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
The prices of drugs are revised in ac-
cordance with the provisions of the
Drugs (Prices Control) Order, 1870.
Priceg of large number of formulations
have been altered during the last three
years. Time and efforts involved in
compiling data in respect of all the
formulations are not likely to be com-
mensurate with the results to be achiev-
ed. However, a measure of stability
in the prices of drugs can be seen from
the following movement of the Whole-
sale Price Index of drugs and medi-
cineg (1970-T1=100 ag base):=

Tear 1Vholesal Percentage inc
Price Index
|9?5"?ﬁ . . . . 118-7 13, over lg}',?ﬁ
1976-77 . S L 133°9 13% over 1975-76
1977-78 . . . . . . 136°3 1-89, over 1976-77
April 10 Dceeember
1978 . . . . . . . 136+ 16 Reduction of 0* 14%,

over 1977-78 level.

(b) The prices of 352 packs of for-
mulations based on important bulk
drugs like Sulphagunidine, Doxycycline,
Gentamycin, Chloramphenicol Powder,
Oxyieteracyline (its salts and deriva-
tives). Phenobarbitone, and Analgin
were effected on the 20th/28th Decem-
ber, 1978. The prices of formulations
based on Gentamycin were further re-
duced on February 15, 1979. These re-
ductions cover important branded for-
mulations based on the above bulk
drugs like Terramycin, Chloromycetin,
Vivocycline, Doxt, Genticyn, Garamycin
Raclor capsules ete.

Supply of Mining Equipment to

Sectalpur [Expansion Project under
Eastern Coal Fields

1148, SHRI SAMAR MUKHERJEE:
will the Minister of ENERGY be
pleased to state:

(a) whether there is a controversy
befween the Department of Cosl and

the Industry Ministry over the sup-
ply of mining equipment to the
Seetalpur Expansion Project under
the Eastern Coal Fields which has to
be commissioned in early 1982; and

(b) it so, whether it will not fur-
ther delay the commissioning of the
project?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI JANE-
SHWAR MISHRA): (a) No, Sir, A joint
view is being taken by this Depart-
ment and the Department of Heavy
Industry over the choice of a proper
source for supply of longwall mining
equipment for the Seetalpur Expansion
Project. '

(b) Does not arise.

.
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‘mnrt of Crude Ofi and other Petro- THE MINISTER OF PETROLEUM,

leum Products ) CHEMICALS AND FERTILIZERS

) (SHRI H. N. BAHUGUNA): (a)

1149. SHRI SAMAR MUKHERJEE: It is proposed to import a little over

Will the Minister of PETROLEUM, 16 million tonnes of' crude oil during
"HEMICALS AND FERTILIZERS be 1879-80.

sleased to state:
(a) the target for importing crude oll (b) The following imports are con-
in amm Bo.m porting templated during 1979-80 for naphtha,
' ) kerosene, diesel oil and fuel ofl:
(b) the target for importing petro-
leum, products llke naphatha, kero- 000" tonnes
sene, diese] ofl and fuel oil in 1979—80;
ind Naphtha 870
(c) the percentage of increase in jm- Kerosene oil 2200
sorting crude oll and petroleum pro- 17
lucts during the last t! yearg (yesr. High Speed Diesel oil 20
wise) ? Fuel oil 880
(c) the information is given below:
Quantity : ooo’ tonnes
m 1976-77  Percen 1977-78  Percentage  1978-79  Percentage
Qgt:’-s.-ntity ?nm::‘e Q&:mity increase ( Eati- increase
over pre- over pre-  mated) over pre-
vious year viousyear  Quantity vious year
‘rude oil . 14207 +2-0 14440 + 1*6 15000 +3.9
ephitha . 184 @ 277 +350'5 286 +3-2
rrosene ofl . 770 -+8-8 1285 +66-9 1500% 167
ligh
Diesel nil | 664 +24'8 759 +714°3 1250% +647
Fuel oil . . . 1023 +29-6 490 —52°1 991+ +102+2

@Imports in the previous year were negligible.
* On the asumption of firming up of further imports over and above those firmed up so faf

e Y o ¢fow @ whrefodl & wwhew w1 wTee e § WY sea-ou fiee STaTE AX

o R ey fid omd § 7

1150, ot yeafinr oot : war g Wi mxnu‘ltmdﬁ f o

. :(w) ot (w). & s wrreiry

(%) w e ot ere e @ o - S s o :“f

FMQ ® ford faref werg-aw @R wr W ofr m-nm' iiimmﬂ ﬁﬁiﬁmﬁm“
T B . ST ma | ™

A e, T € g8 gt et A o A o

e o ar
(%) ofe o, ot iV L g‘ax“awm draw Ry wy 1 @
m::_'iﬁru’twimmt:uim wried] fagtar wwer finke '
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the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to0
state:
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1152, SHRI VAYALAR RAVI:

(w) =fe g, &t xa & v wew §; o

(a) whether Government have re-
ceived any representation for setiing

&2 WY amerd fpey wETAY
fewdl o) Spfare dwn

up of & High Court Division Bench
(b) if so, what are the nmhmr

in Trivandrum (Kerala); and



197 Written Answc's

THE MINISTER OF LAW, JUSTICE
AND . COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). The
State Government sent a proposal - for
the establishment of a Bench of the
Kerala High Court at Trivandrum in
September, 1971, They were address-
ed in July, 1978 for completing certain
stalutory consultations. No reply was
then received. The State Government
have recently intimated. that the
matter is still engaging their attention

Representation by Ordnance Factory,
Tirachirapalli

1153. SHRI SHIVAJI PATNAIK:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether Government have re-
ceived representation from the Ord-
nance Factory Employees' Union,
Tiruchirapalli about the long-pend-
ing grievances of the workers; and

(b) if so, the reaction of the Gov-
ernment thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (PROF.
SHER SINGH): (a) Yes, Sir. A repre-
sentation dated 28-9-1978, containing
some demands of general and indivi-
dual nature has been received.

' (b) The representation is under con-
sideration.

Impact on Industrial Production due
to shortfall in Coal Production

1154, SHRI S. - DAMANI: will
the Minister of ENERGY be pleased
to state what is the impact of shortfall
in coal production on industrial pro-
duction in both public and private
sector undertakings?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
JANESHWAR MISHRA): We have
been occasionally getting distress calls
from somg public and private under-
takings for rushing coal supplies to
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avold loss of produciion. But present
ly there is no problem in regard to the
production of coal at the collieries and
adequate stocks (nearly 12 millicn
tonnes) are available. The loss, if any,
resulting of the non-availability of
coal at the consumers' end has not
been quantified.

Supply of Imported Coking Coal te
Steel Plants

1155. SHRI KUMARI
ANANTHAN:

SHRI G. Y. KRiSHNAN:

Will the Minister of STEEL. AND
MINES be pleased to state:

(a) the details of financial tie-up
that the Steel Ministry wants to have
with foreign coal producers to en-
sure long-term supply of good quality
coking coal to steel plants, as has
been stated by the Minister of Steel
in a Seminar in New Delhi held in
the last week of December, 1978;

(b) the total quantity of coking
coal import requirement per year for
fhe Steel Plants and the amount of
foreign exchange involved in such
import; and

(¢) whether any alternative ssurce
of indigenous supply has been thought
of by the Steel Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). An Expert Group under the
aegis of the Planning Commission has
been constituted to go into this matter,
inter alig, in all its aspect including
financial tie-ups. A final view in the
matter can be taken only after the
report of the Expert Group has been
received and examined by the Govern-
ment,

(c) Presently, a new find of coking
coal in Assam ig under testing and
evaluation to determine its sultability
for use in steel making.
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Supply position of Steel

1156. SHRI K. MAYATHEVAR:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the present position of supply
of Steel against demands;

(b) whether Government are aware
of delay and inadequacy in meeting
the needs of genuine consumers; and

(c) if so, the precise changes made
in the distribution scheme so as to
subserve vital needs in a more equi-
table manner?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). There has been a shortage in
the supply of certain categories of
steel from indigenous sources and this
shortage is being met from imports.
Against an expected demand of 8.22
million tonnes for 1978-79, estimated
supply is likely to be of the order of
8.58 million tonnes including imports.
Every effort is made to meet the de-
mands of the consumers as expedi-
tiously as possible.

(c) The distribution policy is con-
stantly under review and is mainly
consumer-oriented. In the case of
certain categories in short supply like
H. R. coils/skelp. billets, etc., detailed
procedures for distribution have been
worked out. At the same time liberal
imports of categories in short supply
are alsp allowed. To prevent mal
practices, clause 7 of the Iron and Steel
Control Order on end-use of steel
materials hag been re-imposed in res-
pect of certain scarce categories.
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Company Contribution to Political
Parties

1158. SHRI M. N. GOVINDAN
NAIR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether it is a fact that des-
pite the ban on company contribu-
tions to political parties, many com-
panies are still contributing money
to political parties;

(b) whether Government intend
to take more stringent measures for
preventing such contributions by
companies to political parties; and

(c) if so, the details thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI!
SHANTI BHUSHAN): (a) No signifi-
cant case of violation of Section 293A
of the Companies Act, 1956, which pro-
hibits the contribution of company
fundg to any political party or for any
political purpose, has come to the
notice of the Government.

]

(b) and (c). The High-Powered Ex-
pert Committee appointed by the Gov-
ernment has made certain recommen-
dations in this regard in their report.
A copy of the Report has already been
placed on the Table of the House, The
Government {s actively examining
these and other recommendations of
the Committee and will bring foriard
suitable legislation in due cburde.
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Reduction In Voting Age

1158. BHRI M. N. GOVINDAN
NAIR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether any final decision has
been taken on the proposal to reduce
the voting age to eighteen;

(b) if not, the reasons for the delay
in taking a decision on the subject;
and

(c) by what time a decision is ex-
pected to be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D. PATIL): (a) No, Sir.

(b) and (c). The question of lowering
the minimuy, age of voting in regard
to elections to Parliament and State
Legislature as from 21 years to 18
years requires very careful study, in
view of the far-reaching implications
of the proposal. The matter is already
under consideration along with other
comprehensive proposalg for electoral
reforms currently under Government's
examination.

Issue and Withdrawa] of Notification

1160. SHRI PHOOL CHAND
VERMA : Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleaseq to state:

(a) whether it is a fact that noti-
fication 8(3)/65-ChIII dated 27th
May, 1969 was issued by his Ministry
but was withdrawn by Ministry of
Industry and if so, under what powers
this was issued and under what
powers it was withdrawn;

(b) whether companies have been
given six months to obtain COB
licences after withdrawal of this
notification and if so, how many com-
panies have applied for COB licences
and have been granted the same; and

(c) what were the main conditions
which had necessarily to be observ-
ed for availing benefits of notification
and whether it is proposed to grant
COB licences even those companies
where these conditions have been
violated; details of items applied for
COB, bulk drugs bated on and capa-
cities asked for by wvarious compa-
nies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Yes,
Sir. The issue of Notification No. 3(3)/
65-Ch. II1 dated 27th May, 1969 =znd
its withdrawal by the Government was
in exercise of the powers conferred by
Section 29(B) of the Industrieg (Dave-
lopment and Regulation) Act, 1951.

(b) Yes, Sir. Only two companies
have so far applied for grant of such
a COB Licence and their applications
are being processed.

(c) As per above said Notification,
the Industrial Undertakings licensed
to manufacture all or any basic druge
falling under Item No. 22 (Drugs and
Pharmaceuticals) of the first Schedule
to the I (D&R) Act were exempted
from the operation of Sections 10, 11,
11A, and 13 of the said Act for the
manufacture of formulations of the
said basic drugs provided that:—

(i) The manufacture or produc-
tion of the said formulations should
not involve import of any raw
material or equipment; and

(ii) The total quantity of formu-
lationg manufactured or produced by
the said Industrial Undertaking
should not exceed the limit specified
in such licences for basic drug.

The COB Licence to the concerned
Industrial Undertakings will be ssued
only for those iterns where the sbove
said conditions have been satisfled.

The requisite details of COB Licence
applications received so far as furnish-
ed in the attached statement,
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Btatement
Sl. Name of the Com-  Item of manufacture  Bulk d used Annual capacity
No. pany (Formulatios) e appliod  for
T 2 3 4 . 5

1. M/s. Searle (India) Ltd. Aldactide Tablets

2. M/s. Roche Products
Lud.

Ovulen/Ovulen-50f
Hemovulen Tablets

Sercbanthine Capsu-
les

Daslin Expectorant

I.omofen Tablets

Lomofen Suspension
Lomomycin Tablets

Lomomycin Liquid

Siloxogene Tablets
Siloxogene Gel

Siloxogene Forte Tab-
lets,

Airol Lotion 0.85%

Airol Cream 0.05%

Bactrim Ampoules
i,m.l. (Intravenous
nfusign)

Metalgoan Tablets

Valium Syrup
Limbitrol Tablets

(i) Spironolactone 15 lakh table ts
(i) Hydroflumethiazide
Etyhnodiol Diacetate 100 lakh tablets

(i) Pro:unth:lim: Bro- 200 lakh capsules
mides.

(i) Haloperidol

Diphenhydramine/ 50000 litres.
Dimenhydrinate

i) Diphenoxylate H lakh tablets,

S.?nchlponde .

(i) Furazolidone

(#) Diphenoxylate HCL 50000 litres.

(#i) Furazolidone

(t'} D:phenotyl.lte Hydro- 120 lakh tablets
(u) Neomycm Sulphate

() Diphenoxylate hydro- 25000 litres.
chloride.

(i) Neomycin Sulphate

Dimethyl Polysiloxane 130 lakh tablets

Dimethyl Polysiloxane 100000 litres.

Dimethyl Polysiloxane 80 lakh tablets,

Vitamin A 1200 Litres,

Vitamin A 1800 Kilos,
Sulphamethoxazole 500 Litres.

Diazepam 42* 5 million tab
lets.

Diazepam 1750 Litres

Chlordiazepoxide 83* 0 million tab=

lets.
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Opinion on Definition of
‘New Article’

1161. SHRI PHOOL CHAND
VERMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) what ig the opinion of Law Mi-
nistry on the definition of ‘New Arti-
cle’ in the case of drugs; and

(b) whether a number of compa-
nies who were granteg Permission
Lettery have violated th, conditions
indicated in permission letters and in-
terpretation of definition of new arti-
cle given by Law Ministry?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
{SHRI H. N. BAHUGUNA): (a) The
term “new article” has been -efined
in Section 3(dd) of the I (D & R) Act.
The Ministry of Law (Deptt. of Legal
Affairs) have opined that an article is
a “new article”,

(i) it it falls ynder an item in the
First Schedule other than the item
under which the article ordinarily
manufactured or produced in the
undertaking at the time of the regis-
tration or grant of licence for vermis-
sion, falls;

(i) even if it falls within the same
item of the First schedule, if it bears
a mark and the Industria] under-
taking was not manufacturing or
producing such an article bearing
that mark at the date of issue of
the licence; and

(iii) even if it falls under the same
item in respect of which a licence has
been issued, and is not a new article
by reason of the use of a mark as
referred to, if it is a subject of a
patent and at the date of the issue
of the licence the article was not
being manutactured by the under-
taking.

(b) No special study has been made
In this regard. However, this aspect
would be looked into as part of ihe
txercise for the consolidation of the

licences and other exercises being
currently undertaken in pursuance of
Government decision on the Hathi
Committee Report.

Scheme of Conselidation of capaci-
ties and Indusirial Licences

1162. SHRI PHOOL CHAND
VERMA: Will the Minister of FET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) how many applications for
consolidatijon of licences have been
received and what action has been
taken on them;

(b) what are the salient features of
the scheme of consolidation of capa-
citieg of industrial licences and what
would be the advantages and disad-
vantages of such a scheme; and

(c) whether for determining the
nameg of items and capacities granted
in the Registration Certificates, Gov-
ernment would rely on the details
furnished in Form A and B or the de-
tails now furnished by th, companies?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) Under
Section 19 of the I (D & R) Act, basic
data regarding manufacturing activi-
ties of all the organised sector units in
the Drug Industry have been called for
with a view, inter alia, to utilise the
same for the purpose of consolidation
of licences, which would be effected
after the necessary amendmentg to the
I (D & R) Act. Responses have been
received from 78 units.

(b) The salient features of the deci-
sion on consolidation of capacities have
been indicated in para 37 of the New
Drug Policy Statement laid on the
Table of the Lok Sabha on 29th March,
1078. The advantage of the scheme
would be that all the industrial ap=~
provals granted to uyndertakings unde:
the I (D & R) Act for the manufacture
of drugs and pbarmaceuticals
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be available in a single document and
would enable effective monitoring of
the overall activities of each under-
taking in terms of the parameters of
the Policy.

(c) Government would take into
account all relevant information, in-
cluding data furnished in Forms A and
B at the time of grant of Registration
Certificates.

Decision to bring down production
rate of Bombay High

1163. SHRI EDUARDO FALEIRO:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government have de-
eideq to bring down the production
rate of Bombay High; and

&b) if so, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) No,
Sir. The production rate has heen
stepped up from 80,000 barrels per day
to around 1,00,000 barrels per day with
effect from 31st December, 1078 by
recommissioning of Platform B.

(b) Does not arise.

Replacement of three Navy Ships

1164. SHRI M. V, CHANDRASHE-
KHARA MURTHY:

SHRI R. V. SWAMINATHAN:
SHRI p, M. SAYEED.

Wil the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether it is a fact that Union
Ministry ig considering to replace the
three Navy ships which are in the pro-
ecess of decommissioned;

(b) it so, the details of the same;
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(c) the total cosy of expenditure
involved; :

(d) by what time these ships will be
actually replaced; and '

(e) what are the other steps being
taken to strengthen the Navy?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) to (d). Ships
are decommissioned from service on
completion of their effective life. Re-
placements are not made on a unit to
unit basis but on the overall require-
ment of the force leve] as assessed
from time to time.

(e) The requirements of the Navy
for modernisation and making good
deficiencies in the force level have
been kept in view in drawing up the
Defence Plan.

Joint ventureg in the Aircraft Indus-
try between Indiy anq Canada

1165. SHRI M. V. CHANDRASHE-
KHARA MURTHY:

SHRI P. M, SAYEED,

SHRI R. V. SWAMINA-
THAN:

Will the DEPUTY PRIME MINiS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether is it a fact that Union
Ministe had discussiong with the
Canadian Minister of National Reve-
nue and Small Business when the later
visited India in January, 1978 regard-'
ing joint venturey in th, alreraft in-
dustry between the two countries;

(b) if so, what were the subjects
discussed;

(c) the decisiong arrived at; and

(d) whether any fina] agreement
has begn reached? '
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THE MINISTER' OF STATE IN
THE MINISTRY OF DEFENCE (PROF,
SHER SINGH): (a) and (b). The Cana-
dian Minister of National Revenue and
Small Business had made a courtesy
call on ‘the Union Minister of Defence
during his visit to Indla in January,
1878, Reference did arise in the course
of the discussions to ceriain areas of
possible Canadian interest in the fleld
of aviation, with special reference to
our Defence needs for transport nir-
craft. However, no specific issues such
as joint ventures in the gircraft indus-
try petween the two countries were
discussed during the meeting.

(c) ang (d). Do not arise.

Proposal to have a Super Power
Transmitter for AILR.

1168. SHRI M. V. CHANDRASHE-
KHARA MURTHY;

SHR] P, M. SAYEED:

SHRI P. RAJAGOPAL
NAIDU:

SHRI A. R. BADRINA-
RAYAN:

Will' the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Union Government
are considering a proposal to have a
super power transmitte, for A.LR.;

(b) it so, when the same i3 likely
to be set up;

(c) the total cost of expenditure in-
volved; and

(d) whether India ig also planning
to havy long-wave for broadeasting
in addition t¢ broadcasting by micro-
waves through geo-stationary sate-
1lites?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (c). It is proposed to
set up a 1000 KW medium wave trans-
mitter during the Sixth Plan period at
an estimated cost of Rs. 6 crores.

(d) At present there is mo proposal
to start long-wave or microwave (sate-
lite) broadcasting in India.

Power Shortage in Delhi
1167. SHRI K. LAKKAPPA:

SHRI RAJENDRA KUMAR
SHARMA.

Will the Minister of ENERGY be
pleased to state:

(a) whether he ig aware that Dell
faces frequent power shortages and
power failures and is subject to con-
siderable load-shedding;

(b) what are the reasong ftor the
same;

(¢) whether any plans, both short-
term gnd long-term, have been drawn
up to remedy the situation; and

(d) details thereof ang the progress
made in the implementation o the
plans?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Delhi does not face frequent power
shortage. There is adequate capacity
to meet the demand. Power require-
ments of Delhi are met by generation
from the power stationg of Delhi Elec-
tric Supply Undertakings and Badarpur
Thermal Power Station and by import
from neighbouring systems. In =an
unlikely event, however, of multiple
outages of generating units at I. P.
Station and Badarpur, some power
shortage is experienced and on such
occasions, efforts are made to meet the
shortfall by import of power from the
neighbouring power systems and some
load-shedding may have to he done for
short durations only.

(c) and (d). In order to meet the
future power requirements of Delhi
new additional generating capacity is
being added. A 210 MW thermal gene-
rating unit has been recently commis-
sioned at Badarpur thermal power
station. Another unit of 210 MW s
under Installation at Badarpur and is
likely to be commissioned by 1981-82,
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Delhi gtate also has a share in the
generation from the centrally owned
super thermal power station under con-
struction at Singrauli. In addition
Delhi would also expect o derive syme
benefits from the central projects at
Baira-Siul and Salal. The future powe:
requirernents of Delhi will thus be
taken care of.
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Investigationy, for Buperior Grade
Limestene :

1169, DR. BLJOY MONDAL:

SHRI sHYAM SUNDER
GUPTA:

SHRI PIUS TIRKEY,

Will the Minisler of STEEL AND
MINES be pleaseq to state:

(a) whether Geological Survey of
India has launched vigorouy investi-
gationg in a8 number of places for
superior grade limestone to meet the
acute shortage faced by the country’s
steel plants and chemical industries;

(b) it so, whether any success has
since been achieved gg far; and

(c) the amoun¢ so far spent on this
programme?

THE MINISTER OF STATE IN

THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) As a result of the investigations,
large reserves of limestone suitable for
use in Steel Plants and chemica] in-
dustries have been estimated in varlous
Stateg including Andhra Pradesh,
Bihar, Gujarat, Haryana, Himachal
Pradesh, Jammu and Kashmir, Karna-
taka, Madhya Pradesh, Orissa, Rajas-
than, Tamil Nadu and Uttar Pradesh.

(¢) The budgeting and expenditure
in the Geological survey of India is not
done mineral-wise.

Working of Bhara¢ Earth Movers

1170. DR. BIJOY MONDAL: Wil
the DEPUTY PRIME MINISTER. AND
MINISTER OF DEFENCE be pleased
to state:

(a) whether Government have m-
quired into the working of Bharat
Earth Moverg Ltd, during the last
three years; :
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(b) whether any irregularities have
been found and if so, the nature there-
of; and

(c) what gteps have been taken by
Government to uplift the working of
this Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OP DEFENCE (PROF.
SHER SINGH): (a) to (¢). Government
keeps close contact with the normal
functioning of its Public gector Unde:-
takings through periodical reports and
its nominees on the Board. This is so
with the BEML too. Not only there
have been no complaints of serious ir-
regularities warranting an enquiry
against this Company, its performance
since the very first year of its function-
img (1964~65) has heen uniformally
satisfactory, It has been earning pro-
fits and declaring dividends. Ewven, so,
it s Government's constant endeavour
to improve its functioning further,

Fall in pending cases ag a result pf
increase of Judges

1172. PROF. P. G. MAVALANKAR:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether the recent increage in
the number of Judges in the Supreme
Court and the High Courts has result-
ed into any appreciable fall in pend-
ing court cases;

(b) if so, broag details thereto; and

(¢) if not, whethey it is proposed te
add further the number of new
Judges on the Bench gt the Supreme
Court gnd the High Courts levels?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b). The
disposal of cases in the Supreme Court
has gone up from 7,734 cases in 1976
fo 17,095 caseg in 1978. Although be-
cause of greatly enhanced institution
in 1978 the total] pendency has cuati-
nued to increase the rate of increase of
pendency in respect of regular hearing
matters has decreased considerably

from 32.3 per cent in 1977 to 4.0 per
cent in 1978,

Regarding the High Courts the
figures for the entire year of 1978 are
not yet available for all the High
Courts. Figures for the first nalf of
1978 show that disposal was 2,18,933
compared to 1,83,942 during the corres-
ponding period of 1977 and 1,80,679
during the corresponding period of
1976. Although, upto 30-8-1978 overall
pendency in the High Courts had in-
creased, the overall rate of increase
in pendency declined from 8.4 per cent
as on 30th June, 1976 to 3.5 per cent as
on 30th June, 1977 to 2.3 per cent as
om 3Qth Jupe, 1978. Moreover, in 1f8-
pect of the eight High Courts for which
figures are available upto 31-12-1978,
namely, the High Courts of Andhra Pra-
desh, Bombay, Gujarat, Kerala, Madhya
Pradesh, Orissa, Paina and Punjab and
Haryana, the pendency as a whole,
which had gone up to 2,51,099 Ly
31-12-1977 had declined to 2,47,620 by
31-12-1978, in spite of increased insti-
tutions.

(c) Additions to Judge strengthg will
be made wherever necessary when pro-
posals are received.

Belection of Filmg for Seventh
Film Festival

1173. PROF. P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether the selection of the
films for the seventh Film Festival is
done by a special team with a well
laid down procedure, or is it left to the
individual participants; and

(b) whether th, general film-going
public wag given the facility to pur-
chase ang see the filmg gt the said
festiva] and if so, factg thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The selection of films
for the Seventh Internationals Film
Festival of India wag done by two
selection committees, one for foreign
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films and the other for Indian fAlms.
The selection was done according to a
well laid-down procedure.

(b} The general film-going ;ublic
was given the facility of purchasing
tickets and seeing films of the Festi-
val at 10 Theatres. The revenue from
the sale of tickets is estimated at
Rs. 290.70 lakhs.

High Prices of Drugs

1174. PROF. P. G. MAVALANKAR:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether Government are aware
of the high and soaring prices of seve-
ral drugs sold in the country;

(b) if so, whether Government are
taking stepa to bring down and ra-
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tionalize the price structure olthe
said drugs; and

(c) it so, broag details thereof7

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] H. N. BAHUGUNA): (a) The
Prices of drugs are statutorily control-
led under the provisions of Drugs
(Prices Control) Order, 1070. Prices
once fixed by the Government cannot
be increased by manufacturers without
the prior approval of the Government
except in the case of drug manutactur-
ing units having sales turnover not
exceeding Rs. 50 lakhs in formulations
who enjoys certain exemptiong under
the Drugs (Prices Control) Order, 1970.
Measures of stability achieved in the
prices of drugs can be seen from the
following movement of the Wholesale
Price Index:—

Year Wholesale Price Index Percentage increase
(70-71—100 as base)
1978-76 . 118+ 7
!973:71 . . 133°9 13% over 1975-76
1977-78 . . 13603 1+ 89, over 1976-77
April to Dec, 1978 . . 136° 16 Reduction by 0-14%
(b) and (c). The measures proposed guanidine, Doxycycline, Gentamycin,
to be taken to rationalize the price Chloramphenicol Powder, Oxytetra-

structure of drugs have been set out
in the Statement on New Drug Policy
which was laid on the Table of the
Lok Sabha on the 29th March, 1878.

Government effected on December,

cycline (its salts and derivatives),
Phenobarbitone and Analgin, based on
reduetion in bulk drugs prices decided
upon prior to March, 1978. These re-
ductions have brought about substan-
tial reduction in the prices of important

20/28, 1878, reduction in the prices of branded formulations ag indicated
352 packs of formulations of Sulpha- below:
8l Name of the manufacturer Name of the dru Impoﬂmt Percenta ge
No, . Branded formu- reductio I'E.
lations whose
price was
ced weeld,
20-12-1978
1 Pfizer. . . . . ine, Terramycine o tox
itssalts amnd 5% tore%
N derivatiea. - : . 8%
2 . . . Doxycycline wocyclne 169, to18!
g3 Dolphin . . . Doxycycline naé
4 LD.PL. . . . . + Sulphaguanidine Sulphn;um\dme 19% tor6/
2 Indian Schering . . Gentamycin 10% to 48
C. E. Fulford . . . Gentamyein to 41
% Parke Davis . . v . Chloramphenioco: Chlom:welln

to 9%
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Further reductions in the prices of
formulations based on Gentamycin
have been effected by the Government
on February 15, 1979.

Proposal to establish a complex for
Children Films

1175. DR, VASANT KUMAR PAN-
DIT:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whethey Government propose
to establish a 70-Lakh Complex for
children films during the Interna-
tional Year of the Chily 1979;

(b) what are the salien; features
of this complex; the estimated cost
and the administrative get up of the
Children’s Film Society of India?
in Bombay; ang

(¢) what other projects have been
suggested to the Government by the
Children’s Film Society of India?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L. K. ADVANI): (a)
and (b). The Children’s Film Society,
India, have submitted a scheme for
establishing a Complex at Bombay,
which is being processed by the
Government. The scheme involves
construction of a Complex, consisting
of a theatre two dubbing theatres,
one recording-cum-music room, one
preview theatre and four editing
rooms.

(c} The Children's Film Society,
India, have also suggested the follow-
ing Plan schemes:—

(1) Production of films;

(2) Dubbing of films in Hindi and
regional languages;
(3) Purchase of foreign flims;

(4) Holding of an Intenational Chil-
dren’s Film Festival.
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Allotment of Parafin Wax to
Madhya Pradesh

1176. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) ig it true that Madhya Pradesh
is getting allotment of only upto 10
per cent of Paraffin Wax of its installed
capacity;

(b) what remedial measureg are
Government of India contemplating
for allotment of adequate quantity of
Paraffin Wax to Madhya Pradesh; and

(c) on what norms the allotment of
Paraffin Wax is made to Stateg and
have Government provided more
quota to under developed and back-
ward States?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
As against their registered capacity
of 5715 M.T. of Paraffin Wax, a quota
of 874 M.T. was allotted in fawvour
of Madhya Pradesh during 1978. Dur-
ing the firet quarter of 1079 allocation
of 263 M.T. has been made to this
State.

(b) Indigenous production of Para-
fin Wax is limited and is not suffi-
cient to meet internal demand. There
is also shortage of Paraffin Wax in
the World Market. Allotment of Para-
fin Wax to States is therefore condi-
tioned by the the total availability of
Paraffin Wax in g year. Based on In-
creased availability, recently an in-
crease of 20 per cent has been allow-
ed in the paraffin Wax quota for the
guarter January-March, 1979. The
quota for the rest of the year would
also be determined on the same basis.
To increase the indigenous availability
of Paraffin Wax a project to manufac-
ture 20,000 tomnes per year in the
Madras Refinery has been sanction-
ed the Government. Work on this
project is in progress.

(¢} The yearly allocations of indi=
genous peraffin wax to the States/Un-
jon Territories are made on the basis
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of total expected avallability of wax

in a particular year and the past up-
liftment performance of each State.

Contract of Alcoho] Storage given by
Synthetics and Chemicals Limited

1178. SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) while giving contract for
Alcohol handling and storage, which
was imported from Brazil in 1972 by
Synthetics & Chemicals Ltd. 1o the
Distillers’ Trading Corporation Limit-
ed, has this company invited tenders
from other parties to get cheaper con-
tract;

(b) whether it is a fact that Distil-
lers’ Trading Corporation Ltd, is a
subsidiary of the same group of com-
panies of which ig Synthetics & Che-
micalg Limited and the Alcohol hand-
ling contract was given at high rates
to divert funds from Synthetics &
Chemicalg Limited to Distillers’ Trad-
ing Corporation Limited from which
funds were withdrawn by way of all
sort of unjustified expenditure; and

(¢) will Government get the expen-
diture of Distillers' Trading Corpora-
tion Limited re-audited to find out the
extent of indirect diversion of funds
received from Syntheticg and Chemi-
cals Limited?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE MINISTRY OF LAW, JUS-
TICE AND <COMPANY AFFAIRS
(SHRI 8. D. PATIL): (a) It is presently
not known to this Department whether
any tenders were invited by Synthetics
& Chemicals Ltd., while according a
contract to Distillers’ Trading Cor-
poration Limited for handling and
storage of alcohol in 1972. However, an
investigation has been ordered intp the
affairg of the company under Section
237 (b) of the Companies Act and the
report of the Inspector is awaited.

(b) Distillers’ Trading Corporation
Lid., is a subsidiary of Kesar Sugar
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Works Lid. a company which is inter-
connected with Synthetices & Chemi-
cals Ltd, It will be possible for the
Central Government to come to &
conclusion relating to the charges paid
for storage and handling of alcohol
only after the receipt of the report
of the Inspector,

(c) This issue will be considered
after the reeeipt and in the light of
the report of the Inspector,

Report on Advertisements given by
Synthetics and Chemicals Limited to
ALCLC.

1179, SHRI SURENDRA BIKRAM:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) when Government are expected
to receive report from C.B.I, in res-
pect of advertisements worth Rs.
4,75,000/- given by Synthetics and
Chemicals Limiteq to All India Con-
gresg Committee in 1977; and

(b) when the Company named Syn-
thetics and Chemical; Limited paid
amount of Rs. 4,75,000/- to the All
India Congress Committee even
without getting all the souvenirs and
bills etc; why Government have fail-
ed to cancel the licence of auditors
who passed this expenditure without
giving any adverse remarks in the
balance sheet for 18777

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND THE MINISTER OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI §. D, PATIL): (a) The report
from the C.B.I. is expected as soon as
their investigation is completed.

(b) In their report dated 2nd Mar-
ch, 1878 cn the Company’s Accounts
for the year 1877, the statutory audi-
tors of the company have referred to,
among others, a note appended to the
said aecount: pertaining to the issue
of advertisements in the souvenirs of
a political party ‘Cclarifying the posi-
tion. In view of the  above referred
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note appended to the Company's Ac-
ocounts, the question of cancelling the
licence of the Auditors does not arise,

Rogistration Denied under
New Drug Policy

1180. SHR1 MOTIBHAI R, CHAU-
DHARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) under what provisiong of
I (D&R) Act, rules and regulations
registration was denied under New
Drug Policy to Indian firms;

(b) under what provisions of
I(D&R) Act, rules and regula-
tions consolidation of licenceg has
been called for under mew Policy by
his Ministry:

(c) is it a fact that Permission Let-
ters and COB licencegs which have
been declareq illegal by Hathi Com-
mittee are being regularised in the
name of consolidation of licences; and

(d) has administrative ministry
decided to include all jtems manufac-
tured during last three years wunder
COB licences permission letters or
notification No. 3(8)/85 or change of
formulae, new article’s theory is be-
ing violateq by foreign firms, if so,
under what provisions?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
The decision was part of a compre-
hensive policy decision covering all
uspects of the Drugs & Phamaceuti-
calg industry, Amendments to I (D&R)
Act would be sought, where neces-
sary, in order to ensure implementa-
tion of the policy.

(b) As gstated in part (a) above.

(e) The majority view of the Ilathl

ttee was that Permission Let-
ters do not have any legal backing in
tersm of the provisions of the Indus-
trieg  (Development and Regulation)
Act. However, the Hathi Committee
proceeded to state that, in regard to
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the capacities approved for the manu-
facture of bulk drugs against Permis-
sion Letters and COB Licences, they
would recommend that, having re-
gard to the national need for bulk
drugs, they might be regularised sub-
ject to certain conditions. The decision
contained in para 27.3 of the state-
ment regarding the New Drug Policy
is based substantially on the above
recommendation of the Hathi Com-
mittee. . )

(d) In terms of the New Drug Po-
licy, no unauthorised production (that
is production not authorised by Indus-
trial Licence, COB Licence, Permis-
sion letter or DGTD registration etc.)
shall be regularised, -

Utilization of Services of Retired
Defence Officers

1181. SHRI K. RAMAMURTHY:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleased to state:

(a) whether the plan to use retired
Defence Officers, ag announced by the
Defence Minister on December 24,
1978, has been implemented and if so;
and

(b) the number and names of
officers who have been re-employed
and in what capacity?

THE DEFUTY PRIME MINISTER
AND MINISTER OF (DEFENCE
(SHRI JAGJIVAN RAM) (a) and (b).
Govermnent are considering ways
and means whereby it may be poui:-
ble to utilise the talents and experi=
ence of some of the retired Command-
ers of the Defence Forces.

Thermal Power Planis in Delhi

1182. SHRI SUKHDEV PARASAD
VERMA: Will the Minister of ENER-
GY be pleased to state:

(a) whether Government propose
to set up thermal power plants in the
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Union territory of Delhi in the near
future; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The power requirements of
Delhi are met by generation from
thermal power stations in Delhi, as
well as by import of power from the
neighbouring systems. Plang drawn
up by the Working Group on Power
have taken into consideration the de-
mand upto 1983-84 and have provided
for adequate generating capacity to
meet the same, One unit of _210 MW
has been recently commissioned at
Badarpur and another unit of 210 MW
is under construction which is expec-
ed to be commissioned by 1881.

Interim Report of Committes for
Reorganisation of Sainig Schools

1188. SHRI SUKHDEO PRASAD
VERMA:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Wil the DEPUTY PRIME MINIS-
TER AND MINISTER OF DEFENCE
be pleased to state:

(a) whether Government have
taken into consideration the interim
report of the sub-committee appoint-
ed by the Government for the re-
organisation of Sainik Schools in the
country; and

(b) if so, the reactions of the Gov=
ernment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHER SINGH): (a) and (b).
The Board of Governors of the Sainik
Schools Society have appointed two
sub-committees, one to go into the
question of finances with a view gen-
erally to achieving proper ytilisation
of funds and economies and recom-
mending suitable rates of scholorships
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and scales of salaries for employees,
and the other to go ino the question
of admissions with a view to improv--
ing the procedures of selections and
considering measures contributing to
the admission of larger number of
boys from  backwardg sections and
from Scheduled Castes and Scheduled
Tribes,

The sub-committees submitted their
interim  reports a few weeks ago.
These are under consideration,

Shortage of Cooking Gas in Andhra

1184. SHRI M. RAM GOPAL
REDDY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Andhra Pradesh is

facing acute shortage of cooking gas;
angd

(b) if so, the reasons therefor and
remedial measures taken?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
The present demand for LPG (cook-
ing gas) being far in excess of the
availability in the country, a large
number of people are waiting for a
long time for getting new gas connec-
tions. While cylinder refill require-
ments of the existing cooking gas cus-
tomers are generally met in full, there
halbeennoenﬂywmadnhylln:&
fill supplies in certain locations in
Andhra Pradesh,

(b) Indian Oil Corporation, Bharat
Petroleum Corporation and Hindus-
tan Petroleum Corporation are mar-
keting LPGs (cooking gas; in this State.
Supplies were hampered due to vari-
ous reasony connected with transpor-
tation of the product. Steps have been
taken by verious oil companies to en-
sure that the full demand for refill
supplies is met and it ts expected that
the situation will improve shortly. -



235 Written Answers PHALGUNA 8, 1900 (SAKA) Written Answers 226

Froposa] to open Cinema Theatres in
Smalier Towns

1185. S8HRI VIJAY KUMAR N.
PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING be

pleased to state:

(a) whether Government propose
to encourage the opening of Cinema
Theatres in the smaller towns and
rural areas;

(b) if so, whether Government pro-
pose to relax the restrict conditions
put for opening such theatres; and

(c) whether Government propose
to give any specinl concessions for
temporary theatres?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1.. K. ADVANI): (a} The Central Gov-
ernment is quite conscious of the need
for more cinemas in the country and to
encourage this activity he Film Finance
Corporaion which is a Public Sector
Undertakig under the administrative
control of Cemtral Government has
drawn up a scheme to finance construc
tion of Janata Theatreg in Semi-urban
areas. An amount of Rs. One Crore is
being made available as loan to Film
’]:"in:nce Corporation from M.P.E.A.A.
unds.

(b) The conditions can be relaxed
by the State Governments only as the
rules and regulations concerning
cinema construetion have been laid
down by them. The Central Govern-
ment has written to all the States/
Union Territories emphasize the de-
sirabllity of amending the cinema re-
gulations or alternatively exempting
construction of Janata Cinemas from
the stringient regulations in order to
encourage this activity.

_{c) No such proposal is under con-
sideration of Central Gevernment at
Present,

4202 L83,

Multli-¢crere Ordaance Swindle

1186. SHRI VIJAY KUMAR N.
PATIL: Will the DEPUTY PRIME
MINISTER AND MINISTER OF
DEFENCE be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
report appearing in the news weekly
‘Blitz’ dated the 13th January, 1978
under the caption “Multi-crore ord-
nance swindle”;

(b) if so, what is the reaction of
Government to the observationg of
serious nature made therein and facts
of the matter; and

(c) details of action taken/propos-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (PROF.
SHER SINGH) (a) Yes, Sir.

(by and (¢). The two cases—one
regarding disposal of 500 M/T of Alu-
minium scrap (Turnings and Borings)
for which tenders were opened in June
1878 and the other for 85 MT of Ma-
gnesin Turning and Boarding (Swarf)
in December 1977—have been taken
up for examination. In regard to the
case of disposal of 500 M/T Alumini-
um scrap (Turnings and Boaring) no
evidence of any collusion has been
ag alleged in the news item, establis-
hed, The second case is still under
examination,

In order, however, to streamline the
procedure for the disposal of these
scraps ang to avoid any complaint of
this nature in future, clear-cut guide-
lines have been issued in regard to
the issue of tender notices and their
proper publicity in the Indian Trade
Journal and various newspapers to en
sure that the intending tenderers are
made aware of thege tenders.
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Proposal to start Second T.V. Channel
at Bombay

1187. SHRI VIJAY KUMAR N.
PATIL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased 1o state:

(a) whether Government propose
to stari second T.V, channel at Bom-
bay;

(b} it yes, whether it will be locat-
ed in the heart of Bombay or some-
where near Nasik; and

(c) whether any time bound pro-
gramme is fixed for starting this
channel?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI). (a) to (c). There
is presently no specific proposal
to start a second TV channel
at Bombey. Doordarshan is, however,
examining the implications of a se-
cond channel for Bombay TV. There
is no TV station at Nasik. Thercfore,
the question of a second channel there
does not arise.

Nationalisation of Steel Indusiry

1188. SHRI C., N. VISVANATHAN:
Will the Minister of STEEL AND
MINE® be pleased to state:

(a) the present position regarding
the proposed move for nationalisation
of Steel industry in private sector as
glven out in gtatements by Ministers
from time to time;

(b) particularg of representation
made by Tata and others in this
regard; and

(¢) the precise measures proposed
to improve output in the national
interest regardless of predilections
of private sector?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The matter is still under considera-
tion of the Government so far as Tata
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Iron and Steel Company Litd. the only
integrated steel plant in the private
sector, is concerned.

(b) Suggestiong and representations
have been received from time to time
including from Shri Tata, for and ag-
ainst the take over of this steel plant.
These are 21l of a general nature,

(c) Steps have been taken such as
modernisairon, where necessary, pro-
viding more power, more and better
coal etc. to improve the output.

Supply of Biliets to Steel Rerolling
Mills

1189. SHRI C. N. VISVANATHAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the policy of Government for
issuing billets for steel rerolling
mills;

(b) whether Government propose
to increase the allocation;

(c) the number of steel rerolling
mills which have been closed or
partially working during last year for
want of billets; and

(d) action proposed to set them on
their feet?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
There is no statutory control on the dis-
tribution of any category of iron and
steel including billets. However, the
categories in short supply are distribu-
ted according to certain formulae. In
the case of billets this formula had
been devised in consultation with the
Steel Re-rollers’ Associations.

(b) Distribution policy of billets for
the next year has not yet been finalis-
ed.

(c) Government have no such in--
formation,

(d) Does rot arise,
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Steel imported and propesed (0 be
imported

1180. SHRI C. N. VISVANATHAN:

SHRI RAJENDRA KUMAR
SHARMA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the quantity of steel imported
during last two years and the quan-
tity proposed to be imported in com-
ing years;

(b) the countrieg from which
imports were made together with the
quantity from each country; and

(¢) the raison d’etre for such
imports despite the considerable capa-
city in our country?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). A statement is showing im-
ports during 1976-77 and 1977-78. The
import programme for 1978-80 is ex-
pected to be finalised shortly is laid
on the Table of the House. [Placed in
Library. See No. LT—3383/79].

(c, import is resorted to bridge
the gap between the demand and do-
mestic aveilability.

Nationa] Mineral Development Cor-
poration

1191. SHRI JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether National Mineral
Development Corporation has in-
creased its logs many times during
197778 ag compared to 1976-77; and

(b) if go, the reasons therefor and
loss incurred during 1976-77 and
1877789

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI RKARIA MUNDA): (a)
ind (b). The loss incurred by NDMC
Increased from Rs. 176.74 lakhs in 1976

77 to Rs. 1.83 lakhs in 1977-78, The
main reasons for the increase in loss
are:-

(i) low F.OR. sales realisation
(on residual basis, after meeting
charges on account of port, handling
transportation and export duty) om
export of iron ore;

(ii) lower off-take of iron ore by
the Japanese Steel Mills due to glo-
bal recession in steel industry; and

(iii) initial lower production from
Bailadila - 5 and Donimalai mines
which came into operation in Jan-
uary, 1977 and October, 1977 respec-
tively and consequently, higher de-
preciation charges on account of
these two projects.

Assistance by Norway in Deep Ofi-
shore Drilling

1182. SHRI JANARDHANA POO-
JARY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state;

(a) whether Norway has offered
assistance to India in deep offshore
drilling; and

(b) if so, the details im this regard?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) No.
Sir.

(b) Docs not arise, [y
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Bungling of Recent Film Festival

1184, SHRI SHANKERSINHJI
VAGHELA.:

DR. BIJOY MONDAL:
DR. RAMJI SINGH:
SHRI G. M. BANATWALLA:

SHRI MUKHTIAR SINGH
MALIK:

Wil] the Minister of INFORMATION
AND BRCADCASTING be pleased to
state:

(a) whether there has been bungling
by some Bureaucrats in the recent film
festival held in New Delhi;

(b) if so, what;

(c) whether it has also been alleged
that several film V.I.Ps. have been
denied invitations to attend the in-
augural function and if so, the reasons
thereof; and

(d) whether any inquiry has been
made and if so. the result thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING
(SHRI L. K. ADVANI): (a) and (b).
No. Sir.

{c) Government have seen an arti-
cle appearing in the “Blitz” of 27th
January, 1679 captioned “Bureaucrats
Bungle Film Festival”. The allegations
made are not vaild. All those who had
conveyed their willingness to partici-
pate in the festiva] were issued Admit-
tance Cards for the inaugural- func-
tion, .

(d) Nu, Sir.
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Black Marketing in Soda Ash.

1195. SHRI PURNANARAYAN
SINHA: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) is it a fact that Tata and some
other producers of Soda Ash have
diverted all that they have besn pro-
ducing into the black market through
some dishonest traders, dealers and
stockists and the soap making industry
all over the country and paper making
plants are being starved resulting In
their stoppage;

(b) is it alsp a fact that recently
there were some raids in which a large
quantity of Soda Ash has been detect-
ed with anti-social traders; and

(¢) what steps Government propose
to blacklist all those dealers and pro-
ducers of soda ash and take over their
trade and factories for production in
the public sector and distribution
through a Government agency or agen-
cies as may become necessary?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
No, Sir. All the manufacturers of Soda
Ash in the country have been offer-
ing their production directly to indus-
trial consumers as well as to and thr-
ough their dealers. Soda Ash has now
been put on Open General Licence
(OGL) since 15.1.1979 to all Actual
Users (AUs) and Associations and Co-
operatives of AUs. The customs duty
has also been reduced from 75 per cent
to 5 per cent on dense and 35 per cent
on light Scda Ash, The Department of
Chemicalg and Fertilizers have also re-
cently issued guidelines to all the
manufacturers of Soda Ash in the
country fcr allocating their production
to industrial consumers atleast to the
extent of their off-take during the
calendar year 1877. '

These measures will cover soap and
paper units also.

(b) The Minister of Petroleum,
Chemicals and Fertilizers have no In-
formation on this. .
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(c) There is no proposal for such
takeover, The manufacturers of
Sada Ash have been asked to exercise
greater vigilance over their stockists.
State Governments have also been re-
quested to monitor the distribution of
the supplies received in their States
either by industrial econsumersg or the
stockists,

Appointment of a Committee to in-
vestigate in Profit Earnings of Drug
Firms

1196. DR. VASANT KUMAR PAN-
DIT:

SHRI NIHAR LASKAR:

SHRI P. VENKATASUB-
BAIAH:

SHRI BHAUSAHEB THO-
RAT:

SHRI A. R. BADRINARA-
YAN:

1. Shri 1. Kumar,
Chairman, BICP

2. Shri A, V. Ganesan, Joint Secretary,

Deptt. of Economic Affairs.

Will the Minister of PETROLEUM,
CHEMICALS & FERTILIZERS be
pleased to state:

(a) the nameg of the members of the
Committee appointed to investigate
incidence of enormious profit earnings
by Drug Manufactures, particularly the
multi-nationals; the terms of the re-
ference and the time limit of Report;
and

(b) what are surpluses achieved
medicines and Drugs in the yearg 1977,
1978 and the per capita consumption
of Drugs and medicines for the above
two years?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
Government constituted a Committee
on the 2nd May, 1978 consisting of the
following to carry out an investigation
into allegations of unduly large pro-
fits being made by foreign companies
and to suggest measures, where ap-
propriate, to regulate the profits of
such companies:—

Chairman

Member

5. Prof. S, K, Bhattacharya, tillrecently
Professor of Financial Management,
Indian Institute of Management,
Ahmedabad.

4. Shri L. Krishnan, Formerly Chief Cost

Member

Member

Accounts Officer to the Govt. of India.

5. Dr, Pai Panandikar, Director, Centre for

Policy Research, New Delhi.

In place of Prof. 8. K. Bhattacharya
who resigned from the committee for
personal reasons, Prof. G. R. Kul-
karni, Professor Business Policy at
the Indian Institute of Management,
Ahmedabad have since been nominat-
ed as a member of the Committee, The
Committee is required to submit its
report by 31st March, 1970,

Member

(b) As per the analysis prepared by
the Reserve Bank of India (Sept.1877
issue of the Reserve Bank of India
Bulletin) which is an authoritative
source in such matters, companies pro-
ducing medicinal and pharmaceutical
preparations earned gross profit dur-
ing 1975-76 which amounted to 12.9
per cent of the sales turnover. Figures
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for the subsequent years have not
been published by the Reserve Bank
of India.

The Committee on Drugs and Phar-
maceutical Industry in its report sub-
mitted in April, 1875 indicated that
the per capiti consumption of modern
drugs and pharmaceuticals in India
was then estimated at Rs. 6 per
year. Figures of per capita consump-
tion of drugs and medicines for the
subsequent years are not available.

Pharmafin Agreement with IDPL

1197. SHRI MOTIBHA] R. CHAU-
DHARY': Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS G5e pleased to state:

(a) whether Pharmafin technology
hag failed; if so, reasons therefor; and

(b) what are surpluses achieved
by Indian Drugs and Pharmaceuticals
Limited due to trading activity; distri-
bution of canalised bulk drugs and
how these surpluses have been ytilised?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
Since Pharmafin technology is still un-
der impiementation, the question of
its failure does not arise.

{b) Information is being collected
and will be laid on the Table of the
House,

Contract for Supply of Crude From
lran

1i98. SHRI ©O. V. ALAGESAN:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
vieused to state:

(a) what ig the amount of crude
contracted to be supplied by iran and
what is the amount now expected to
be supplied by that country in 1978
& 1979; and

{b) how is the gap proposed to be
filled up as Iran may not fulfil the
econtract tu the full extent?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a)
TLe quantity of crude oil contracted
for imports from Iran in 1978 is 4.33
million tonnes, against which actual
liitings have been around 3.489
million topnes. In view of the condi-
tions prevailing in Iran, no contract
has been signed with that country for
crude supplies during 1979 so far.

(b) Following the disruption in
Iranian crude oil supplies from end
Ocotober, 1978, urgent steps were Ini-
tiated to procure the country’'s reguir-
ments oi imported crude from alterna-
tive sources of supply. Contracts cov-
ering crude supplies during 1970 were
entered inlo with our other sources
of supply viz., Iraq, Saudl Arabia,
UAE and USSR. It was possible to
secure an enhancement in the quantum
of crude purchases from Iraq and UAE
during 1879, as compared to quantities
obtained from them in earlier years.
In addition, spot purchases of crude
0il from the market have been orga-
nized for meeting the requirements
during the period January—March,
1979,

Officers of Muslim Community, in
Indian Armed Forces

1199. SHRI C. K. JAFFER SHA-
RIEF: Will the DEPUTY FRIME
MINISTER AND MINISTER OF DE-
FENCE be pleased to state:

(a) what are the details regarding
the number of officers belonging to
the Muslim community in the Indian
Army, Navy and Air Force at pre-
sent; and

(b) whether there has been any
increase in the number of officers
during last two years?

THE DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
ang (b). The recruitment of officerg in
the Defence Services is made [Irom
amongst Indian nationals on an all in-
dia basis. The preliminary list of
candidates In the Army at the Seéond
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Lieutensnt level; in the Navy at the
Sub-Lieutenant level and in the Air
Force at the Pilot Officer level is drawn
up on the basis of open competition
conducted by the UPSC. The recruit-
ment ig not based on caste, creedq or
religion but on individual merit only.
Tt is neither possible to indicate the
representation of any particular com-
munity in the Armeq Forces as rom-
munity-wise list of officers iz not main-
tained, nor it is in the nublic interest
to divulge it.

Proportion of Muslims in Army, Navy
ang Air Force

1200, SHRI JYOTIRMOY BOSU:
Will the DEPUTY PRIME MINISTER
AND MINISTER OF DEFENCE be
pleaseq to state:

(a) proportion of other ranks and
officers separately from muslim mino-
rity community (as percent of total)
in the Army, Navy and Air Force; and

(b) recruitment of other ranks and
officerg from the muslim minority
community (in percentage terms) in
the Army, Navy and Air Force, year-
wise, during the last 10 years?

THE DEPUTY PRIME MNISTER
AND MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a)
and (b). The policy of the Govern-
ment has been to broad-base recruit-
ment to the Armed Forces, There is a
system of limited reservation In some
regiments to which recruitment is
made from certain castes and commu-
nities that specified groups of people.
Besides these. there is not system of
reservation for any particular religious
group or community for recruitment
purposes. It is neither possible to in-
dicate the quantum of representation
of any particular caste or community
religious or otherwise, in the Armed
Forces, as a whole as no separate data
Pertaining to such details !s maintain-
ed nor is it in the public interest to
divulge it.

—

RE. NON-AVAILABILITY OF PET-
ROL IN DELHI
(Interruptions)

12 hra.

MR. SPEAKER: Do not record any-
thing.

(Interruptions)**

MR. SPEAKER: Order, order. I am
now calling Mr. Vijay Kumar Malho-
tra. 1 have permitted him to make
a statement about shortage of petrol
Do no record anything else except this

(Interruptions)**
ot fewra gore wegren @ (xfewr  fawdt)
qeR AgEy, ¥ gURT W @A X9 AT
o are  fearm W f

SHRI VASANT SATHE (Akola):
How are you allowing him Sir?

MR. SPEAKER: He has given no-
tice to me. I have permitled him,

SHRI VASANT SATHE: Will you
allow us also?

MR. SPEAKER: Whenever occasion
arises.

g § s Ja1 w4 qur o o o dgveie

£ forr @ g & ag gt & ?
(Interruptions)

MR. SPEAKER: Do not recora.

MR. SPEAKER: Now, papers io be
laid on the Table....

DR. SUBRAMANIAM
(Bombay North-East);**

MR, SPEAKER: Do not record him.

SWAMY

**Not recorded.

- —— — e me— —
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12.08 hrs.
PAPERS LAID ON THE TABLE

Press Councit RuLks, 1979 AND ANNUAL
Rerorr oF NamioNaL FiuM DeveLop-
MENT CORPORATION (P) Ltp., NEW
DELHL, FOR 1977-T8.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANID): I beg to lay on the
Table:—

(1) A copy of the Press Council
Rules, 1979 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 286 in Gazette of India dated
the 17th February, 1979, under sub-
section (3) of section 25 of the Press
Council Act, 1978. [Placed in Library.
See No. LT-3340/179].

(2) A copy of the Annual Report
of the National Film Development
Corporation Private Limited, New
Delhi for the year 1877-78 along
with the Audited Accounts and the
commentg of the Comptroller and
Audltor General thereon, under sub-
section (1) of section 819A of the
Companies Act, 1056. [Placed in
Library. See No. LT- 3341/79]

REVIEWS AND ANNUAL REPORTS oF MAD-
RAs REFINERIES L1D., MADRAS FOR
1976-77 anp 1977-78 Awnp Map-
RAS FERTILIZERs LTp. MADRAS FOR
1977-78 AND TWO STATEMENTS FOR
DELAY

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): I beg to
lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1056:—

(a) (i) Review by the Govern-
ment on the working of the Mad-
rag Refinerles Limited, Madras,
for the year 1976-77,

(i) Annual Report of the Mad-

ras Refineries Ltd., Madras for
the year 1976-77 along with the
Audited Accounts and comments of

the Comptroller and Auditor Ge-
neral thereon, .

(®) (i) Review by the Govern-
ment on the wWorking of the Mad~
ras Refineries Limited, Madras,
for the year 1977-78.

(1) Annual Report of the Mad~
ras Fertilizers Limited, Madras
for the year 1877-78 along with
the Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Placed
in Library. See No. LT-3342/79].

(c) (1) Review by the Govern-
ment on the working of the Mad-
ras Ferlilizers Limited, Madras,
for the year 1977-78.

(ii) Annual Report of the Mad.
ras Refineries Limited, Madras,
for the year 1977-78 along with
the Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon,

(2) Two statements (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at item 1(a) and 1(b)

above. [Placed in Library. See No.
No. LT-3348/79]

RE$ORT OF LAW COMMISSION ON CONGES
TION OF UNDER-TRIAL PRISONERS IN JAILS
AND A STATEMENT FOR NOT LAYING THE
Hvp VErs1oN, Rororr (HINDI) OF Law
CoMMISSION ON RECOGNITION oF
FOREIGN DIVORSES AND A STATEMENT,
REPORT RE. EXECUTION OF DROVISION OF

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFAIRS (SHRI
SHANTI BHUSHAN): I beg to lay in
the Table:—

(1) (i) A copy of the Seventy-

elght Report of the law Commis-

sion congestion of Under-trial Pri-
soners in Jails,

(i) A statement (Hindi and Eng-
lish versions) explaining reasons for
not laying simultaneously the Hindl
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‘version of the Report mentioned at
(1) above. [Placed in Library. See
_NO. LT-3344/179).

(2) (i) A copy of the Sixty-fifth
Report@ (Hindi version) of the Law
Commission on Recommendation of
Foreign Divorces,

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the Report mentioned
at (i) above. [Placed in Library. See
No. LT-3345/79].

(3} A copy of the Report (Hindi
and English versions) pertaining to
the execution of the provisions of
the Monopolies and Restrictive Trade
Practices Act, 1969, for the period
from 1st January, 1977.to 3ist De-
cember, 1977 under section 62 of
the said Act. [Placed in Library.
See No. LT-3346/79).

(4) A copy of the Report (Hindi
and English versions) under section
21(3) (b) on the Monopolies and Res-
trictive Trade Practices Act, 1960
in the case of the M/s. Vulcan-Laval
Limited, Bombay for substantial ex-
pansion, of its activities by way of
manufacture of plant, machinery and
equipment for Tobacco processing
and for the manufaclure of Tobacco
products and the Order dated the
17th January, 1979, of the Central
Government thereon, under section
62 of the sald Act. [Placed in
Library. See No. LT-3847/79],

(5} A copy of Notification No. S.0.
21(E) (Hindi and FEnglish versions)
published in Gazette of India dated
the 9th January, 19790 making cer-
tain corrections in Schedule III of
the Delimitation of Parliamentary
and Assembly Constituencies Order,
1076 relating to Andhra Pradesh,
under sub-section (2) of section 8 of
the Representation of the People

Act, 1980. [Placed in Library. See
LT-3343/179]

ReviEw AND . ANNUAL REPORT OF
Narronar HyproELECTRIC CORPORATION
Ltp., New DELHI F¥OR 1977-78

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): I beg
to lay on the Table a copy each of
the following papers (Hindi and Eng-
lish versions) under sub-section (1)
of section 619A of the Companies Act,
1856 : —

(1) Review by the Government on
the working of the National Hydro-
electric Corporation Limited, New
Delhi, for the year 1977-78.

(2) Annual Report of the National
Hydroelectric Power Corporation
Limited, New Delhi, for the year
1977-78 along with the Audited Ac-
counts and the comments of the
Comptroller and Auditor General
thereon. [Placed in Library. See
No. LT-3349/79]

REVIEW AND ANNUAL REPORT oF HINDU-
sTAN CoprPER Ltp, CALCUTTA FOR
1977-78 AND A STATEMENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): I
beg to lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions;
under sub-section (1) of section 619A
of the Companies Act, 1056:—

(i) Review by the Government
on the working of the Hindustan
Copper Limited, Calcutta, for the
year 1977-78.

(i) Annual Report of the Hin-
dustan Copper Limited, Calcutta,
for the year 1977-78 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

@English version of the Report was laid on the Table on the 21st Merch,

1078.
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(2) A statement (Hindi and Eng-
lish wversions) showing reasons for
delay in laying the papers mention-
ed at (1) above. [Placed in Library.
See No. LT-3350/79).

NOTIFICATIONS UNDER COMPANIES ACT.
19568 ANp A STATEMENT FOR NOT LAYING
HiNDI VERSION

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL}: I beg to lay on
the Table:—

(1) A copy of Notification No.
G.S.R. 14(E), (Hindi and English ver-
sions) published in Gazstte of Indis
dated the 4th January, 1979 making
certain alterations in Part—I of Sche-
duled VI to the Companies Act, 1956,
under gub-section (3) of section 641 of
the said Act, ([Placed in Library.
See No. LT-3351/79]

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (3) of section
642 of the Companies Act, 1950:—

(i) The Companies (Central Gov=-
ernments) General Rules and Forms
(Amendment) Rules, 1979, published
in Notification No. G.S.R, 24(E), in
Gazette of India dated the 9th
January, 1979.

(ii) The Companies (Appointment
of Sole Agents) Amendment Rules,
1979, published in Notification No.
G.SR. 68 in Gazette of India
dated the 13th January, 1979. [Plac-
ed in Library, See No. LT-3352/179].

(8) (i) A copy of the Seventy-
seventh Report of the Law Commis-
sion on Delay and Arrears in Trial
Courts,

(ii) A statement (Hindi and Znglish
versions) explaining reasons for not
laying simultaneously the Hindi ver-
sion of the Report mentioned at (i)

above. [Placed in Library. See No.
LT-3353/791,
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Navy (PEnsmoN) 18T AMENDMENTY
ReGuLaTiONs, 1979

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF, SHER SINGH): I beg to lay
on the Table a copy of the Navy (Pen-
sion) First Amendment Regulations,
1979, (Hindi and English versions) pub-
lished in Notification No, S.R.0. 40 in
Gazette of India dated the 10th Febru-
ary, 1979, under section 185 of the
Navy Act, 1957, [Placed in Library.
See No. LT-3354/79].

12,05 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya Sa-
bha:—

‘1 am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Friday, the 23rd
February, 1979, adopted the follow-
ing motion in regard to the presen-
tation of the Report of the Joint
Committee of the Houses on the
Visva-Bharati (Amendment) Bill,
1978:—

“That the time appointed for the
presentation of the Report of the
Joint Committee of the Houses on
the Visva-Bharatl ' (Amendment)
Bill, 1978, be further extended up
to the last day, of the first week
of the Hundred and Tenth Session
of the Rajya Sabha.”’®

MR. SPEAKER: Calling Attention—
Shri Vinod Bhai B. Sheth,

SHRI EDUARDO FALEIRO (Mor-
mugao): Sir, on a polnt of order.

MR, SPEAKHER: What is the point
of order?

SHRI EDUARDO FALEIRO: Replles
to unstarred questions are suppossd to
be placed immediately after the Ques-
tion Heur. -
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T am going through the list of un-
starred questions and I found that it
ssys ‘Deputy Prime Minister and the
Minister of Finance'. My submission
is that thig is very improper... Will
you kindly listen to me on this point?

This House iz governed by the Cons-
titution and the Rules of Procedure.
Our Constitution—Aris. 74 and 75 pro-
vide only for a Prime Minister and
Ministers and do not provide for any
Deputy Prime Minister. Similarly,
Rule 2 of the Rules of Business which
js the definition clause provides only
for the Prime Minister and Ministers.
There is no provision for a Deputy
Prime Minister and, therefore, in my
submission the term ‘Deputy Prime
Minister’ cannot be used in this House.

Mr. Morarji Desai was Deputy Prime
Minister and Minister of Finance, but,
at that time no ruling from the Speak-
er, as far as I know, was called and
no ruling was given. In this parti-
cular instance the matter gets more
complicated because there are two
Deputy Prime Ministers. One is sup-
posed to be a Senior Deputy Prime
Minigter because he is No. 2 in the
Cabinet and the other is the Junior
Deputy Prime Minister., Sir, I would
like to have your ruling as to how we
should address them and whether this
is proper and in accordance with the
Constitution,

MR, SPEAKER: The convention has
been that the term 'Deputy Prime Min-
ister’ has been used earlier also and I
am simply following the convention.

Shri Vinod Bhai B. Sheth.

12,09

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED HABASSMENT OF GIRL§ AND
woMEn 1IN DTC BUSES

MR. SPEAKER: shri Vinod Bhai B.
Sheth,

SHRI K. LAKKAPPA (Tumkur):
Sir, the reply of the Minister says

‘Statement to be made by the Minister
of State in the Ministry of Home Afl-
airs in the Lok Sabha on 2Tth Febru-
ary, 1979 in response to the Calling
Attention Notice by Shri Vinodbhai B.
Sheth and others." - My name is also
there in the Calling Attention and it
is against the procedure to mention
only one name and leave others.

MR, SPEAKER: I do not see any-
thing in the point of order

SHRI VINOD BHAI B. SHETH
(Jamnagar): I call the attention of the
Minister of Home Affairs to the follow-
ing matter of urgent public importance
and request that he may make g state-
ment thereon:

“The reported harassment caused
to girls and ‘women travelling in
DTC buses and the rally staged on
February 23, 1979 by girl students of

various collegeg in Delhi to protest
against it.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE MINISTRY OF LAW,
JUSTICE AND COMPANY AFFAIRS
(SHRI S. D, PATIL); Sir, Government
have received reports of incidents of
harassments of girls and womep while
travelling in D.T.C., buses, On 23rd
February, 1979 about 1000 girl students
of Delhi University also {ook out a
procession from Indraprastha College
to I. P. Depot to protest against eve-
teasing in D.T.C. buses and inadequate
action by the police and the D.T.C.in
this regard, The processionists carried
banners and shouted slogans. They
handed over a memorandum at the
residence of the Commissioner of po-
lice and to the D.T.C. authorities at
Indraprastha Depot, At the latter
place the demonstrators also held a
meeting where the Speakers hjghlight-
ed the problems {faced by the girls/
women travelling in D.T.C. buses.
Their demands included firm action by
the police and setting up of Special
Squads all over the city to check the
crime against women in DT.C. buses
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Similarly, they wanted the D.T.C, to
ensure the safety of its passengers and
wanted some steps to be taken in this
regard. These includes wearing of
name badges by drivers and conduct-
ors, display of registration numbers
and warnjng of legal action against
eve-teasing inside the buses, instruct-
ing the D.T.C. staff to drive to the
nearest police station whenever they
are not in & position to handle a parti-
cular situation and setting up of a per-
manent machinery comprising of D.T.C,
officials, police and women organisa-
tions to deal with such problems.

Stringent measures are taken by the
police and the D.T.C. whenever inci-
dents of eve-teasing or any offence
against women come to their notice.
The police and the D.T.C. authorities
have considered the memorandum sub-
mitted by girl students on 23rd Febru-
ary, 1979 and have issued necessary
instructions, The police have, for
example, issued instructions that it
will be the duty of policemen travell-
ing in D.T.C. buses, whether in uni-
form or otherwijse, to intervene and
give necessary help whenever there
is any such incident in a bus. Special
squads are also being formed. The
D.T.C. hassimilarly issued instructions
that all drivers and conductors will
bear name badges, Hoardings will be
put Inside the buses warning persons
against commission of any such crime
A Coordination Committee consisting
of D.T.C. officials, police and women
organisations is being formed to help
check this menace,

In fact, the D.T.C. authorities have
taken stern action against erring con-
ductors and drivers. Recently, three
cases which occurred in the last 2-3
monthe in which 5 persong were in-
volved came to notice; they have all
been proceeded against and suitable
action has been taken against them. In
fact, services of one conductor and
one driver have also been terminated.

Solution to eve-teasing or such other
offence just does not lie simply in
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police action. It is necessary that
there is a conscious and enlightened
public opinion. It is, threfore, the
duty of citizens ag well to point out
such cases to the authorities concerned
and come to the help of the victims
wherever there is an occasion for this.
It is equally important that the per-
song who render such help are net
harassed in any manner later.

It is also proposed to give due pub-
licity to the measures being taken by
the police and the D.T.C. to stop such
incidents, through press, radio and
television,

It will thus be seen that Govern-
ment is fully conscious of the problem
and all possible steps are being taken
to curb this menace.

SHRI VINOD BHAI B. SHETH: Sir,
I rise to speak on the subject at the
instance of many women organisations
in the City. They have charged that
the public is apathetic very much.
Now, Parliament, the highest body of
this country has taken up this problem.
So, 1 request the Minister also not to
transfer the part of the responsibility
to the Transport Ministry because the
D.T.C. buses might be coming under
their jurisdiction.

I request him not to say that. Eve-
teasing is in existence from tine imme-
morial because Lord Krishna was also
indulging in such practices, That is a
spiritual thing. Here there Is some-
thing vulgar. We have the slogan:

W AR [T WA o R |
but the slogan is vague. In big cities
like Bombay, Caleutta Delhi, Madras
and in Punjab, U.P.,, Haryana and some
of the other States....(Interruptions)
-.—ag regards Gujarat. girls have
participated and changed the Govern-
ment also and I may assure that I
would like to see all, all bus conduc-
tors, if it ig possible, to take oath that
“those ladies who are elders will be
treated as my mothers, others as
sisters and those who are younger
to me will be treated as. ' my
daughters” it will be a part of
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moral education. So, some civic sense
ig to be imparted to the persons to
whom we have given the charge of
protection. But, unfortunately, in this
country, we have seen that those per-
sons who have to protect nave become
the offenders. There is some sort of
collusion between the offenders and the
protectors. This should not happen.
Now, the time will come when we will
have many ladies with plain clothes
as police women who will be in ser-
vice. They must be given the training
in Judo and Karathi. The time has
come when the ladies will ask for arms.
The harijans are asking for arms in
Bihar. They will also ask for the arms
to fight against the hooligans who are
creating some sort of rowdyism in the
buses.

‘We want our bus services to be efll-
cient. | may cite the oxample of
BEST. in Bombay. The >fcers of
the transport sgervice should go to
Bombay and try to know how they run
efficient bus services there. You ghould
have a network of efficient bus gervice
in this big city. We may have to think
about tube railways or suburban rail-
ways because the city is fast expand-
ing.

MR. SPEAKER: You are going from

one subject to another. Let us confine
to this subject.

SHR{ VINOD BHA]I B. SHETH: We
have 2300 buses in this city of which
1700 buses only are in operation and
675 buses are by the private owners.
The private owners have given 2 call
to the Government that they are pre-
pared to run the buses at the old rates.
The { should consider this
Proposal. I am not blaming only the
conductors and the drivers. Ia scoo-
lers ang taxis the same thing happens.
There ghould be proper vigilance in
these cases.

These things should be prevented.

MR. SPEAKER: Ple
question, i ase rome o the

SHRI VINOD BHAI B, SHETH: Dri-
;:: are also rashly driving. Dr.
la Uttam Singh has mentioned this
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in Hindustan Times today that there is
possible physical contact by the resh
driving. She says that there is forcible
physical contact, clothes pulling, mol-
estation and even attempted rape.
So, these things should pe stopped and
the earlier this is done the betler it
should pe.

MR. SPEAKER: Kindly come to the
guestion.

SHR] VINOD BHAI B, SHETH: Let
us be fair to the fair sex, Sir. I would
like to graw the gttention of tke Gov-
ernment to say as to what schemes they
have in this respect. I would like to
know as to why only one man has kbeen
arrested. There are so many drivers
and so many conductors who have
committed the crime. I am very un-
happy to note that only one person has
been arresteq and prosecution has been
launched against him. This is not
fair. 1 would therefore requesi the
hon. Minister to give usg a categorical
reply. Of course, 1 woulg say a word
on the girls also. It is a charge made
against the modern girls ‘hat they at-
tract the drivers and the conductors.
It is their skirvy dress, jean culture,
midi, maxi and mini culture, that at-
tracts the attention of the conductors
and the drivers also. What steps are
you going to take, apart from invoking
the citizen’s awareness, consciousness,
partiotism ang sense of citizenship etc?
What concrete steps the Government
is going to take? How will the persons
who are prepared to inform the palice
be protected? There are some persons
who like o give protection to ladies.
But Government does not give protec-
tion to them. He has to undergo long
drawn-oul litigation in the courts of
Law. I would like to have a specific
reply from the Government. What
concrete steps the Minister has taken
or he is going to take in this matter?

SHRI §. D. PATIL: Many of the sug-
gestions made by the hon. Member are
really suggestions for action,

1 agree with him that unless there is
proper education and civic sensa deve-
loped among our citizens, this question
which is a social problem cannot be



251 Harassment of

[Shri 8. D. Patil]

solved adequately. But I do not agree
with him when he made g statement
that Government is trying to transfer
thig responsibility from itself to {he
Transport Authority. No, Sir. Govern-
ment has already issued instruction.
Asg far as Police are concerned we have
already saig this. We have arrange-
ments at district control rooms for
receiving specific information about
eve-teasing for taking Immediate
follow-up action, even where the infor-
mation is anonymous.

Secondly, we have issued instructicns
for the formation of special squads in
each district for dealing with eve-
teasing and pick-pocketing. We have
also issued instruction for detailing
men in uniform or plain clothes in
buses to check eve.teasing. Instruc.
tions have been issued for listing out
the Girls/Women's colleges and insti-
tutions and to have regular fortnightly
visits to them by the police officers.
Instructions have been given for giving
wide publicity to action taken against
the eve-teasers. These are the actions
which have been taken.

MR. SPEAKER: He asked a question.
How is it that in spite of so many inci-
dents, only one driver has been
arrested?

SHRI S. D. PATIL: The growing
population of the city and certain
evils of the modern age are responsible
for all these things.

MR SPEAKER: He asked: Why was
only one man arrested?

SHR] S. D. PATIL: ] have mention-
edq in my statement that recently 3
cages came to notice during the lasi
two or three months in which five per-
sons were involved. They have all
been proceeded against aad suitable
action has been taken against them.
In tact, the services of one conductor
and one driver has been terminated.
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So, action has been taken in these
cases. :

The DTC authorities have also issued
instructions. These are the five ins~
tructions. Whenever specific instanges
against drivers and conducturs are
brought to notice of the DTC authori-
ties, stringent action is taken. They
will resort even to terminate the ser-
vices of drivers ang conductors involv~
ed. Instructiong have heen issued
asking drivers and conductors to wear
name badges. They nhave also been
asked to intervene efficiently whenever
any one is foung misbehaving with
ladies in buses. In extreme cases they
have been given discretion to drive
buses to the nearest police siations.

MR. SPEAKER: You have mention-
ed that.

SHR] S. D. PATIL: So, these instrue-
tiong are there. In my statenient also
1 have mentioned many of the steps
which have been taken,

SHR] K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, at the very outset,
I woulq like to register my protest
against the manner in which the names
of the Members who have sponsnred
this Calling Attention have been indi-
cated in the statement of the Minister
of State for Home Aflfairs. It only
shows the light-heartednes; and the
callousness with which (hey treat such
questions. I would request the hon
Speaker to come to our rescue and pro-
tect our interests.

We are aware of the manner in
which the Janata Goverument has
been treating such problems. A lot of
vulgarism, vandalism and this eve-
teasting has been going on even in a
city like Delhi. There is aosnlutely no
lIaw and order here for the last two
years. There is an organised effort in
an organised sector like DTC 1o indulge
in eve-teasing. Even the conductors
and drivers are a party to it. It is free
for all in DTC buses. The press has
beén highlighting this consistently, but
the situation has not improveg and we
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have to hang our beads in shame that
the girls from varleus colleges had to
take out a protest march to draw the
attention of the Government to this
problem. You gay that you are cons-
cious of the equality of women and
their status. I do not know how you
can claim that.

The Minister of Stale for Home
Affairs has only given dJeiails about the
demonstration, but he has not suggest-
ed any remedia] measures for this evil.
He says only that this is a sccial pro-
blem. There is an article in the Hin-
dustan Times today ‘An eve x-rays eve-
teasting’ where the revortes states:

“We decided to discuss the pro-
blem and its possible causeg with
Dr. Shiela Uttam Singh, a {eacher
since 1946 and Principal of Indra-
prasthy College for he last five
vears. She agrees that eve-teasing
is go rampant now that even the
university campus offers nc immuni-
ty to girls on their way to anq from
lectures and funetions.”

The police is also not effective in this
matter. When certain rowdy elements
qutrageously molest the gi-ls, travel-
ling in the DTC busess, the drivers and
tl_:e conductors are not helpful to the
girls at all. On several occasions,
they are not prepared to stop the bus
and protect them. The travelling pub-
lic in the buses also become passive
spectators to the situation In a helpless
manner, The girls scream and cry,
but nobody would come to their rescue.

Then, the population in Delhi has
increased tremendously. The number
of DTC buses has not been increased
to keep pace with that aud to meet the
ever-increasing demand. Why cann't
You increase the bus facilities for the
students? What is the action that has

proposeq by the Government to
bring about an improvement in the
situation? Has the police or Home
:i;;i:,try suggested any remedial mea-

T
The Minister of State for Home
Affairs has given only two incidents,
whereag about six incidents have taken
place. One of the eiuployees of our
Parliament House wag narrating an in-
cident yesterday. He was travelling in
a bus along with his wifz. He and b's
wife and other persons Qad to close
their eyes because of the manner in
which some boys werc teasing the
girls. The whole bus was jum-pached
and there wag ne room ia it. While
this was going on, nobody asked the
driver or the conductor to siop the
bus. This iz not a small matter to be
taken causually by the Home Minis:er.
This is not a party question either.
Vandalism, vulgarism, molestation and
outraging of modesty of women inside
the DTC buses should be stopped—but
not by shedding crocodile tears. Strin-
gent action has not beeén taken so far.
Conductors and drivers have failed to
identify people who are responsible.
The number of such incidents is in-
creasing inside the CTC buses. To
solve this, and to relieve the congestion
experienced by the {irzvelling public.
will the Minister exanine the guestion
and suggest to the DTC that they
should increase the nuirlcr of buses?
Secondly, wil] he take up this matter in
the highest body, so that he can see to
it that separate buses ar: provided for
the women and girls—as it is done in
Tamil Nadu? Government is in a help-
less situation, because there are loop-
holes in the legislations regarding
booking of such culprits, Will he bring
in suitable change in the legislations?
Such incidents shouli be stopped imme-
diately, and those culprits should also
be booked immediately. Will the
Minister consider these 3 suggestions,
keeping in view that we should give a
better—and equal—treatment to our
women?

SHRI S. D. PATIL: Many a time [
have geen Mr, Lakkappa to be very
humoroug and comic. To-day he is
angry. I do not knuow why he is so
much angry to-day. His wrath is
directed towardg the Hume Ministry.
1 cannot read betwean the lines and
find why he is 0 much perturbed.
(Interruptions) It is a common, social
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evil. There is no denying the fact.
From whatever source the complaints
come, whether they gre from the Prin-
cipal or the genera] public, it is an
admitted fact. The various sugges-
tlons made by the hon, Member viz.
increase in buses, change in the law,
separate buses for girls plugging loop-
holes in the legislation etc. will Le exa-
mined. About the recent incident seen
by the employee in Parliament House,
it has not yet come to our notice. If a
specific instance comes to notice, wa
will look into it. There also, it is the
duty of the passengers who are travel-
ling, to help when they personally see
such situations.

SHR] BALWANT SINGH RAMOO-
WALIA (Faridkot): That day, the
young girls took oui the process.on.
There was a placard on which it was
written, “When women are degraded,
why is the public silen{?” I am thanllt-
ful to you, Sir, that by admitting this
Calling Attention, y2>u have removed
the allegation and proved that when
our young daughters are harassed, not
only the public but the wkole of Parlia-
ment i{s not silent. 1 congratulate you
on this. I very much protest against
the manner in which the Administra-
tion {8 running the buses,

It has been said tuat Police should bhe
posted. Posting tne police is not the
only remedy. Actually the system,
the whole Administiation ig defective.
All these things have started because
of our films. The Indian films are 50
bad in films the heto, the vulgar type
of her starts teasing the heroine, and
ultimately, the heroine succumbs to ks
activities. This kind of a story verv
much results in the increase of such
types of activities. Actually the effect
of the culture is rcflected in the activi-
ties of the youth. “Ile situatior in the
clty is so grave thai after 4 or 5 or 6
P.M. it you go to the bazaars or go in-
side the city, evitywhere in the bus
stops there are loony queuvey of 400 to
500 people. Suppos¢ 3 young girl a
student or employse, after finishing the
work at 5 P.M. comes to the bug stup.

he or she is able to get the bus only
by 7 P.M. For twe hours he or she has
to wait. Eve-teasing is due to over-
crowding in buses. This is the root
cause. There is aisy pll{erage of spare
parts of buses anc frejuently trips of
DTC buses are missed. Tre adminis-
tration is 50 loose that though the
ber of passengers has doubled in the
last years, yet DTC is showing loss in
its accounts. The number of buses are
the same. 1 humbly suggest to the
Minister to easure that nussing of trips
is stopped. He shoulq also arrange to
stop the pilfering of spare parts of the
buses, which are being sold in spare
part shops after 1 or 2 months of the
coming of the buses on the road. Will
he also arrange 1isp'nying more mini
buses during peak hourg or enabling
people to reach their offices, schools or
colleges and also between § PM tn
7 PM,

MR. SPEAKER: These are to be ans-
wered by the WLIinister of Trarsport.
He will pass them on to him.

SHRI BALWANT SINSH RAMCO-
WALIA: Lastly, will he deploy women
police in double numhers of rcem nNow
onwards?

SHRI 8. D. FAIIL; Sir, I will pass
on the hon. members suggestions to the
Transport Minister ard DTC. As far
as the administration is concerned, we
on our part are detailing the police at
places which can be identifled as trou-
ble spots for eve-teasing. We have also
taken sufficient care fo see that name
badges are given to the drivers and
conductors. It is equally the duty of
the general public to come to the help
of the victims, If some voluntary
Organisations gre organised on gome
basig to meet this trouble it wouM be
in the interests of everybody. About
the need to increase the buses, I will
bass it on to the DTC authorities. They
have got their own difficulties, but we
::ill pas;:n the suggestion to tham, As

r as the Government i3 it
is not possible to detafl 5 mor
police woman in every place. It iy not
z:sible and it is not financially possi-

—_—
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PUBLIC ACCOUNTS COMMITTEE
HUNDRED AND THIRD REPORT

SHRI ASOKE KRISHNA DUTT
{Dum Dum): Sir, I beg to piesent the
Hundred and third Report of the Pub-
lic Accounts Committee on action taken
by Government on the recommenda-
tlong contained in their Forty-ninth
Report on three Government Hospitals
in Delhi relating to the Ministry of
Health and Family Welfare,

12.35 hrs,
COMPANY SECRETARIES BiLL*

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): f beg to move
for leave to introduce a Bili to make
provision for the regulation and deve-
lopment of the profession of company
Secretaries,

MR. SPEAKER: The question is:

“That leave be granieq to intro-
duce a Bil] to make provision for the
regulation angd development of the
profession of Company Secretaries.”

The motion was adopted,

SHRI SHANTI BHUSHAN: 1 intro-
duce the Bill.

12.36 hrs,
MATTERS UNDER RULE 377

TIES AND BENEFITS TO EMPLOYEES oF
THE CENTRAL PuBLIc WORKs DEPART-
MENT WORKING ON MamINDER HIGEWAY
PROJECT IV Neear

DR. VASANT KUMAR PANDIT:
(Rajgarh) Sir, I want to make a state.
Ment on the following matter of urgent
Public importance,

In 1965 several employees were selec-
ted by the CPWD for the purpose of
working on projects under the Colombo
Plan at Nepal. Over 1,500 techni-
cians were working on the projects
Senuli Pokharo Road and East-West
Highway in Nepal under the Indian
Cooperation  Mission, Kathmandu.
These projects were completed in
1970. Thereafter they were posted fo
work on Mahinder High Way Project
based employees enjoyed all the bene-
fits and facilities as are given to all
other CPWD employees in India.
Atfter their posting on  the Mahinder
High Way Project, suddenly without
giving any reason, their facilities and
benefits were curtailed. These Nepal-
based workers are now under going
great hardship and harassment. Seve-
ral representations, strikes and agita-
tions have gone unheeded by the
CPWD.

1 urge upon the Government to miti-
gate these grievences and end the tools-
down strike started by them from 2ist
February.

(ii) REPORTED STRIKE BY TRANSPORTERS
OF DIESEL IN MAHARASHTRA
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(iif) REPORTED NOTICES OF STRI
BY THE UNIONs OF TEXTILE ML
WORKERS, ’

SHRI DHIRENDRA NATHBASU
(Katwa): Mr. Speaker, all Unions of

'Wq-mémummmim_rm I, Section 2, dated

27.2-79,
4202 1859
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fextile mills and Textile Workers'
Assocliation have served notices that
they would start strike in all textile
mills with effect from 15th March.
The minimum demands of the textile
employees have neither been met with
by the management of textile mills nor
by the National Textile Corporation.
Negotiation for settlement is far from
sight and it is most likely that the
texiile employees will go on strike, as
already notified, that is, from 15th
March 1879, As a result, the mills
will have no production and the export
commitments already made by the
managements of the mills will not be
fulfilled and the suffering of more than
one lakh and eightytwo thousand peo-
ple who were workmen in the eastern
zone alone will know no bounds. Some
textile mills and some jute mills are
already lying closed with the result
about 67,000 employees have been
thrown out of employment. The mem-
bers of their family are now almost
starving. The Government of India
should immediately intervene in the
matter and try to settle ail the disputes
sympathetically and in a proper way.
Unless the disputes are settled prompt-
ly, I am afraid this will have serious
repercussions in  other industries. It
is reporied that some of the promoters
of jute and textile industries now
under closure in West Bengal have al-
ready started new mills elsewhere.
So, I would reguest the Minister of
Labour and Parliamentary Affairs to
settle the issues without delay.

(iv) REPORTED ARREST OF A SIKH YOUTH
BY UK. PoLicE FOR WEARING ‘KAra'
STEEL BANGLE

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot): Mr. Speaker, I
want to make a statement on the follow-
ing matter of urgent public importance,

The U.K., police arrested a Sikh
youth in England for wearing kara
(steel bangle). The VUK authorities
have described Kara as an offensive
weapon. It ig a great insult to the reli-
gious rights of the Sikh community,
since it is ordained by the tenth guru,
Guru (“obind Singh, to keep the five

K's, and kara is one of them, No true
Sikh can have real satisfaction with-
out kara. The whole of the Sikh world
Is mentally, spiritually and socially
pained and perturbed over this offen-
sive action of the UK police.

I will urge upon the External Affairs
Minister to take up this matter of ut-
most importance with the UK Govern-
ment. I will appeal to the British.
MPs and the people of Great Birtain
to honour and support Sikh cause, while
keeping up the glorious traditions of
religious liberalism.

(v) REPORTED STRIKE BY THE WORKMEN
OF GARDEN REACH SHIP-BUILDINGS AND
ENcINEERS LTD.

SHRI SOMNATH CHATTERJEE
(Jadavpur); Sir, I want to raise the
foilowing matter of urgent public im-
portance,

10,000 workers of the Garden Reach
Shipbuilders and Engineers Limited
(GRSE Ltd.) have been forced to go
on strike on and from January 22, 1879
for the redressal of their outstanding
grivances. The industrial relations in
GRSE Ltd., have been fairly satisfac-
tory and all disputes have so far been
settled amicably or through conciliation
since 18961.

With a view to improve the wage
structure and fringe benefits of work-
men, at least at the level of the newly
set up Central Public Sector and Ship-
yards, the Union submitted a charter
of demands for the GRSE Workmen in
February 1977, after the expiry of the
previous settlement. But the inanage-
ment adopteq dilatory tactics; yet, the
workmen waited patiently for nearly
two years to give sufficlent time to the
management for settlement. The work-
men were assured that the charter of
demands would be settled irrespective
of industry-wise settlement in West
Bengal, and the effect would be given
from 1st January 1977. With a view
to give time to the Management, ihe
strike notices were twice deferved, on
the assurance and condition that all
workmen would be paid ad: hog-et. the"
rate of Rs. 500 subject to Mt_



261 . Matters under vule 377 PHALGUNA: §, 1000 (SANA) President’s

settlement and the effect of the settle-
ment would be given from 1st January,
1977. Such  assurances were clearly
recorded by the Joint Secretary (De-
fence Production) in hig letter of 25th
May, 1798 and also the Managing
Director of the Company in the
minutes of the Compeny dated 11th
July, 1978, However, the Manage-
ment, under the directives of the
Bureau of Public Enterprises,
have been  pressing their work-
men to follow the lne of the
Engineering Wuage Settlement and to
give up their claim for arrear pay-
ment, in spite of the categorical as-
surances given in the past Asga result
the empoyees have been forced to go on
strike and all the three Trade Unions
have formed a Joint Action Committee
under which the present movement is
being carried out.

The workers are very eager to set-
ile the dispute on any honourable term,
and I urge ypon the Government not to
stand on its prestige but to take im-
mediate  measures for coming to a
reasonable settiement so that further
loss of production, already to the tune
of over Rs. 3 crores, does not take
place.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF.
SHER SINGH): Sir, approximately
8,600 workmen and clerical staff of the
Garden Reach  Shipbuilders and
Engineers Limited (GRSE Ltd), Cal-
cutta, have gone on strike from 22nd
January, 1879, The sirike is on the
issue of revision of wages. and allow=
ances of workmen and staff. The last
setllement expired on the 31st Decem-
Ler, 1978 and we were trying to come
to a new settlement, That wag to be
done in the form of a tripartite agree-
ment. The GRSE Ltd. has been tradi-
tionally following the tripartite. engi-
neering wage settlement in West Ben-
Bal. The revised engineering settle-
ment was announced by the West Ben-
22l Government on, the 1lth January,
1970. The employees’ and . utaff of
GRSE have not accepted this settle-
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grounds for de.linking GRSE from the
tripartite  setflement to which the
other engineering public sector indus-
tries are also parties. The manage-
ment of GRSE have been persuading
the Union to accept this position. They
have also offered proposals for intro-
duction of productivity linked incen.
tive schemes at the plant level, within
the parameters of the tripartite settle-
ment. The matter has also been refer-
red to conciliation to the appropriate
authorities. 1 have been just now
informed that the Labour Commis-

sioner, West Bengal has called a
meeting today.

SHRI SOMNATH CHATTERJEE:
The Minister should have taken note
of what I have said in my statement.

There must be an adequate reply to
the points,

MR, SPEAKER': This is not a debate,

12,45 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—contd.

MR. SPEAKER: We take up further
consideration of the following motion
moved by Shri Yagya Datt Sharma and
seconded by Shri Asoke Krishna Dutt
the 22nd February, 1979 namely—

“That an Address be presented to
the President in the following
terms:—

‘That the Members of Lok Sabha
assembled in this Session are deep-
ly grateful to the President for the
Address which he has been pleased
to deliver to both Houses of Parlia-
ment assembled together on the 19th
February, 1879.”

If a Member is absent when he is
called, he will not be called again. It
is not proper for Members to give
their names and thereafier be absent
from the House. Because a large
number of Members have gim
names, the remaining Memibers
given ten minutes each. The
Minister will reply tomorrow.

EE@
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Shri Kotrashetti. Absent. Shri
Yashwant Borole. Absent. Shri Sarat
Kar.

SHRI SARAT KAR (Cuttack): I rise
to support the NMotion of Thanks to
the hon. President on hig Address. It
is impossible for me to have a full dis-
cussion within 10 minutes. Anyway, I
shall refer to the speech of Mr. Ste-
phen. I will first enumerate some of
the points that he raised and then
answer them.

He says that the President's Address
is a party document, that there is no
clear-cut policy, that there is no sign
of leadership. He has also listed the
faults of this Government, But I must
tell him that the Janata Party has
brought freedom to this country a
second time through a revolution, He
has under-estimated the process of
Jemocracy which we have re-establish-
¢d. Our countrymen have also made
great  sacrifices, and it is a great
achievement which should not be under-
estimated or undermined.

He has stated that under the smoke-
screen of democracy the Special Courts
Bill has been introduced in this House.
I differ from him very much. It is not
a smoke-screen of democracy. The
Janata Party has achieved epock-
making things in the whole of the his-
tory of humanity and democracy. I
remember the dark days of the emer-
gency when people were ashmed, when
large numbers were put in jails and
the whole country had been reduced
to a jail. Probably if it had continu-
ed, the couniry would have been re-
duced to a cemetery. However, Mrs.
Gandhi called the elections, and our
country gave a clear verdict that they
did not want her leadership. Thus,
democracy has been re-honoured, re-
established and revitalised, and the pro-
cess of law hag been re-established. So,
it is not a smoke-screen and in the
process of the re-establishment of the
rule of law and democracy, the Special
Courts are Important.

. “The makers of our Constitution did
not envisage, could not apprehened,
that such a high personage as the
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captive. That is why
there are special reasons why in re-
establishing the rule of law and demo-
cracy, we should have Special Courts.

And why are they so much afraid of
special courts? And why should they
be always haunted by the ghost of
Mrs, Gandhi in their minds? You
cannot think of playing Hamlet without
the prince +f Denmark, you cannot
arrange a sankirtan forgetting Hari,
you cannot go to a mosque forgetting
Allah, you cannot go to a Church for-
getting Christ. Similarly, when you
take of the Special Courts, you cannot
think of it without Mrs. Gandhi because
she wag the creator of the emergency.
It is only by subjecting herself to the
rule of law and the dictates of demo-
cracy that Mrs. Gandhi’s image will be
enhanced, that the image of Congress
will be enhanced. So, they should
welcome it. There is no question of
the Janata Party’s vindictiveness
ainst Mrg, Gandhi or the Congress (1),
let me reassure them about
it. They have been reassured
by our Hon, Prime Minister a
hundred times that there s
no personal vendetta. Otherwise, she
would have been in jail much earlier.

It wag a token thing because she de-
fleg Parliament, the same Parliamentary
democracy in whose name she was
amending the Constitlution, she had a
captive judiciary. She wag saying
that Parliament was supreme, but when
the same Parliament's priviieges were
in danger, she did not come for giving
evidence. She defled the whole House.
The mood of the House was to pardon
her, but she could not say even ®
word of apology. For that only, she
was symbolically sent to jail. It was
not a Janata vendetta; it wag the di-
cate of democracy. If we follow the
Tule of law, if we follow the Constitu-
tion, we must obey that, In thet pro-
cesg 1 think, the Specia] Courts Bill
Is to be welcomed. Let us gee if there
@re some Emergency excesses, Then
the special courts will deal with them.
The normal courts’ handg are full
with their business, and justice delay-
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welcome the Spetial Courts Bill. It
has not been done undér the smoke-
screen of democracy. It is something
which is to be welcomed.

Then he has lost sight of some of
the important  policies. The Presi-
dent’'s Address is a policy document.
The President has enumerated some of
the pragmatic policies that the Janata
Government hag taken. The Janata
Party is not going in the way Shrimati
Indira Gandhi was going. Shrimati
Indira Gandhi was a great political
actress in the world. Shri Morariji
Desal and Shri Charan Singh lack in
that, they cannot be actors of that sort,
of that standard. In the name of 20—
Point Programme, hollow slogans were
made, in the name of eradication of
proverty, so many things were promis-
ed, and we all know that really happen-
ed. I do not want to criticise that, I
do not want to make wuncharitable
comments on that. I only want to say
that the Janata Party never makes such
slogans and comments. It is very
natural that when leaders combine,
there may ke differences. My friends
on the other side were making capital
out of that. That was their only criti-
cism. When there was some trouble
going on inuide the Janata Party,
among their constituents, they were
attacking more those things than the
country’s policies. they were saying
that there was no unity in the Janata
Party and all that. But now after that
has been resolvec, they have been com-
pletelv silenced on that score.

They say that there is no policy.
Let me read out a few things. I do
not want to repeat what others have
said.

“Government continued its efforts
at freeing the democratic processes
from the shackless of the Emergen-
cy and restoring the rule of law.
The Constitution (Forty-fifth Amend-
ment) Bill which has been passed by
beth of the Houses of the Parlia-
ment ........" :

They do not say that it is a polieyl
“Over the last few years, the cen-
tre of gravity of political processes
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has been shifting from urban to rural
_ areas”

This is definitely what the Janata
Party is striving for.

This is also no policy!
Please see para 7 of the Address:

“Last year I had referred to the
directiona] changes being undertaken
by the Government by reorienting
the strategy of development and
launching a f{rontal attack on the
problems of poverty and mass un-
employment, particularly in rural
areas. The Plan reflects this pri-
mary concern of the Government.
The basic approach of the Govern-
ment hag been endorsed by the Na-
tional Development Council.”

For rural areas, there is the food for
work programme. They know that.

“The Seventh Finance Commis-
sion provided for substantial devolu.
tion of financial resources to the
States Government of India accept-
ed the recommendations of the Com-
mission. The Nationa] Development
Council directed that a review be

made of Centre State financial rela-
tion..”

I want to point out that, for the first
time the Central Government has
given more assistance to the States
than what wag done earller. It is a
very great achievement.

“Additional irrigation potential of
26 lakh hectares was created in
1977-78 For the current year
the target is 28 lakh hectares.”

Definitely there is some sign of im-
provement.

All these may not appear to you to
be revolutionary. If you think that the
country should be run by a pushbutton
switch, if you want that overnight
there should be a great change, it is
not possible, It can be done only step
by step, point by point. In all_ these
matters concerning the poor people, the
agrarian people, the unemployed peo-
ple, and so on, the Janata Government
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has pragmatic and practical approach,
they are trying with their best of in-
tentions, but, of course, without giving
hollow slogans. All these things have
been lost sight of, the Leader of the
Opposition has not seen all these
things. I would say that they have
been seeing only the same ghost, they
think that the Janata Government is
vindictive,

Regarding foreign policy also, they
have said that India has made a de-
parture in respect of Vietnam. Our
stand has been categorically mentioned
by the President in his Address, and
that has been repeatedly clarified by
the Government, including the Minis-
ter ol External Affairs.

MR. SPEAKER; Please try to conclu-
de,

SHRI SARAT KAR: I want to think
the President for his Address. They
should understand this in a spirit of
democracy. I am not here to criticise
Shrimati Indira Gandhi or Shri Mor-
arji Desai. Leaders are judged only by
history. So, I would say Indira is also
dear to us but truth and constitution
Aare dearer than Indira and parliamen-
tary democracy is dearer than Indira
Morarji and everybody else.

8o, in this spirit let us be pragmatic,
let us understand the things together
and in that spirit we have accepted
the Cpposition as the Shadow Cabinet
and their members as Shadow Minis-
ters. In that spirit they should also
join us in conveying this Motion of
‘Thanks to the President.
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MR. SPEAKER: You will continue

after lunch.

The House now stands, adjourned till

2 O clock.
13. hrs.

The Lok Sabha adjourned for Lunch

till Fourteen of the Ciock.

w——
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‘The Lok Sabha reassembled after
Lunch at geven minutés past Fourteen
of the Clock..

[Mr. SeEAKER in the Chair]

MOTION OF THANKS ON THE
PRESIDENTS ADDRESS—Contd,

MR. DEPUTY-SPEAKER: Chowdhry

Balbir Singh will continue his speech.
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MR. DEPUTY-SPEAKER: Please
take your seat now. 1 am calling the
next speaker, Now Mr. Vasant Sathe.

SHRI VASANT SATHE (Akola):
Sir, most of the things relating to the
President's Address and the policy of
the present Government have been said
in this House. I would not like to re-
peat all those points relating to the
various aspects of Government’s policy.
1 want to highlight only a few aspects
which are of national concern.

I would like a total perspective to be
taken, of the present national situaticn.
You will appreciate that in the last 20
months since the Janata Party came to
power, we had begun with a new hope
that parliamentary democracy in this
country has found an alternative party,
which is very essential for democracy.
So, whatever we may have to say about
the 19 months of Emergency, one thing
that emergeq in the interest of demo-
cracy, wag the alternative party. The
people in this country put that party in
power right at the Centre. So, one
had hoped that the Janata Party would
realize its responsibility and try to
stabilize democracy. I don’t think the
negative vote on which the Janata
Party came to power, could be taken as
a mandate for persecution of the earlier
party. Very often, people talk in terms
of war, Nurembury type of trial etc,
That psychosis, as if they have won a
war and therefore, the defeated party
must be treated as war criminals and
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be persecuted in that fashion, unfortu~

. nately was a very sad thing that had

happened, As a result in the last 20
months, there was one mania, one
obsession with which the Government
has derailed the working of the entire
democracy in this country, and this has
given rise to forces which are fissi=
parous, casteist, communal and fascist
in the real sense—if one tries to go
deep. So, anti-progress, reactionary
forces are raising their ugly heads in
this country. This is the greatest
danger before the country. But has
the Government got any time to apply
its mind to it? There were many
Commissions appointed. In the very
first Commission appointed, viz. the
Gupta Commission which enquired in-
to the Nagarwala case, the Government
of the time was absolved, Not only
this. The Prime Minister of this coun-
try went and swore before that Com-
mission on an affidavit, which was dis-
believed. Any other person in his
place would have resigned. But our
Prime Ministey does not think that
anything wrong was committed.
Secondly, you go and try to persecute
the same people in other matters. You
arrest a person because two officers
were suspended. You talk of the res-
toration of the rule of law. Can you
apply double standards in this? Here is
my friend, Mr. George Fernandeg who
is sitting opposite, the great Mr. George.
He has admitted that he had derailed
52 trains in Karnataka alone. Was that
not an act of sabotage, causing great
damage to public property? It is am
admitteq crime. What do you do?
Because he is victorious in the election,
therefore you not only condone it and
withdraw the cage, but make him a
Minister. That is the reward. This is
how you respect the verdict of the
people. When Mrs, Gandhi is elected
by the people of Chikmagalur, what do
you do? For her so-calleq crime of
misusing the authority—it is so-called;
not proved yet—what do you do? At
that time she was elected by the people

of Rae Bareli. Rae Barelj people’s
representative lost in the election and
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that matter was closed. She is now
elected by the people of Chikmagalur
to this Lok Sabha. What do you do?
How do you respect democracy? How
do you respect the wishes of the
people? You not only put her to jail
but you slap the people of Chikma-
galur and gay, “We do not care for your
verdlet. Your representative is unseat-
ed”. This is your respect for demo-
cracy. What more dg you want here-
after? You went to Mehrauli the other
day and searched with metal detectors
the entire four-acre area and found
nothing. You did not say anything
earlier about somebody taking away
some box. As an after-thought, wyou
concoet a cock and bull story that some
box was taken away, you ran after it
and chased it but could not find it!
What do you want this the country to
Eolieve? Your whole credibility is
eoing.

Ags far ais the special court is concern-
ed, we will come to jt when the Rill
comes before the House. Suffice it to
say today that this whole special court
idea for a person for a period smacks
of the martial law attitude of Gen,
Zia.ul-Haq in Pakistan. The same re-
action is there all over the world as is
the reaction to what is being done in
Pakistan. The most tragl¢ thing is, by
the brute majority of one party, the
entire opposition opposing it—even
some of your own members opposing
ityou unllaterally terminated the
membership of Mrs. Gandhi anq said,
it is majority rule. But Rajya Sabha
passes a resolution by a majority. You
do not respect it. What do you do?
You gay you have respect for the judi-
ciary, but you are dragging the name
of the Chief Justice of India into the
private affairs. Under what provision
of law can you ask his opinion on a
matter relating to Shri Kantj Desal,
who was condemned by no less a per-
50n than Mr. George Fernandes before
in this very House and by Shri Madhu
Limaye also? All that has been for-
gotten and now suddenly Shri Kantl
Desal becomes the darling of the coun-
try. This sort of double standards will
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not do. Under what provision can
you refer the matter to the Chief
Justice? You are going to destroy the.
credibility of the judiciary by doing:
this. I beg of this Government—a.
time wil] come when this whole atmos- .
phere of hatred which we are generat-
ing in the country, this dveshagni
will engulf everything and everybody,
unless you cry a halt to it gomewhere,
As you know, in this continent flames .
are raising their ugly heads. De- .
stabilisation is taking place, In time .
it may catch in our country also and
then it will be too late. Therefore, 1
would warn you. Shri Morarji Desal
is nonchalantly saying, nothing is lost.
Mr. George Fernandes talks about
nationalisation, He says, Mr, George
Fernandes and Mr. Biju Patnaik do
not know what they are talking. This
is how the Government is run. Where
is this Government? In which direc-
tion are you going? Therefore, in
totality there is a danger of de-stabi-
lisation. Let us all apply our minds to
it. There must be a national consensus
evolved. Do not run away with this
concept of having a brute majority.
That does not help, that is not how
democracy functions. We are willing
to co-operate provided you bring the
train of this country back on the r_ails .
of sanity. If you go, as you are going,
with the attitude of the Kauravas,
then Maha Bharata will take place, but
that does not do good. It will be .
Kurukshetra, destruction of the nation,
As Vinobhaji said the other day,
pishagni can be quenched only prem
jal the water of love, not the water
of lie. We are having enough of thiz
water of lie. Please do not do that. I
am saying water of love. Let us re-
store it. That is the true spirit of -
Gandhiji by which you are trylng to .
swear, You took the oath before R&j-
ghat. Let us bring it back, harken to
it, so that even now the time is not
late. That is the only way that a
nation is respected outside in the
world. Otherwise, while you go on
eulogising yourself you get a kick. a
slap in the cheek, ag ¢r Foreign .
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Minister got when he went to China.
"Don’t do that.

MR, DEPUTY-SPEAKER: Shri
Anantram Jaiswal. Absent. Shri Dal-
-pat Singh Paraste. Absent. Shri Inder
8Singh. Absent. Shri Purnanarayan
Singh.

SHRI PURNANARAYAN SINHA
{Tezpur): 1 rise to congratulate the
-given to the House, and I join all the

hon, Members of my party in accord-
‘ing thanks to the President for :nak-
ing a pragmatic approach to the prob-
lems of the country.

The Janata Party, having come to
power less than 23 months ago, has
been ahle to show a remarkable change
‘in our national life. Most of the ills
from which the nation was sutfering
in the past 30 years of continuous rule
of the other party which is now siiting
in the opposition, have been cured.
Now, hopes have come back to the
people for a better life under the clear
sky of freedom of not only speech,
profession and association, but slso
' there are great hopes that India would
‘be able, before long, to walk abreasl
with the other highly developed coun-
tries of the world. India hopes to be-
come the largest and the greatest
democracy of the world in which every
individual will be able to develop his
“talents in the way of all the civilised
‘and progressive countries of the xorld.
The greatest right of the individual.
the honour of the individual, the per-
- sonal self-respect of the individual wa#
at stake, during the time when people,
whom the nation has thrown to the
"Opposition today, had ruled us. As an
individual myself in my own life or
the individuals whom I met on the
streets we have come to cherish greater
hopes and the great value which an
individual commands in a free country
like this is apparent. I join the other
Members on this side who have expres-
sed the same hopes as I have done
-about the President's Address. It ex-
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‘tends a big story, which India of 63

croves of peopile can gpeak as g message
to the developing countries. In doing
so, I must also mention the relationship
we have developed with our neigh-

‘bours. The Chinese action over Viet-

nam -has not directly affected our re-
lationship with China. But generally
speaking, with ‘Bangladesh or Pakistan
or other neighbouring countries, with
whom we were at loggerheads, our
relations have considerably improved.
I hope the Chinese action will also be
temporary and we will be able to re-
gain the confidence which we appear
to have lost at the moment, Discus-
sing in general terms, the economy of
India hgg also come to look up, The
figures are available here and an eco-
nomic survey is going on in ‘his coun-
try at the moment.

While praising the President for re-
flecting these achievements of India in
his Address, ] have my regrets also and
the regrets are so strong, broad and
deep that at times I think that, »s a
Member of this august House, I should
have been on the other side to speak
about the lot to which my people have
been thrown in. This Address does
not contain an account of the incident
which has rocked my State. If one
Harijan is killed in Bihar, the whole
country is rocked. But in my State, 52
Adivasis were killed, 69 were injured,
469 houses were burnt and 20,000
people were displaced. But there s no
mention of such an incident in the
President’s Address. That only shows
that ours is a neglected land and vou
may think that only hybrids are liv-
ing there, and that they are not the
children of India, children of this
country. Nobody cares for them. 52
people, including six-month old child-
ren and sixty-years old men were
killed. They were sleeping. At ead
of night, their houses were attackei by
persons instigated by politica] fncces,
by external forces and misguided
Nagas armed with sophisticated wea-
pons and conventional weapons. Over
13 villages were attacked. It was a
pre-planned gttack. All the inte]ligence
report had come to the Home Ministry
of the Government of India in Delbi.
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down might take place. Was it not
the business of the Home Ministry of
the Government of India to take action,

had occurred, I must regretiully say.
just as when Rome was burning, Nero
was fiddling, nobody went to the tor-
der to confer with the local state offi-
cials and Union Government officials
and the Home Ministry did not care to
take action for rehsbilitation, for
guaranteeing the gafety and for giving
protection to the people there. ‘When
we put questions here in Parliament,
proper answers are not given. I have
my charge. What was the justification
for the Union Home Minister going to
ltanagar where a school was occupied
by BSF and CRP for temporary rest-
ing. The Home Minister went there
and stayed there. I also charge that
the Minister had gone to Parasurama-
gunda Mela on the 14th of January
instead of coming to Assam Nagaland
border and. .. holding a conference
with the people and the local Govern-
ment there. I had to tell the Prime
Minister in a 4-page letter, regretting
this incident. Then only there wesa
wireless when the Minister went there
only for a while to make a statement
1o the Press that he had visited and
expressed his sympathies with the
people. Is it not a matter of yegret
that 52 adivasis were killed? They
were landlesg labourers, bounded
labourers. they had no land to live in
and 80 they went there for their living

and occupied the land. If we cannot
maintain people you split, if you allow
the people to kill each other. better
disown the people and give up the
land. Let us stand on our own legs.
We will show how we can survive, Let
ug live apart, Let us cut as under
from the rest of India, let us become
free and independent. We have got
tea, coal. paddy and food. We bave
got everything. We can maintain our-
telves. 'We can feed our people. We
tan give you the resources. We can
provide - more oll. You pay us only
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Rs. 40 per tonne while Saudi Arabia
sellg oil to us at Rs. 120 per tonne.
This is the position today and this has
been so0 far a long time. We expected
that this would be .mended and that
there would be spme change and im-
provement, But that has not come
about. Ours ig a land-locked corner
secluded from the rest of the country.
Nobody cares for the people there.
There the people are living, semj-naked
and naked ynderdeveloped and ovack-
ward. There the infra-structure is
not built for historical reasons with
the result the money sanctioned by the
Centre are not being utilised. All
over the country, the network of TV
and AIR is extended. But there, we
just dream of it. In the Sixth Plar
there is no provision for extension of
TV in the North east. There are six
States and we have only one Governor
for all the six States. He would not
be able to attend to the needs of all
the six States. These are some of the
grievances of the people of the North
East, but nobody takes care of them.

In the President's Address, this in-
cident of 5th January 1879, which is
one of the catastrophies for the people
there, one tribal group belonging to
one religious faith attacking the t:itals
of other religious faith at dead of
night, should have been mentioned and
some consideration should have been
shown. At least lip sympathy, if not
practical active sympathy, should have
heen paid. I have this regret. We
propose to discuss these things in the
House. I hope we will get some oppor-
tunity. But this fact should have
found a place in the President's
Address. That was an incident which
was most deplorable and the Govern-
ment should be able to take gome eflec-

tive steps in order to mitigate the
grievances of the people in that egion.

As regards other developmental
activities, here is a mention that, after
many many Years, we have got a
bridge. After decades of our shouting
for railway exti 'slons, we have got
gix small railway limes of 20 or 25 or
80 Kms. This does not bring about all
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developments in that area. The com-
munjcation bottle-neck is there gll the
time.

We have got oil. We have got water
resources. Gag Is being flared away.
No action is being taken. It can be
harnessed for the purpose of generat-
ing power. There is the scope for hav-
ing hydel projects. 5000 MW of hydel
power will be generated in the north-
east. But the development does not
take place and no action has been taken
for sp long.

These are some of the things which
do not escape the attention of any-
body who dabbleg in politics or econo-
mics or in a civic life of the country.

In conclusion, I congratulate the
President for bringing out the internal
picture before us which is a bright one.

With these regrets that I have men-
tioned and which I want to put them
on record, I thank you for giving me
this much time to speak on the Presi-
dent's Address.

SHRI A. BALA PAJANOR (Pondi-
cherry): Mr. Deputy-Speaker, Sir, I
rise to participate in the discussion cn
the Motion of Thanks to the President.
I would have agreed with the mover
of the resolution if he had simply
stated, “This House is pleased to thank
the President”. But, as you know, it
has become a fashion in the past 30
years to have a formality of the Presi-
dent's Address and to move the Mostion

of Thanks seconded by the ruling party
members and criticised by the Opposi-
tion party members in a very ritual
and formal manner also.

The mover of the resolution states:

“That the Members of Lok Sabha
assembled in this Session are deeply
grateful to the President for the Ad-
dress which he hag been pleased to
deliver to both Houses of Parliament
assembled together on the 18th
February, 1879."
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I fail to' understand how this august
House is deeply grateful to the Presi-
dent when the President has failed tfo
mention in his Address some of the
glaring incidents that have taken place
in the couniry in the past one year. As
has been mentioned by some of the
members on this side, this is the third
Address by our beloved President to
the joint session of both the Houses.
I feel that we are in the same old
position of '50s or '60s and we, as the
new entrants of changing politics, fail
to see any dynamic change either in
the President’s Address or in the exe-
cution of the many policlies that are
being proclaimed by many members
here.

I will not indulge in the discussion
as many members did that democracy
has been restored and some saying that
democracy has #ot been restored.
Neither I will indulge in the discussion
on the excesses of Emergency or the
good points of Emergency because for
us aJl these slogans have become stale,
repeatedly being repeated in this
House. I have a fear that we are fool-
ing the public and failing to understand
our responsibilities as respected mem-
bers of Parliament in this House.

At the ocutset, I want to say that the
President has failed to mention certain
vital intances that have taken place in
the last year, that ig, from March, 1978
to March, 1879. They are happy absut

the economic position and they claim
that everything has come because of
their doings in the past one . r two
years. I do not think the country will
believe that, if you go and tell them
outside that it is because of the present
Government that everything hag chang-
ed so flowery. We ought to admit that
these things have come because of the
Indian people who are sincerely work-
ing for the last 30 years in the Govern-
ment or in the bureaucracy or from
the public side or from the executive
side. So, if you are to point out a true
picture of the position, I feel we should
give to the President an impartial
version or a very literal and clear ver-
sion so that the nation can stand as one
with him in gnalysing the position of
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the past and so that we can take con-
crete steps for the future. But un-
fortunately, as I said earlier, it has
become g ritual. It starts with wel-
coming the Members and ends with
‘Jai Hind’, without much substance in
the entire speech, aB far as 1 can see.
But thig time I can say that I have to
congratulate the President because he
was sincere about the ynity of the
country and he did not succumb to
the pressure of some Members who
wanted him to give the address in
Hindi.

I do not want to speak much on the
language issue because we are inter-
ested in maintaining unity in this coun-
iry. We strongly feel that ynity has
been maintained up to this stage be-
cause of English. Some may say, when
we argue for English, that it is a ques-
tion of a alien or extra-territorial loyal_
ty—as some Members said a few days
back. But Jet me put one gquestion.
Let us not go to the percentage of
people who know English in this coun-
try and compare it with any other
language which may have a larger
proportion of them. Is it not a fact
that the intellectuals of the couniry
have been the unifying factor, in the
past and the present also, and that
though this class may be only 2 per
cent or 3 per cent, it is the class that
has unified as together? So, I cong-
ratulate the president that he did not
succumb to the pressure of certain
chauvanists to address them n a
language he cannot follow or that he
did not take to his own language to
satisfy the vain pleasure of emotional
regionalism. On that score, [ thank the
President and I agree with some Mem-
bers that the address was quite all
right in this respect. '

But; mmﬂ' to the Othel' !id.| he
started by talking about the floods.
That has become a ritual in this coun-
try, If you take last vear’s address,
there also he started by saying that
this eountry hag to face floods etc. and
in many previous years also, it was so.
The same thing is being prepared and

PHALGUNA B, 1900 (SAKA)

Address (M) 282

handed over to the Pregident. We are
called on that august day in the month
of February to a sitling in the Central
Hall to listen to the big speech of the
President and then to come and epeak,
for flve or six days, .on the subject,

On this day, I want a departure fi1om
that kind of discussion. What we do
Is that we come forward with ventila-
tion of our own grievances and cxpla-
nations about our own constituencies
and some take this opportunity to cri-
ticise the others. But if you take it in

toto, I feel that this time the President
has not considered the eitire nation in
a State-wise manner. If he has, ] am
sorry to say that the South has Leen
very much neglected. I am not going
into the question of whether there is
proper representation in the Cabinet or
not—that is not our business—but they
shoulq have taken the country as a
whole and proper distribution should
have been there, which should have
been reflected in the President’s speech.
But I fail to see that portion also.

Because the President, perhaps, was
{ully aware of the recent incident that
took place, I would say that in the
last minute he changed the cominents
about External Aflairs, by adding the
Chinese aggression in a mild fashion.

So. I say that this Government, at
least for the future—] hope they will
be there next year also—will set a
new trend for the President’s speech
itself. We see the same ritual repeated
again and again: the speakers are
called upon to address this august as-
sembly. But, as you see, on the second
or third day we entirely lose interest
in the discussions. ‘The first day
attracts people to the galleries, and
all the ocomments are over. Now
people at home are asking what is
taking place in the House, I had been
to my constituency yesterday and
returned this morning. I have to re-
peatedly say that we are discussing
the President's Address once agtin.
We have to tell them what is going on
every minute in this House, but we
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are repeatedly saying that the Presi-
dent’s Address is being discussed again
and again. I have trled my best to
go through some of the previous cues
also. I am not commenting on that,
but we are forced to repeat what the
other man has said. I have to say, from
the very beginning, that the proportion
you have given to my State is not
enough. Complimenting the 7th Finance
Commission and the recommendations
ag accepted by the Government is also
a repetition. What we have to do next
is the question | want to put to 1his
Government. They could have fully
utilised this time in better manner, If
you take the overall position of this
country, this Government, when it *nvk
charge in 1977, promised the youth of
this country that they will give em-
ployment to them all; they said that
within ten years’ time they will solve
the unemployment problem, and the
country will blossora to a better future.
But I do not see any concrete pro-
gramme in the President's Address.

That is why I have said in the be-
ginning that it is a ritual. If the Pre-
sident had come forward with statis-
tics, instead of telling us in two lines,
that there is so much of unemployment
in the country and that this Govern-
ment is having a plan to solve it,
may be not in ten years but in twenty
years, they will make a humble be-
ginning solving 15 per cent or 20 per
cent, then we could have been happier
the new generation will have compli-
mented the older generation who will
be handing it over to us for being
ruled in the morrow. But unfortu-
nately such kind of statistics or such
kind of direction is not at all mention-
ed in the President's Address. I do
mot understand how persons like Dr.
Subramaniam Swamy are keeping
quiet. I am, of course, happy to see
that at least one or two Members from
the ruling Party thig time have given
some amendments to the President's
Address—Dr. Ramji Singh and others.
It is a good aign,
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The President’s Address, as has been
said, is common for all. It.is not
meant for the ruling Party alone;. it
is meant for the entire Opposition
also. But I can say that 88 pey cent
of the Members who spoke from the
ruling Party simply pointed out to the
Congress Party as if they were the
only Party which was responsiblg for
the entire Opposition. They forget the
people who are still in the Opposition
and who have not yet come to theg
ruling side at all. You are also a con~
glomeration of so many Parties, today
you are a ruling unit. Therefore, you
must also remember that there are
certain units spread over this side also
who have not had the chance to rule
in the last 30 years’. They have the
right to criticise you, and you must
take their criticism in a constructive
way, in the right spirit. Merely referr-
ing to the Comgress Party and saying
that they were ruling the country for
27 years or 28 years, becomes a ritual.
Qur ears get pain hearing these things.
That is the reason many of the Mem-
bers find the Central Hall and the
lobbies more interesting than the
House.

You point to this side and say that
the entire Opposition is against you in
all matters. Please go into the past
and analyse it in an impartial manner
and see on how many occasions ‘we
have appreciated you, on how many
occasions we have complimented you.
I say this with feelings. I remember
I had suggested in the last Lok Sabha
and in this Lok Sabha also in the be-
ginning I had suggested, that the
Government, starting from the Prime
Minister to the Deputy Minister, the
whole Government gshould take every
Member of Parliament into confidence.
Everywhere you see that programmes
are being implemented execution is
taking place, but the Membey of Par-
liament of that particular region is
not taken into confidence. He is mot
in the Committee or in the implemen-
whether he is in the ruling Party or
tation part. We are 542 Members. I¢
of Parljament.
on the Opposition, and tﬂilt the jobr

i



are having in this House. Every time
a Member on this side is only interest-
ed in criticising, say, Dr. Subramaniam
Swamy or Mr, George Fernandes or
Mr. Kundu or Mr. Vajpayee, and the
other gide is only interested in criti-
cising individual Members of this
House. But we fail to understand
that we belong to this nation. You
should understand that you belong to
the ruling class of the country for the
progress of it not for the progress of
their own Party welfare. If you had
gut that faith in the Members, then
this Government would have progress-
ed a lot in the last 30 years. As Lord
Acton said, power corrupts and abso-
lute power corrupts absolutely, Only
the glogans are being repeated that
ihe previous Government was bad and
that the present Government is saint-
lv. 1 am not going to believe in that.
When you take the endgels, you are
ruthless to some extent. It is a ques-
{ion of convenience when you fail to
have conviction in the matter.

What happened in Pondicherry? The
Prime Minister made a personal state-
ment therc of his own, and things took
piace in such a manner, many people
dicd and there was also loss of pro-
perty. But the Presidgnt has com-
plotely ignored Pondicherry in his Pre-
silential Address. You may say that
there were many morg things in the
other regions. But rightly or wrongly
I represent Pondicherry, and it be-
romes my obligation and duty to bring
the matter before this august House—
as to what happened in Pondicherry.
It was important a8 far as the Presi-
dential Address was concerned be-

‘cause it was a matter of very recent
occurrence, It took place before this
adugust House assembled. I am sorry
it does not find a place in the Presi-
dential Address. I do not know how

the Presidential Address can be 8o .

silent on this issue. I once again re-
peat that fhe Presidént must come for-
warg wlth"thll,"ur. if the President is
Tot | prepared, the Prime Minister
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should come forward end assure the-
people of Pondicherry that nothing.
will be done without consultations
with them and that their identity will
be Faaintain-d, 80 that peace and pros--
perity can prevail in that tiny terri-
tory which was ruled by the French
for about 200 years which joineq the-
country in 1054, the de jure transfer-
of which took place in 1962. When I
say this, I am also sorry to say how"
the President is not bothered about the:
people who are unemployed and
under-gmployed. The other day, our:
Prime Minister, was kind enough to
say, ‘Things will be done and by
miracle, I cannot do it in a day and
we will have a plan and all that’. But
the unemployed youth are not satisfied
with this statement because they want
a concrete plan. They could have been
happier if the President has stated it
in his Address so that we can go and
tell the people, ‘This is what I said
and this is what we are going to do.””
We are also part{ of you, we will not
be opponents and will be only Oppo--
sition parties criticising wyou and if
good things are there in your pro--
gramme, then we can go and tell our
people, ‘These are the programmes.’
If there are 100.000 people unemploy--
ed in my State, 20,000 people unem-
ployed in my District and 2000 people-
in my area, I can tell them ‘Thousands
of you will be employed by this means
and those methods’, Of course. Mr.
Geogre Fernandes will come forward
and say, ‘I have done my bit. The Dis--
trict Industirial Centres are there and
Rs. 5 lakhs have been allotted {o-
every block.’ I wish our Industries
Minister takes a real stock of things
that are taking place in the District
Industrial Centres while you do a tall
talk of things to come about in these
DICs, I wish if you are that much.
interested, Sir, this country js entjrely
an agricultural country and the farm--
erg are the core of this country's eco-
nomy and the new Finance Minister—
I fail to see him because he is busy
with his Budget—is talking about the-
rural economy snd the return of the
rural man to the top. What is being"
done to the rural man is the question-
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‘I would pose before him. That is the
reason why I said in the beginning
“that the South is being neglected in
the administration and also in the
execution of your programme. Why I
:said it? Because you are meting out
a step-motherly treatment to the pea-
sant who is growing paddy in the Sou-
thgrr parts of the country and some
-of the Northern parts of this country
-also,

You have said that the District has

‘to come up. You say 75 per cent of the
district is agricultural area where the
farmer is growing either paddy or
wheat and only a limited section is
growing sugar cane and other things.
But what is the treatment you are
meting out to these people? The ped-
ple in the South are having a feeling
that they are not only being neglected
but they are being suvpressed in their
-economic growth in the agricultural
area, The price that you pay the far-
mer for Hig paddy is not even 50 per
cent of its cost of cultivation and if
that ig the case and if the present
-government is not able to rectify the
position and give the farmer a remu-
nerative price, I fail to understand
“how this government can be a Janata
“Government and how can they talk
‘that they are for the people?

As I said earlier also, this Govern-
ment should have the same standard
whether it be Tamil Nadu, Kerala,
"Karnataka, Punjab, Haryana, Pondi-
cherry or UP, You are preaching it
‘to us many a time. I appeal to the
Janata members here who are sitting
on the treasury benches: what is your
"Party's conduct in Tamil Nadu and
in Pondicherry and some of the South-
-ern Statest You are telling us that
you must co-operate with the govern-
ment. You are telling us that we must
always point out the mistakes and you
sought our support to implement your
-progressive schemes. But what is your
Party doing in Tamil Nadu? What
“happened yesterday? Please look into
-the papers and find out what happened
-—4if you have some connection with
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them. They are condemning every- .
thing that is being done there. Even

our Chief Minister, Mr. MGR was pre-

pared to call for a Commission from -
the Centre if those things were true

and you know pretty well how long it

took for you. It took two yearg to -
make you to accept some of the pro-

positions of the Opposition Party. I

was not a party to it. Your conduct

means your conduct not only here But

the conduct of yours all over the coun-

try and whether it is Tamil Nady or

Pondicherry.

What are your Pondicherry people
doing there? What are your people
doing in Tamil Nadu? What kind of
mudslinging statements are being
made? What kind of irresponsible
statements are being made not only
cutside the House but also inside the
House? And why this double stand-
ard?

As far as my Party is concerned
you know very well that when I speak
with authority on the Presidential
Address, I repeatedly say that if we
find something wrong inside, that is
wrong and if we find something good,
it is good. The other day I also com-
plimented you and if this is the case,
for you to be an opponent party there
and to preach to us here that we
should be unly Opposition parties here,
I fail to understand your conviction
and theories and your philosophy. I
feel that it is a question of conveni-
ence here when you are appealing to
us to support your policies but for con-
venience sake you have completely
omitted our people in your areas se
that the country may not be one in
the near future. I am afraid this kind
of double standard is only going to
create problems for us. (Interruptions)
When I say this, I am not finding fault
with your performance here. We are
only compl'menting many of the things
that you have done; here we are sup-
porting and appreciating you. But,
why is your party calling us as Fascists
or that we are narrow-minded peo-
ule? Yoy are not only cooperat-
ing with us but you are trying to dis-
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mantle us and create a law and order
situation in that cormer of the Union

Territory.
15.00 hrs.

In the President’s Address he ap-
pealed to the nation to be one on that
score. You ought to have mentioned
for the South that it will have the
same kind of treatment as far as
other parties in that part of the coun-
try are concerned. When we criticize
we also appreciate the feeling that
may come from the other side. These
are bound 1o react. We are prepared
to take the criticism. Like that, I am
sure, the other side also will take the
criticism of ours in that good spirit.

As far as the industrial growth is
concerned, I fail to see from the Eco-
nomic Survey Report or from our
Plang as to what export promotion
we have made in the last two
years or so. Of course, our foreign
exchange reserves are going up be-
cause of remittances that are made by
the people of this country who have
goné to Gulf countries. If you take the
export promotion, have we made any
significant progress? 1 see that today
our economic position is stable not
because of the past one or two years
but because of many years of our pro-
gress made earlier. That is also be-
cause of the Nature's kindness, Dr.
Subramaniam Swamy may laugh at it.
But, it is a fact. You never call the
rain to come down.

DR, SUBRAMANIAM SWAMY
(Bombay North-East): The nature is
kind to you.

SHRI A. BALA PAJANOR: In that
case you must command the floods
also! This is the state of affairs in
this country . It is a fact that we are
trying to go one step forward but, at
the same time, when there are mani-
fold developments, that takes us three
steps behind, If you try to analyse
that, I feel that this Government must
be pragmatic in its approach. Al the
While we have been lstening in the
4202 Ls--10.
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last year or so. I am sorry to say so—
to any of the internal bickerings. We
were only discussing about these
things. If you ask me to speak out
plainly, I would say that that was the
main topic either in our papers or in
Parliament or in any forum. We used
to hear the talks as to whether such
and such a person will get into the
Cabinet and whether such and such a
person will get out of the Cabinet or
not. That has been the talk in this
country in the last one and half years
or so. This is a fact and I am not de-
nying that. If I say that, I donot say
it with any sort of ill-feeling. It is not
a matter of a particular party when
there is an internal difference amongst
you. As some of the members correct-
1y pointed out, it is because of the
Janata Party’s coming into being out
of different components. I am surpris-
ed and shocked at that, There must
be some sense of proportion also. What
I want to say is that let there be an
end to it. You may question me on
thig as tp what matters to us it you
are quarrelling amongst yourselves or
what matters to us if there is a differ-
ence of opinion between you all or
what matters to us if you are having
some kind of a dialogue here and
there. I say it matters to us because
you are ruling this country; it matters
to us because the policy is being im-
plemented by you and not by the
Opposition Party. That is the reason
why we appeal to you that let there
be an end to this kind of internal
bickerings so that your programme as
you presented tp this country in your
manifesto during the 13877 election
could be fully implemented so that our
country can go forward from the
gutters.

I am sorry to say that the TPresi-
dent's Address is not clear in spelling
out the methnds by which the country
can march forward in the near future.
As T said in the beginning it is prosaic
and it is a ritual. It has not come out
with a correct thinking. it has not
come oui with any specific plan. That
iz the reason why some of the Opposi-
tion Parties are also very critical in
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their statements. I will not say that
everything is dark forusoreverything
is in a very black position. At the
same time, as people who are sitting
in the Opposition, it becomes our boun-
den duty to point out certain errors
here and there. In that connection, I
do not want to comment much on our
foreign policy Dbecause we will be
having discussions on the External
Affairs matters. But, in the Presi-
dent’s Address, the major portion of
his speech goes t{o the external rela-
tions.

Last year slso they said that our
relations with the neighbours will im-
prove, They also said that our rela-
tiong with China will improve., They
also said that they will try to improve
our bilateral relations with many
countries, without any difference, and
that re will not be any discrimina-
tion in their relationships. That is
the thing thatyou call as genuine non.
aligoment. But what happend? It
has become a genuine failure in
ungderstanding the mind of the other
Government. My friend Dr. Subra-
maniam Swamy as John the Baptist
went there to find out the relationship
from China. He falled and misreably
failed there. But today, as I sald in
the beginning, when the President
corrected his statement in condemn-
ing China, even there, it is a bit mild.
Even there we can foresee how the
Chinese friendship would be in the
near future. For ihe tenth day they
are fighting there ag if they are going
to conyuer the enlire Vietnam. That
means, our foreign policy is showing
its head in some corner or the other.
When I point out all these things; it
is not done with an idea of condemn-
ing it. But I am saying all these
things with an idea that you can
correct all these things in the near
future so that we can walk with head
erect. In the internal policy if we are
ong 1 am sure our foreign policy would
have heen reflected in a better fashion,
The President welcomed us to this
seagion and he hoped that we will have
a betier discussion in this budget
seagion in the hope that we will sume
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forward with many more preposltions,
in order to lift the country up frem
the economic stagnation., There is the
Special Courts Bill which is coming
up for the discussion. We see the
compliment that is given to the Forty-
fifth Amendment. But I cannot see
how the President failed to say that
the opposition parties cooperated to
the maximum in passing that Forty-
fifth Amendment. Everything is given
only to the ruling party as if it is
their child. They fail to mention the
cooperation extended by the opposition
parties. That is why I say. the Presi-
dent must be impartial in his statemen:
He must have appreciated in what way
all the opposition parties in this coun-
try cooperated. That is the reason
why I say that this country is not only
for the 320 members of the Janata
Party but for the 544 Lok Sabha
Members who are ruling this country.
So the President must have mentioned
in what way the opposition parties had
cooperated. But if you have to single
out certain people, that is not right.
I felt, after 30 years, in the 31st year
at least, the President will come for-
ward with a statement in his Address
which will help us to have a say and
that say will help this country to
march forward in a better fashion.

oft O W W (W)« SaTeTe R,
T 7 WY AT ST g g §, A 3w .
giies @i wan |

frodt wf fral ¥ o faow § arx-faare
ww @ § | gaTa o7 wuA faww T aw ¥ a9
Arwaifas aa7 ¥ ok o § st oF o8
wex favg & Guwim  ow-wEE@ W AWl
wo & 1 AR 7t faars ® fom Y, S R
gravie & fam e el | ot
Fu & Form X, Zw o - A A -
anfa ® fazar & fag g ofid

# @ v § vl # gw dfow e
¥ wyar fea arow s



Address (M) 204

PHALGUNA & 1080 (SARA)

#

spot EFESE .m $6 CEEEET EEES
u.mm mmm M mMmm § b m mm m.ﬂm ﬂ,”mwm“mm mmmm
SRR HEHE i el
e, ) i et S
seFBrker mwa amm mmmm mwm “mm.:, 5%y
i EoEEsy m..m ke mmmmmmammm Fiest
T k. fEie ie .m.m? gE rEgEE
tnitoefs E EEEE wmt T EEEEE uﬂm_wwm amW ¥ Epo
i i et
i jriy ki Sl
AU mmm.ﬁ = il wmm iy :
mw«w mmw.mﬁm em EFEEETE .mmzmm : hmﬁmmm
B CH L e

adt Ay oier i dAr e e v?ﬂ'x%
& fidm ﬂ»‘lﬁtfﬁ'ﬂmﬁ rﬁwe

e

& agt # 7w wwd
e @ dRw

e &1

lﬁ‘l‘lﬁ
gt oy

THY
llfﬁﬁfn
wem

%ﬁ



FEBRUARY 27, 1879 Address (M) 206

205 President's

¥EE m_mt mﬂm
m m memmm

m
mwmwm

mwm
¥ Mmm*m mmm

G
R &
SR HRH T 1
m;m mmmm*mmm PE
15

.m i m e bx
ﬁﬁw .mm .mmﬂ‘ Mm %
mmWﬂmmwmwmmw«mwmut”

L
T &
m
.ﬂmr
aar ®
1974
3
AT T |
Nfire
o §
05
m
#rr
.
wty &t
L
Tor Aol
wfwTC
hﬁqﬂnﬁﬂﬁm&mwnmm,
| AW g W W A W )

L
LR L1

e ¥o Iurfaerdl wresnd

aven  fawfaarag) &

& BE m.
M
nmemﬂmhmﬂ % .h

[ g3 W guA)
o iz g w1 warg Fremre wfen

0 @ REs

Qo oF ¥ WS- 77 fauy

ﬂefst dre

Las

iR



Address (M) 298

PHALGUNA'S, 1900 (SAKA)

.m.ﬁm i:ﬁ.mm&\mm‘\mm mﬂm ﬁmww.mmlﬂ Todkid _m mﬂww E
mwwm Em mmmm% e mmmmmﬂmw wwmwmm mmwﬁ
_1 m m#.m £ £E m .Uﬂﬂm E %
aammmwmw - mmmmﬁ um.w wm ¢ m,m mﬁmmwm@m@mmﬁw m amwﬁmn
mammewmmﬁmﬂmmmﬁmmmmmtn mm mnwmw@mbawuhm@mwwmﬂm REwE
Wam.mmmmmmawm g £ m mwnmwmmammwmmmmwwmmmmmm mamwnm.m
y ALY ey =" Eo 4
e M e s (TR T 1

b pabpEETIELTERLE
W 4
iy o wmwmm: M _,m
E; vf Brebrelerio g EoesfEs -
sEET mm frifis wﬂmmwmw,mm m ﬁm,mm mﬂm mﬂmn%“w s _m
mmmmw M MWM.MMWWWMMMWWMMm mm hﬁwﬁWmﬁ\wﬂ mm .nﬁ.mwm
TeEEE. & «m?mmﬁm?mfﬁmmﬁammm ﬁ:.mzw?mm



n EEEETETE BEEEFEES_ p ummn:waﬁmmﬁ«mmm E
i mmumm mmmmewmm m mam nmmamma mmr
E

m ﬁ.m.m. £
_utww wﬁm m mm@emmm w m
wmn

wﬁ
ﬂ WWMWW m

m
wﬁw
ﬁrrwi

“hnﬂn

m

4 Hm ﬁfﬁ
mmmm“m M1 mmm

mmmhm«mmzm«m 12373 T35
it L
_ mmmmmmmmemmmmm tmm
mmm BE m.mm m mmmmw
: FE m@am . m m wmm m m
S T B mm m L

: Lk
3 mmuﬁﬁw@ﬁmmmmmwmm wmwamwmw Mmmwwmmws mm

ﬁ‘wm.

ka

_.'u.u-.ﬂn

w mmm nmm“

FEBRUARY ¥, 1m

i ﬂ

: Y
3 “mmm
* e o

topEEi pEEs
w m m mmmn
m«m

ST

mmhmwmwmﬁﬁm.um

FEEE:

t.ﬁﬁwaw nmd



Adress (M) 302

PHALGONA 6 1 (SAKA)

WM BRI EEEEEES wmmﬂﬂwmmwM_mmemmﬂ
w@am&ﬂh “WWWWW mwmmmmmmwmmmmm,
WMW WNHMMWWWW5W 13 mmmﬁﬁmmﬁm mmmm Ee]
it __,m.mwwwmmﬁiwﬁ i mmm?ﬂ Mm%
¥ 344 “Ew % 5° ¥
i EEW et LU R

ﬁmwmmtﬂan Mmﬂm w humWmemmmww mwhtmm whmwum
Foiiet mat i m m TrEie, S w.m 1]
mmﬁm mm m T mmw AL ik

¥ pssiie 2 12T Y Mg ﬁ
| mmwm- mm mﬁm mmm mmwm ahnm £ weﬁmm m mmuw m-
g3 & - b a wﬂ

wmwmw e m mmwm.m w !mwm m,mﬁ,mﬁm. ﬂmm m .wﬁmm.u.mktw Mﬁ

- aﬁma
~~FEE-EEE
~mmmm¢w wm mmm mmetwh¢ mnmmm o] g
[1153 wmwamWa mwmm”w mmmm Mmmmmnwmmmammmmmﬁma 4 mt«

i U
mﬁw .mmmu wm.



Address ‘(M) 304 -

FEBRUARY %, 1879

303 President's

| e . S EPEEC R ERTE SR TR EY
g B wn QGGG
oy e Rl sl
Foank phen sk Leilnlhn il
Pl i i bt
preki wmw@m&.rmwa 1A TR I TR
£ m.m Epe B ce @it m beg ...mmm ° 2pEg
R CHEH T
ﬁmmw e R mmmmm i mmmm
_fm. Bothgdlh iibnl B ghee
mm mmm.mmmmw .m.m.m. efE .m.mfm,mﬁ mm w.me.m mmmw.
maammmmmwwmmmm 4 m_mmmmmmmm mm,mf, mw m.mm mm m
P i fE QTE.M,W " ek
mm\mmhmmmm Wm ﬁw W%.m.myw«w_u.m mmﬁ i.nw.mumﬁ.m\m .m. m.mmm
mm&mmmmmmmmm} S A {13 mtmm m.mm

e
H

*The coriginal speech was delivered inOriya,




305 Presidenty

mmmmmm«umm
interest of the rura] people.

In the new plan of the Janata Gov-
ermment due priority has been given
to agricultural development. While
speaking about down-trodden people
we lay emphasis on the 60 to 80 per
cent of the people living in the villages,
who are below the povertyline, Steps
should be taken to see to their welfare
in all respects. I am happy that hon.
the President has clearly -mentioned
in his address aboul the village-orient-
ed plan and programme which we are
now going to implement. It is high time
to implement such programmes for
the ypliftment of the backward people
living in the rural areas. With much
pain and anguish I would like to re-
mind our Government to look into this
maiter of implemeniation. I said so
because the previous Government was
not serious about it. That is why no
remarkahle development took place in
the agricultural sector, particularly in
the rural areas. 1 urge this Govern-
ment to see as to how all plang and
programmes will be completed within
a time-bound programme. We are
spending crores of rupees in the name
of this plan, but the people of rural
areas are still in an under-developed
condition. Therefore, it is our first
and foremost duty to see that the
money allocated under different heads
is fully and properly utilised.

Sir, our people in the villages are
:!acinc a lot of difficulties in this day-
to.day life. We ghould realise their
difficulties and try to eliminate them
without any delay. Though the aim
of our Government is to make all
village-oriented plans a success but
due to the lack of report between
officers concerned and the representa-
fives of the peopls we are not able
to achieve our goal. I am sorry that
this has happened even during the
last two years of our Janata rule, Our

investmenty are confined to a limited
sphere. :

I am proud to say In this House
that we have got abundant resources
in our country. If these are properly
utilised I am sure our people be
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benefited to a great extent, The Gov-
ernment is planning to eliminate un=-

_employment within ten years. But it

is not so easy as we consider it. It iz
just like crossing the long and tortuous
chain of the Himalayas. II we work
in the way we have been working we
cannot eliminate unemployment with
the stipulated period.

While saying a few words about the
rural economy, I would like to point
out that we have millions of acres of
fallow land. If we form a land army,
it can be engaged in irrigation. Thus
our fallow land will be brought under
cultivation and our production will
increase. 1 am sorry that nothing to
this eifect has been said by the Presi-
dent in his address.

One more thing I would like to point
out about the Ashok Mehta Com-
mitiee. This Committee has suggested
some more effeclive measures, besides
a deceniralised system of rural planne
ing and development in the working
of the Panchayat Raj institution, The
Governmeni{ should work out the
suggestions of the Ashok Mehta Com-
mittee immediately, so that we can
create a healthy aimosphere at the
Panchayat level. Our rural economy
will be strengthened and there will be
proper rapport between the officers and
our people.

Sir, if we look to the activities of
our representatives at present, we will
see that the representatives on one side
and the officers implementing these
works on the other have no coordina-
tion. Both power and economy should
be decentralised. Everything should be
village-oriented. We should give all
sorts of financial assistance to the peo-
ple living in the villages.
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MR. DEPUTY SPEAKER: Order,
order. There are two Ministers,
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SHRI GANANATH PRADHAN: Mr.
Deputy-Speaker Sir,.....

MR. DEPUTY-SPEAKER: Yes, please
ask some Cabinet Minister to come.

ff fvwemeied : T €W 9 W
waee B

SHRI GANANATH PRADHAN: Mr.
Deputy-Speaker, Sir....

MR. DEPUTY SPEAKER: You have
made your point. Please take your
seat. The House ig not going to be
adjourned for this purpose. I have
already asked them to call a Cabinet
Minister.

SHR1 KESHEVRAO DHONGDE:
There is no quorum. Let a Cabinet
Mimster come,

MR DEPUTY.SPEAKER: Mr. Pra-
dhan may continue. It is desirable
that a Cabinet Minister should be ask-
ed to come immediately.

off swwow gt IITEW WA,
(wwwr). ..

SHRI GANANATH PRADHAN: Mr.
Deputy_Speaker, Sir the agriculture...

MR. DEPUTY-SPEAKER: 1 have al-
ready heard your point. There is no
use of keeping on repeating it. I have
already asked the Minister to call a
Cabinet Minister. What is the use of
wasting the time of the House? You
are unnecessarily interrupting his
speech. He has been interrupted at
least four times,

*SHRI GANANATH PRADHAN:
Mr. Deputy Speaker, Sir, we have
- guccessfully planned our food policy.
Food crops and other essential com-
modities are available in plenty in all
parts of our couniry. At the same
time we have achieved success in ex-
porting foodgrains to foreign countries.
But I am sorry to say that the farmers
have been neglected. They are not
gefting the remunerative market price
for their foodgrains. They sare facing
a lot of difficulties due to the fact that

FEBRUARY 27, 179

Address (M) 308

the prices of the different commodities
other than food grains have gone up.
Most of the time they face fimancial
instability. Therefore, I would like to
suggest to our Government to maln-
tain the balance between the agricul-
tural goods and the industrial products.
All essential commoditias should be
available to the farmers at a wvery
nominal rate.

The whole difficulty with us is only
due to the monopoly of the ecapitalist.
Proper steps should be taken by the
Government to abolish for good their
monopoly. The unemployment pro-
blem is increasing day by day parti-
cularly in the rural sector. Milllons
of acregs of land in our country are
not irrigated. Therefore, the forma-
tion of land army in the village areas
is a good suggestion. The land army
can be utilised for the purpose of
irrigation. This would result in
stepping up production.

Qur farmers in the rural areas are
very poor. They do not get gquality
seeds, fertilisers and other agricultural
equipment. How can we expect more
production from their flelds?

16.00 hrs.

Sir, I am happy to say that our
President has given the indication of
layinz more emphasis on small secale

3

progress has been made so far.
large scale industries. Let the Tetas
day by day. I do not like to say that
there should not be any progress in
large scale industries,

‘Theoﬂlhﬂlspeechwdaﬂveudin()rtn



or §.C. and 5.T. students we can achieve
our goal Our plan should be such
that our children come up as the good
citizens in future. It is clearly men.
tioned in our Constitution to take all
possible steps to educate all people of
our country. But we have not yet be-
come able to eliminate illiteracy total-
ly. However, I am happy to say that
our Janata Government is determined
to take some bold steps in this regard.
It is a matter of great regret that the
public schools and convent schools are
still existing in our country.

There are many schools in the
Municipality areas. The children
admitted to those schools get all
facilities in the educational field.
Even the children of the sweepers or
the poor people get all facilities in
education, whereas the children in the
rural areas are mnot able to avall
these opportunities as there are no
schools there. The children of the
I. A, S. officers and Ministers get
enough  opportunities whereas the
children of the poor farmerg living in
the rura] sectors remain uneducated
In this context I would like to suggest
to our Government to eliminate this
disparity by opening educational insti-
tutions in a large number in the rural
areas.

st Qe TveritaTe ot (fromamars) ; sy
foraer wpeli WY oY afeers TR F AR
wadt mrhlz w2 A fiforg (ot ofers o §,
T AR o o e ol B

SHRI GANANATH PRADHAN: I
agree with my hon. friend. I do nmot
mean to say that I am anti-English or
anti-public schools. Our farmers are
not gble to pick up the court language
because the advocates and the judges
speak in English whereag the clemts
and the accused speak in their mother
tongue. Therefore, I would like to
urge the Government to introduce
regional languages in recording the
Proceedings of the courts. Apart from
this, mother tongue should be given
first priority in all public places. We
should finaglise our education policy
without any delay. It should be agri-
culture-oriented. While speaking about
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the rural medical facilities, I would'
like to say with much sorrow and
anguish that thousands of people in the-
rural areag suffer and die in absenoce
of medical aid due to shortage of
doetors; nor do.they have money to:
consult the doctor or  purchase
medicines when they fall {Il. In the
urban areas people get all sorts of
medical facilities. I am happy to say
that our Janata Government are deter-
mined to give medical facilities to the
villagers upto a possible extent. I do
not know much about other States,
but so far as Orissa ig concerned, our
State Government has failed to give
proper medical ald to our people, It
is, in fact, our misfortune.

Lastly, I would like to suggest to-
our Government to see that all works-
including the industrial and develop-
mental works, be completed within a
time-bound programme.

With these words I conclude.

16.05 hrs.
[SuRr N. K. SHETWALKAR in the ChairT

SHRIL BEDABRATA BARUA
(Kaliabor). Mr. Deputy-Speaker Sir, it
has been said, by the time the year for
which the President's Address has
been made is over, the Janata Party
would have completed three years in
office. Two unproductive years have
passed by. In these two years, the
Janata Party has not been able to for-
mulate its policies and the President's
Address still contains promises about
formulating certain policies of vital
importance to the nation.

When a political party comes to
power, it is assumed that the political
party has formulated its policles and
that it has got a oconsistent and
nationally applicable policy frame.
But unfortunately the party came to
power first and it is still grappling for
a policy. This has caused widespread
regrets over the whole range of policies
and there has been not a single gain.
When a political party which was in
power for 30 years is overthrowr by
the electoral process, the nation is
entitled to expect certain gainy in
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‘certain areas. There could be certain
set-backs and certain fixed ways of
thinking for a ruling party. But one
had expected at least certain changes
in the policies of the Janata Party. In
fact, not even in one area of national
life there has been any progress made.

Even on matters where I should
think that the nation was very much in
the wrong or our political process was
wrong, such as the costly process of
elections, only promises are being
‘made. What is the reality today? The
reality is that political collections are
being made in huge amounts and the
same process is gone through every
day. The elections are becoming cost-
ly. The present position is that in
most of the by-elections that have heen
fought I am told on great authority,
that crores of rupees have been spent
on both sides. There should have been
a change here. The Janata Party should
have given this bonus at least to the
country. Instead, this problem has
been accentuated.

Even on the matter of intermediate
technology—the Janata Party was very
vocal about peasants; about cultiva-
tors, about small industries; about
unemployment and all that—we do not
know what intermediate technology is
being advanced by the Janata Party.
In tact, I am sorry to find that today
the Janata Party’s industrial policy is
oriented towards multinationals and
towards big business. When a policy
is oriented towards multinationals and
big business, it means that the techno-
logy will be utilised to replace labour.
And that is being done. If anyone
‘were to study the Janata Party’s foreign
-collaborations that have been approved
‘in the last two years, one would see
that there is the same process of re-
-placement of labour by sophisticated
technology. It is intended to supply
‘the goods required for the elite and
-that is continuing.

" The country has gone back in every
area, It is the national movement that
gave to the Congress Party secuiarism,
soclal natignal security national honour

"PEERUARY 7, 1919
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scientific research and = self-reliance.
In all these areas, there has been a set-
back. Land reforms have been given
a go-by. Although the President's
Address promises that land reform laws
will be made, it is not a question of
laws; it is & question of implementa-
tion of the law. The moment the
Janata Party came to power, the peo-
ple to whom land had been distributed
were ousted over the whole range of
North India. It is a fact which any-
body could see; it did happen. There-
fore, it is not a question of formulation
of policy; it is a question of will and
implementation of land reforms. But
here, even what was implemented has
heen set at naught.

The other set-back is in the area
of caste struggle. The Janata Party’s
coming to power heralds a new class
siruggle. 1t is more or less a caste
siruggle, but it is not a struggle by the
Harijans who are oppressed but it is
landed peopie who have utilised this
class struggle, and it has come on top.
When the Congress Party was in power
I know there were caste problems, but
not in this parliament. Here, the count-
ing of heads never took pluce on the
basis of caste. But today the entire
elections have been reduced, in vast
areas in India, into caste elections, and
caste voting and it is openly coming
out in the Press that voting would be
entirely decided by the caste factor.
So, this is another set-back to the
national ethos, brought about in the
two years of Janata rule.

The language issue was there, sim-
mering for some time, but in the two
years of Janata rule it has divided the
country into two parts; and no attempts
have been made by the ruling party to
understand the feelings of the people
of the South. Instead of healing the
wounds of the language struggle only
eftorts have been made to divide the
country. This set-back to our national
unity, which we can very clearly see
seems to be a harbinger of great dis-
aster for the country.

Now, there are a number of contra-
dictions in the Address. I will just
point out one of them. In paragraph
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14 the President says that steps taken
by the Government to relax the regime
of controls are bearing fruit and that
a Committee is going into the guestion
of further possible relaxations in the
regime of controls. Now, if controls
are to be relaxed, what does it mean?
It means the trading activities will be
given a free hand. But then, in para-
graph 22, the opposite has been said:

- “A viable production-cum-distribu-
tion scheme has been drawn up in
accordance with the recommendation
of the National Development Coun-
cil....".

S0, the Government has made the
President make contrary statements in
the same speech.

There are plenty of mis-statements
and conftradictions. I will point out
one mis-statement that generation of
electricity is no longer a conmstraint.
The fact is that power is extremely
scarce and even in areas where the per
capita power consumption is the lowest
no industry could be started because of
lack of power. In my state of Assam,
in the north.eastern region, power
shorlage is endemic, but no effort has
been made to see that power is sup-
plied equally. The production of power
should be equalised so that power itself
is » generator of industries. We have
not wantea all types of concessions,
but the backward states can certainly
demand that there should be equality in
the distribution of power and awvail-
ability of power. That is exactly what
is not there. But the point is that
today, both in Calcutta which is a
developed city and in Assam which is
not a developed State, power is scarce.
There is power shedding, whatever may
be the reasons—I don’t want to go into
the reasons now. But it is a total mis-
take to say that electricity generation
1s no longer a constraint. It is a very
big constraint on industry as well as
on the publie.

Now, law and order is a matter
which has been ryentioned several times
by sever:1 Members, but the point that
was missed 48 that law and order in
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the country today has gnne down be-

cause of Government connivance.

Government is not able to employ ‘be-
usual, ordinary laws at its disposal,

When the Janata Party came to power,
or even before that, they used to say

that Emergency was not necessary. L
also think that Emergency is a colonial
residue, it is a hang-over of the colo-

nial times; it did not work because it
led to more corrupt.on ultimately for

all to gee. But the Janata Party did

say that the usual machinery of the

law, the usual statutes, were available
for the Government and that those

should be used for the maintenance of

an ordered system in the country. I

would not like to dwell on this at
length; I do not have the time.

‘What exactly is happening through-.
out the country? One can ask any
officer who has to maintain law and
order in the country, and he will
certainly tell you that he has orders
not to interefere even on matters
where it is necessary for the admini-
stration to see that law is properly en-
forced. Thig is totally a political
failure, this is a disquieting develop=
ment which has continued all the two
years of the Janata rule, It can no-
longer be said that it is just the conse-
quence of an ‘uncorking effect.’ Dis-
order has become endemic through-
out the country.

In my State there was a border pro-
blem which was thought to generate-
some heat. But it led to a massacre.
This massacre in cold blood took place:
on the 5th January early morning in
my constituncy bordering Nagaland.
It is a story of exireme cruelty and
murder. I am sorry, thig was allowed
to take place. The Central Government -
is present in Nagaland in the border
aren. The Assam Government is pre-
sent in its own area. The Nagaland
Government is present in its area. Be-
cause of the insurgency situation deve-
loping in Nagaland, it was weli known
tha: the Centre was having some ear,
some wav of knowing what was hap-
pening. The likelihood of this attack
was known to the common people on’
my side in Assam, and it was the peo-.
ple who were affected earlier had re-:
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ported to the Government. It iz on
record. But no precaution was taken,
‘When I went immediately after the in-
-cident, 1 was told by the people who
were supposed tp maintain law and
order there, the police battalions and
-others, that they had no orders to shoot
to defend the people when they were
being attacked. I do not know whe-
ther it is true, butI was told so. Even
‘ten days after the incideat, it was said
by the Home Minister that the Central
Reserve Police and the Border Secu-
ity Force and Army hag no autho-
‘rity to interfere, they would not even
‘be on the alert. Fortunately, the Prime
Minister thought otherwise, and he
told me that he would see that some

Central force was also present in that

- Area.

When the Congress Party was in
-power in Assam and also at the Centre,
there were a lot of consultations. But
a lot of misunderstanding developed
later; I am sorry (o say that both gides
-could not even meet. I do not know
who is responsible for this. Today the
point is that the border has to be laid
.down, the demsarcation has to be done.
Already the border was there, the de-
marcation was there, but there was a
. dispute. Then there was the Sundaram
Committee which gave its report; it
‘suggested that the border ghould be
like this, Now what prevenis the
Central Government from putting ils
foot down and insisting on a settlement
and thus not allowing the people of
that border ares to be continuously
vigtimised for the inability of t‘he
two State Governments to agree on a
settlement?

Lastly, somebody has to go into the
causes of this. When I to'd the Prime
Minister about this, he said that there
wovld ke no inquiry commission o any
high level nrobe. 1 did not objert at
that time. But he said that he would
have an inquiry by the Central Bureau
of - Investigation and he will try to flod
out the persons who were respomsible.
Now, what:actually happened was that
the persoms who were retpondible have
becorne sm unknown quantity. 1 do

‘mot kmow. So many pecple ldst ‘helr
“liveg, #9 ety people infured and made
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I would also suggest that while solv-
ing this border problem, it must be
borne in mind that my State has been
harassed by competing claims on its
territories Out of the former Assam
districts, so many States have beén
created in the past and still claims are
being made even against the valley of
Assam and if all these claims on dis-
tricts with known borders are con-
ceded possibly my State would not
exisl and disappear. So, I demuand uf
the government to positively lay down
its policy as to where it stands in re-
gard to these fantastic claims against
my State and the borders of my State.
This State has suffered and lost much
of its territory through g number of
operations with the result that the
State of Assam has been reduced to a

vitally affect us and I would demand
of the Centre to make clear its posi-
tiort that the old borders will be main.
tained and they will not ke revised to
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- SMRI SOMNATH CHATTERJEE:
I think I .have been wery polite to my
hon. Member. That is why I say that
the address has failed to enthuse the
people of this gountry and it has alsv
failed to earn credibility of the people.
8ir, the Janata -Government’s assump-
tion of the Power is the result of the
peoples verdict against guthoritarianism
and economic exploitation of the vast
and teeming millions of thig country by
the erstwhile rulers, The Party came
to power with great popular support.
But thanks to its great fnaction and
mal-functioning within a short period
of time, the result has been that today
the political rulers in the Centre are
being ruled by an all-pervasive
bureaucracy whose hegemony has
increased many times and it has cor-
roded the people’s faith in the
administration and the Ruling Party.

Sir, they are speaking of restoration
of the democratic rights, but it is the
people themselves who have restored
to themselves and earned for them-
seiwves their own democratic rights and
civil liberties and they have thrown
away a fascist regime into the dustbin
of history. But how this Government
is assuring to the people that the dark
days of the Emergency will not engulf
them once again? Sir, we still have
provisions in the Constitution for Pre.
ventive Detention, for’ declaration of
internal emergency with all the risks
of its abuse. Sir, we have seen how
they dragged their feet considerably
before scrapping MISA. What we pro-
tested against was the attempt of the
Ruling Party to seek to remove
the aberrations of the Emergency
with the help and support of
the perpetrators of the vilest
crimes against humanity in the
country. The result is that even for
amendment to the Constitution they
hag to come to terms with those people
who defiled and polluted the Constitu-
tion and committed a rape on the Con-
stitylion of this country. We have
seen how many people even in the rul-
ing party have faith in these draconian
measures. That is why, one of the
States having Janata Government pass-
ed min-MISA. We have seen how
aitempte: wepe anade to amend the. Cri-
4207 LS—4.
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minal Procedure Code io perpetuate

ihe law of preventive detention which

they had to withdraw ultimately,

They. a,puk of restoration of demo-
cratic rights, but we find that within
two years, there is now a concered
attempt on  the part of the Central
Government in this couniry to deny to
the working class in this country their
and even con-
stitutional rights. Special laws have
been enacted, notifications have been
issued, decla.ring the strike of the Gov-
ernment employees as illegal. One of
the States run by the Janata Govern-
menl has dismissed ten thousand em-
ployees of the State Electricity Board
for going on strike. The latest at-
tempt by them is to foist upon the peo-
ple, the working people of this country,
an obnoxious outrage in the form of
Industrial Relations Bill with the
avowed object of curtailing if, not ex-
tinguishing, valuable and democratic
rights of the working people,

The Government, through the Presi-
dent, may misguide itself by describ-
ing the Bill aga comprehensive ap-
proach to the establishment of sound
labour-management relations. I feel
they are not prepared to learn lessons.
But they should remember that the
working class in this country, includ-
ing those sections of the working class
who may politically bear affinity to ihe
ruling party in this country, unitedly,
as never before, and universally have
condemned this atrocious piece of legis-
lation and it is a matter of great con-
cern that the President in his Address
has said that the Bill deserves earnest
and early consideration ' by the hon.
Members. They ought to realise that
this is a Bill which is as draconian as
one of the so many emergency legisla-
tions ag we saw and it will mean noth-
ing but a declaration of war on the
working class of this country and the
Government must be prepared to face
that situation, but we hope that good
gense will ultimately prevailon them

of this country, the working class
will not precitate mattersbus will
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memnadeoentbuﬂal,wm is ‘the
only fate that it deserves. -

" The Government hag been speéaking
of and the President has also referred
to the improvement of the rural econo-
‘my ‘in this country. The President, in
‘his Address, has mentioned that there
is now increased foodgrains and indus-
trial production leading to the price
levels remaining stable and essential
commodities and consumer goods belng
easily available throughout the coun-
try, but what has not been referred
to is that more and more people are
today below the poverty line; more and
more people have less and less purchas-
ing power in the country. The rural
people in this country have hardly got
the benefits of increased production,
either agricultural or industrial and,
therefore, whatever are the benefits of
increased production, these have gone
to the hands of a fewer people in this
country, the rich people, the affluent
sections of the people in the rural and
urban areas and the fate of the com-
mon people has worsened, but unfortu-
nately, there is no reference to that in
the Address.

So far as the rural sector is concern-
ed, what is of greatest concern to all
the people is the fall in the prices of
the agricultural produce. There is not
a word about it in the whole Address
and the Government does not seem to
be concerned at all. And as a result,
to day the people who are growing
them and whose future and sustenance
depend on getting a proper price for
them are in a worse economic condi-
tion. In view of this those who had
small land-holdings are becoming land-
jess. They are selling away their
lands, for their bare sustenance, There
is no awareness of this reality in this
eountry.  The Government seems to be
patting its back on the artificial in-
crease in agricultural and industrial
_production which has made no impact
on the people. On the other hand, it
'ln affecting the common people in this
country, because there is no price con-
t.'o!.

ﬂahrudmtnlium for
-wiiose ' Denefit is it being done? Ts it

PEBRUARY i)

‘the other hand, they

¢ givitiy - democretic ﬂﬁnt-f%&%-
. who are controlling the: Miustry
,-0f to effect:thi demverstization
money operators in the coun.
e do not find any. other reason
jus it. -‘There is no attempt to
re a minimum . price to the pro-
ducers of tsrlm:ltunl produce. : Oh
are having doeun-
trol, which is allowing big industrial-
ists complete freedom in controlling
the market, for their own ends.

SIREER
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So far ss essential commodities are
concernedl, both in urban and rural
areas we hear that 0 or 10 essential
items will be distributed through the
publie distribution agencies. We find
that a conference was held, From the
very beginning, the West Bengal Gov-
ernment has been sending proposals
to the Central Government, but that
scheme has remained a scheme on
paper, and inspite of our repeated de-
mands and requests, we don't find any
worth while scheme. Although we are
told that sometime later this year it
will be there it does not appear that it
will really be brought into existence,

So far as land reforms are concerned,
even yesterday Mr. Barnala gave cer-
tain figures, but I am sure Government
will realize that all those statistics are
mere eye-wash. The real people have
not been benefiited, For 30 years,
these land reforms have remained
merely as some provisions on paper,
and something illusory. The Left
Front Government in West Bengal are
trying to introduce the lanq reforms
legislation and trying to secure the
rights of the actual cultivators, but
serious obstacles are being placed in
their way. Apart from  judicial res-
traints, I am very sorry to say that
even their own party-men are creating
obstacles in the implementation of the
land reform: leg‘lslaﬁon

Aceordlnghthet’mtdm' mtdrel!
‘6.48 lakh hectares have been distribut-
ed to the landless.: ‘But these fgures
without any break-up as to what has
boan done in ueh Btnh, m mﬁnﬂ-
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- seriouy conoern about the implementa-
< tiom: 01 llnd nﬁrm leﬂmthn

A vcy vital quemlm ahout which no
-t reference has been made, is the ques-
. tion -of Centre-State relations. I is

--{he experience of the people that for a

broader and all-embracing development

. of thig country, it is essential that the

- States sghould have greater resources.

The States have got responsibility,
apart from the political control that is
being exercised from Delhi over the
‘Sfatez. The economic control, the
finaneial control from Delhi is inhibit-
ing the functioning of the States in im-
plementing warious  public beneficial
measures. That is why, the left front
government in West Bengal, for the last
two years, have been pressing for this.
And I am very glad to say that varioug
other Chief Ministers of different
States of different political hues have
also realised that without greater fin-
ancial resources, it is impossible to car-
ry out their programmeg for the deve-
lopment of the States concerned, And
although we want in West Bengal to
carry out our programmes and policies
~ which have been approved by the peo-
- ple when they elected the left front
government in West Bengal, there are
various consirainls, mainly financial
constraints in implementing those pro-
grammes, That is why, the matter had
io be taken up even at the level of the
NDC. We find that there iz some
.awareness. There is a partial pruning
of the centrally sponsored schemes and
the money is to be distributed; and I
.am sure, the government accepts the
position that there is no question of
confrontation as such.

But the time has come when there
has to be a very serious discussion on
this. Now faced with the situation,
most of the States are demanding re-
grientation of the Centre-State rela-
;ilmsfﬁp so far u f.hna fiscal relations

cmm&s! eﬁnﬂ
ﬁqlobndven. Thatil why, the NDC's
meeting had to.be postponed. There
hn.to'btlbxlatml discussion. Pre-
vioysly, it was being imposed trom the
Centye.

PHALGUNA #, 1900 (SAKA)

Address (M) 326
States could carry out or not their
programmes. What is the amount
necessary, it is not for the Planning
Commission to dictate. Now, instead
of guch dictates we want that there
should be a pruper appreciation of the
positiong o the respective States. Let
us have a proper discussion, proper
consideration of the postion. I would
have expected in the background of
this and in the background of the pointa
raised in the NDC's meeting and be«
fore the Planning Commission, that
there would have been at least some
reference to this in the President's
Address, to the very important question
of the consideration of reorientation
of the Centre-State relationship. I am
sorry to say that there is no reference
to it. T would like to tell the Govern-
ment that they cannot run away from
this problem by ignoring it.

Now when there are different State
Governments and  different political
parties, we want a real federal system
in this country. We do not want a
unitary system of government in the
garb of the quasi-federal States. Vari-
ous Chief Ministers of Stateg had to
make fortnightly visits to Delhi by way
of pilgrimage with begging bowls for
some financial grants for the purpose
of carrying out their own development
projects. Those days are going to go.
Whether they like it or not—I am not
saying it in a spirit of confrontation—
it has been made absolutely clear that
we want a strong India, and India can
be strong only if  different States are
strong. You cannot have a weak part
in a healthy mind, in a healthy body.
Therefore, I would request the Govern-

ment to have full consideration of all

‘thnle things in a proper spirit of hav-
_ing negotiations, discussions and dialo-
~ gues: and I am sure, Sir, that there

will e a proper response from the
States if there is a proper attitude
from the Centre.

Yesterday, we found from the papers
that in the NDC's meeting when the
Prime Minister gave his award v::.l::

_the distribution ot Rs, 200Q crores
_bas become surplus after some of the
.centrally sponsored schemes

schemes have been
pnmed,ummnmubyih&
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States in good grace; and the Finance
Minister of West Bengal made it clear
that we would accept it in the spirit in
which the Prime Minister had made
this award or given his decision. There-
fore, there is no lack of response, I
would request the Janata Government
not to ignore this very important fact.

So far as the question of refugees is
concerned, there are still problems of
the helpless people, unfortunate peo-
ple, who have come from former East
Pakistan, whose rehabilitation is not
yet complete, I am not going to refer
here to the comparison in the treat-
ment of these unfortunate brothers and
sisters who had come from other parts
of the country. This thing has become
very old but our grievances are there,
But the question ig still there to day
that a large number of persons have
not received complete rehabiiitation.
People had to come from Dandakarana-
ya and some people are staying in one
part of Sundarbans in West Bengal and
how that situation is being exploited
by a section of . Jeaders and
workers in this country, I am referring
to this because the problem of rehabili-
tation of refugees has not been finally
solved. These questions are coming
up again and again even after 32 years
of partition of this country. This posi-
tion has still to be faced. Therefore,
an integrated plan has {o be taken up.
The problem of refugees in West Ben-
gal is still there. The West Bengal
Government has sent a scheme to the
Government of India laying down
details as to how the final rehabilita-
tion has to be done, asking for funds,
but there is no response from the Cen-
tré. 1 would, therefore, request the
hon. Minister and the Government to
see that this problemi of rehabilitation
of the refugees is solved quickly and
finally and in that matter a dlalogue
should be held with the State Govern-
ment of West Bengal.

Last though not the least is the ques-
tian of atrocities on the economically
wesker, backwarq sections and the
Harljans in this country, and the com-
munal tenslon that is being created
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from time to time. This casteism and
communalism if it is encouraged in the
name of their factional politics, * the
Ruling Party will dp the greatest dis-
service to this country. Therefore, for
the purpose of their own power, for
the purpose of their own political posi-
tion, if they succumb to this virus, to
this cancer of the body politic of our
country, then they are putting the
country many many years back. i

Their economic policy is such that
people are losing faith in them, They
have alienated the working people from
them. They have dragged their feet
for restoration of the democratic rights
and civil liberties in this country ful-
ly. Now they must realise, the peoples
patience is not unlimited. We are pre.
pared to co-operate with them so long
as they fight for the restoration of their
democratic rights, for the maintenance
of democratic rights and for pulling
down all remnants of the aberrations
of emergency that had been imposed on
this country., If they think that they
can carry the country by their fight
against working people or their sub-
missiveness to the industrialists and
the capitalists and multj nationals, I
believe they are trying to create illu-
sion for themselves and there we shall
fight and fight to the last for the com-
mon people of this country.
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SHRI P. K. DEO (Kalahandi): Mr.
Chairman, Sir, after going through
the routine speeches on the President's
Address, gg a student of International
Law and gs a student of inter-nation-
al relationships, I thought it my duty
to move tke following amendment:

“but regret that no mention has
been made in the Address about
the efforts being made by the Gov-
ernment to mobilise opinion in vari-
ous countries about the' establish-
ment cf a World Constituent Assem-
bly for drafting a Constitution for
the ‘Federation of Earth' or a World
Government.” ' '

Ty thisiregard, -with great. distress
I to point out that the United Na-
falled go ‘achieve its sbjective. It has
becomie i talking shop. It is following
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the footsteps of the League of Na-
tions. It has become completely ine-
flective. So long as the Big Powers
exercise the power of velo, so long as
they remain the permanent members
of the Security Council, no problem
of the world can ever be solved be-
cause jt is these very Big Powers
who are expansionist, who are most
belligerent and who extend their sp-
here of influence, They are expert in
sending infiltrators in supplying mili-
tary hardware and money in ioppl-
ing the legitimately established gov-
ernments. They are experts in compet-
ing in the invention of the latest gadgets
io completely annihilate mankind. So.
so long as the United Nations Organi-
sation is in their grip, nothing is go-
ing to be solved so far as the world
problems are concerned. We are com-
pletely distressed to see that the Chi

nese aggression on Vietnam, the Vie

tnamese aggression on Kampuches
the trouble beiween Tanzania and
Uganda, the trouble in Namibia and
Zimbabwe and the racial discrimina-
tion in South Africa -- none of these
problems are going to be solved,

So, as at the present moment we
are passing through a very difficult
period of man’s history. Under the ex-
isting circumstances of this global an-
archy, of political turmoil in many
parts of the world, more particularly
in the periphery of our couniry, con-
sideration of human rights and demo-
cratic values and the unprecedented
urgenciez of many world-wide crises
require extraordinary measures if hu-
manity is to survive, Hence the action
taken so fur by the non-official organi-
sation, the World Constitution & Par-
liament Association, in mobilising pu-
blic opinion throughout the world de-
serves the congratulations of every-
body.

In spite of ‘our pious desire, in spite
of sermonz that the aggressors should
vacate and iron out their differences
at the conference table, in spite of our:
wish _that all the ‘disputes should be
decided by mutual dislogue. ' riothing
has been done. The animel irisf!mt of
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man has come into play. The law of
the jungle. might is right, has become
the rule ¢f the day. So, under the
circumstances, the noble effort that
has been mude by this non-official or-
ganisation, WCPA, which held its third
assembly meeting in Colombo from the
26th December to gth January has to
be mentioned. .

In their second assembly, they draf-
ted, after a good deal of labour, a
Constitution for a Federation of the
Earth. That was passed in Innsbruck
in Austria, anq in the light of those
recommendations, our friend Shri
H. V. Kamath tabled the historical
Constitution (Amendment) Bill for a
World Government. In principle the
Treasury Benches accepted the idea,
but they were not prepared to pass
the Bill. Su, I had to move an amend-
ment to elicit public opinion. That
was passcd by the House, and now
the Bill 15 being circulated for elicit-
ing public opinion, The opinions re-
ceived so far have been very favoura-
ble,

—

In this regard. I would like to point
out that in the dark ages it is India
which was the torch-bearer of new
ideas. It was Asoka who sent emis-
sarles of lcve and compassion to put
an end to world-war. It was Mahatma
Gandhi who invented the mightiest
weapon, satyagraha, and gave it in
the hands of .the So, when
we have today a Gandhian Prime
Minister ke Shri Morarji Desai, I
think India should take the lead in
this regard, I am sorTy to say that no
mention hes been made in the Presi-
dent’s Address so far as the ultimate
objective of World Government is con-

cerned.

In our endeavour in the pursuit of
our foreign policy, of improving our

the friendship and trying tfo achleve
bettter urderstanding by de tente at
the fop level.
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Qur reiations with China have to be .
improved. We. are the two higgest
countries of the world. History and
geography have made us neighbours
for eternity. We have to continue to
remain as neighbours. So, every effort
should be made to iron out differenc-
es that have crept in between India
and China. After all, these two coun-
tries had great civilisations. Both had
the bitter experience of colonial ex-
ploitation and both have now come-to
realise that the Sino-Indian friend-
ship will go a long way in establish-
ing world peace.

At times, some people start talking
loosely. They talk about the pledge
taken in this House on the 14th Jan-
uary, 1962 at the time of the Chinese
aggression. But I would like to point
out that when the first agreement was
signed with the Chinese, there was
mitation of the boundarise, The goun-
daries remain completely underfind.
So, even today, the people have started
talking lossely that we must claim
Mansarovar and Krailash asif Lord
Shiva would be residing there. Such
loose talk should not be there. We
should be most practical, I congratu-
late the Foreign Minister, Mr. Atal
Bihari Vajpayee, that he took the bold
step and has broken the ice and start-
ed a bilateral detente with the
Chinese,

In this regard, I have moved my
Amendment No. 2, namely:-
“put regret that in pursuit of our

foreign policy of improving relations
with our neighbours, mno men-

ninety-nine years’ of K
m:itt);r:r to China like China’s
leave of Hongkong to theBritish™.
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old lease of ninety-nine years of the
British. Similarly, we should show
our statesmenship in this regard.

Coming t¢c the home front, I am
most distressed that so much of bad
biood ig being created by injecting the
virug of castelsm and hatreq into the
body politics of the nation by actions
and utterences of the leaders of all
parties. [ accuse all parties. They stri-
ke at the very root of Indian nation-
hood shattering the very basis of for-
mation of a classlesg and casteless go-

The Railway Minister may hoodwink
the peopla by introducing a classless
train but, at the same time, making
a provision for aircondition accom-
modation for the privileged few to
trave] in the classless train for the neo-
rich, the neo-maharaja. the privileg-
ed politicians in power and the like.
I must say that reservation of services
on the basis of caste is something un-
thinkable. Certainly, I support reserva-
tions on economic grounds. A mahar-
ja of Tripura who claims himself to
be belonging to a scheduled tribe or
my hon. friend, Shri Kishore Chandra
Deo or even Shri Suresh Kumar they
do not need any protection or reserva-
tion to safeguard their interests. These
are all cheap gimmicks, the cheap ji-
bes, meant for catching votes.

India is a multi-lingual country; it
is a multiracial country with wvarious

of India, If India has to be kept as
one nation, then, There should be an
end to flaring up of these cheap gim-
mics of castelsmn and inject hatred in
the body peclitics of this country. Are
we to divide India as Brahmin India,
Jat India and Shudra India? Ne. By
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This is a very wonderful logie, which
reminds me of the famous story of the
lamb and the wolf from Aesop's Fab-
les; “You did not do any wrong, but
your forefuther did wrong”l Bo, this
thing should be stopped.

In this regard, I would like to sub-
mit that all those who belive in demo-
cracy would like to see that the two
important parties, i.e. the Congress
party and the Janata party are not
divided into groups. They should pot
fight amongst themselves like Kilken~
ny cats, The varioug groups in the
Congress should join together and form
one solid Congress and the various
groups in the Janata party should join
and form one integrated party so that
there could be a two party system
and we can have a stable democracy
functioning in this country.

My friend to my left, Shri Samar
Mukherjee would not like a two-party
system. He wants 80 many parties and
an instabie Government so that they
can fish in troubled waters!

Now, coming to the State-Centre
relationship, I congratulate the Prime
Minister for his formula which was
unanimously accepted by the National
Development council. Because of that
formula, backward States like orissa
and Bihar had a special share of Cen-
tral assistance towards their Plan ex-
penditure.

Now, coming to the Lokpal Bill, I
would like to say that 13 years have
passed and the main fathers of the
Lokpal Bill are stil] in this House—
the Prime Minister who headed the
Administrative Reforms Commission
and Mr. Kamath who was Member
of the Administrative Reforms Com-
mission — and in their first Beport
they said that priority should be giv-
en to having an institution of Lokpal
toputanmdtnaﬂam't!ofmup-
tion. But I am afraid the Government
ignotdncmaboutlhlnthetwoqrz
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18 hrs.

SHRI K S. CHAVDA (Patan): Mr.
Chairman, Sir we have got one hour
and forty minutes at our disposal for
further discussion on this motion. Se-
veral hon. Members want to speak.
The Prim~ Minjster is going to reply
tomorrow at 2.00 P.M. If we sit one
hour more today, the Members who
want to speak on this motion can be
accommodated.

SHRI C. M. STEPHEN (Idukki):
There is 2 method for extending the
time beyond 6.00 p.m. This is hap-
pening every time. I o not agree.
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MR. CHAIRMAN: Then, we will not
extenc the time,

Prof. Mavalankar.

PROF. P. G. MAVALANKAR (Gan-
dhinagar}: Mr. Chairman, Sir, the Ad-
dress by the President of India to
our Parliament is not just a formality,
but it is a constitutional obljgation,
and the House gets therby an oppor-
tunity to discuss in a very broad way
what the country has been able to ac-
hieve in the last year and what more
the Government wants to dp in the
next year to come.

MR, CHATRMAN: Mr, Mavalankar,
you may continue tomorrow.

18,02 hrs,

The Lok Sabha adjourned till Eleven
of the Clock on wednesday, February
BR, vrat/Phalgung T, vriy (Sava)



